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1 LOK SABHA DEBATE

LOK SABHA
November 20,
Kartika 29, 1890
The Lok Sabha met at Eleven of the
clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
DEAD Lock ON FARAKKA BARRAGE
+
“211. SHRI S. M. BANERIJEE :
SHRI HARDAYAL DEVGUN:
SHR] A. SREEDHARAN :
SHRI RAM KISHAN GUPTA:
DR. RANEN SEN :
SHRI K. HALDER :
SHRI BIBHUTI MISHRA :

SHRIMATI ILA PALCHOU-
DHURI :

SHRIMATI
HATGI :

SHRI RAM AVTAR SHAR-
MA :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI  BENI
SHARMA :

SHRI DEVEN SEN :
SHRI Y. A. PRASAD ;

SHRI SHIVA CHANDRA
JHA :

Vill the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that India
took a major step to resoive the dead-
lock on the Farakka Barrage jssue by
suggesting to Pakistan the Secretary-
level meeting to review the progress of
the talks;

(b) if so, the reaction of Pakistan
Government thereto; and

(c) whether any communication has
been received from them ?

Wednesday, 1968/

SUSHILA RO-

SHANKER

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R, BHAGAT) :
(a) to (c). Consistently with the 1961
Agreement between India and Pakistan
and in pursuance of our policy of pro-
moting cooperation and good neigh-
bourly relations, the Government or
India suggested to the Government of
Pakistan that they hold a meeting at
the level of Sccretaries of the concern-
cd Ministries to review the progress
made at the technical level discussions,
and to establish procedures to intensify
and expedite the technical level talks,
Accordingly, it has been agreed to hold
a meeting of  Secretaries, assisted by
their respective advisers, in New Delhi
from December 9, 1968.

SHRI S. M. BANERJEE : The news,
as it has come out in the newspapers be-
fore it was disclosed in Parliament, says
under the heading “Two Steps to Ganga
Water, Pak Told” :—

“The Government of India in a
note handed to the Pakistan High
Commissioner today set out a two-
stage programme for reaching an
Indo-Pakistan agreement on the
usc of Ganga waters”.

I welcome any talk with Pakistan on
this issue for a mutually agreed settle-
ment, but I would like to know whether
it is a fact that because of these talks
and talks without any fruitful results,
this project is being delayed. ] want to
know from the hen. Minister whether
this project will be completed within the
schedule in spite of all these talks.

SHRI B, R. BHAGAT : Only the
other day the Minister of Irrigation and
Power has declared that these talks will
not delay thesc projects, They are go-
ing on schedule and will also be com-
pleted on schedule.

SHRI S. M. BANERJEE : 1 would
like to know whether the Government
of Pakistan has agreed to the suggestion
contained in this note which has bcen
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handed over to them and, if not, what
further steps are likely to be taken by
the Government of India to settle this

matter.

SHRI B. R. BHAGAT : The note has
been handed over to the Pakistan High
Commissioner only yesterday. There is
no question of their agreeing or mot
agreeing to the suggestion. We only
implified and cleared the stand with re-
gard to the talks that are going to take

place.

off gEE™ W : § HelY wERT
g AT e g i sfe 5w e
W 97, awt & fag ofseam #1 0
mifae feam 9 wg1d 1 77 § fEETH
FT AT LTS FAT & 7 OSAT AT AT
AT B G AT T FIAAT FAFRAT
g, F1 gy & faw A1 gl
F1 afT & grg a9 & fAg, oW
F1 wE i awT F T & 2
{zfams s # W Afmmarz o7
AT FT WA AT A FH FIAAT
F gmeA a8 w7 fFAr @ ar S
aes &% % yfaFrd f1 37 avg F7 AH
TF &, smwar aawng & fag oew
A F1 TN AT HTAWEF 8, AT
7@ qweaf § 7F A7 &1 fawin
REAHAEGEE R LI EAUKE Rl
AEATE | AT A IAF W 1961
F gge T an, wfaw 9o% a1g ag
we 7% fF 1965 ¥ wifdearT T g9
W O ATAAY AT | TF AW F AT
qiffe™ #1 g@ aCH 5 faw
T  qa I HT AT O AT T Fforw
N g?

0 a § ag A e g
TR ¥ TR ¥ forx I arferar
#1 frear faar @ g8 Teiao ) Aifa
FT BT F T a8 TH FIHIT T &H
FHY A FATAT FRAG FT TFHIT
afcfeafa & TS Fa1 39 AT FY

M F1 Fform T
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N SORAR T : TA F ®Y A
TAEA A AN T

ft sz fagrdy Mo : w7 -
{1 AT A1 &, Ao ag sem A £

st @o o WA : T aF 59 a1
17 ¥ foag offear a7 gurag 79
FT HA &, gH ¥ T I ) AT
T & 1 T gfeewo #71 A% qara
ITAT § | STAT FF AT F77 BT 4R
FoFar & fag o e dmwr & oy
ATARAT § AT 100 ATA GFA ATAT
F A H LY T AL F qF g1ART AT
REA AR NLESIEEARICL S

st wew fagrQt awut : q@ e
SHITAR AT RE ! (Tamwe)

s o Wo WA : ATT ATTIN 4, &1
7z agA WA faug £ 47 g7 @1 e
nifs & gfag ( Jgi @ AR deveE
FT §ATA §, IH G gAIL T
FTEE { 1% FTHY @Y Z0 A1 qar
F FE AT 4TSN GHA F ALAIV
T AT | 8 1961 § g1 arfawaa
J gz Tar9 oram 4t fr 7w F aaw
¥ g5z MIFEAT F7 AT TFAT GO |
3T §WF M1 IO F wgw Afaqt &
& &= § 78 ara gg A1 faame @A
R AT ST F1 g0 7@ @0 | A1 qfgeans
& qIdga FTwe € SN W
T qFA AL qgAFT ARy § | WX
7g EFfaaa arq @ 17 Sxfager &9
17 fewmwm #39 #Y a1q 97§ I
YT 9T T 17 I 5y 4V |
DR. RANEN SEN: Just now the
Minister said that it is a scheme that
was conceived even hundred years ago
by the British, but it is a sotry state of
affairs that even after 20 years of in-
dependence that old scheme that was
conceived hundred years ago could not

be completed - by the Government of
India. However, in regard to this
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Farakka Barrage dispute with Pakistan,
it was previously claimed by the Pakis-
tan Government that a certain amount
of water—I do not remember the exact
cusecs and the details—was necessary
for them for the Ganga-Kapatakshi Bar-
rage or Dam. Later on they amounted
that demand in order that they get much
more water from this Ganga Basin than
they needed, as a result of which the
Farakka Barrage scheme will become
incffective. It is a good thing that the
Government of India did not pay heed
to the demand of the Pakistan Govern-
ment that was made later on. May I
know whether in the course of the dis-
pute any work on the Farakka Barrage
will be kept in abeyance or whether a
definite attempt will be made to com-
plete it even earlier—the deadline was
1970 but even Dr. K. L. Rao said the
other day that by 1969 it can be com-
pleted—despite  Pakistan’s protest and
all that because it is very necessary for
the development of West Bengal ?

" MR. SPEAKER : That
answered.

SHRI B. R. BHAGAT : I can repeat
it that therc will not be any delay in
this project; it will go on schedule and
will be completed on schedule.

SHR] K. HALDER : Before finalis-
ing the Farakka Barrage scheme some
of the eminent engineers of the country
were of the opinion that if this barrage
were built without the co-operation of
Pakistan, this will do great harm to our

has becn

country, ‘This has also happened after
the North Bengal floods. They also
opined that in the near future this

barrage will affect Calcutta City and the
24-Parganas District. May I know whe-
ther Government will consider this
scheme again so that it may not do
great harm to our country again and
again ?

MR. SPEAKER : He says that with-
out the co-operation of Pakistan it is
going to do great danger to our coun-
try. 1 do not know how that is so.

I think the hon. Minister has nothing
to say. :

SHRIMATI "SUSHILA ' ROHATGI :
Seeing that Pakistan's intentions were

1890 (SAKA) Oral Answers 6

absolutely clear from the letters that
President Ayub Khan had written to
Pandit Nehru on the 19th May, 1961
that ‘On our part, we would not like to
stand in the way of the Government of
India developing the resources of the
common rivers so long as Pakistan is
assured of the supplies needed for its
vital interests’, and since these vital
interests have been repeated time and
again at least fourteen times during the
last six years, and since Pakistan has
not taken any step towards restoring
normal relations and has not shown any
co-operative approach in this matter and
since the initiative for the present talks
has been taken by the Government of
India, may I know what the basis of the
present talks will be? Will it depend
on the quantum of water needed for the
vital interests of the two countries or
the distance of the rivers in the two
countries ?

SHRI B. R. BHAGAT : It is true
that as far back as 1961, the Pakistan
Government in the letter referred to by
the hon. Member had recognised the
necd for the construction of this bar.
rage. The only thing is that in the dis-
cussions that took place during that
period, it was suggested that the techni-
cal data should be examined in order to
determine if this project would prejudi-
cially affect the interests of Pakistan and
if so, to what extent. It is only the
technical problem that is being discussed
and nothing else.

it g aafe o
qiffram & SSNfad W SR
it ¥y ¥ fau, arq, @Y 9Ed AT
a7 wd 4t fir gaR st o g7
7 qifeeare #) FEE-gAfEE T
dey & fom owfdt; afe e, o @
ZaTt sfaarst agt g ar A ? e
¥ 78 ™3, a1 77 A1 fergET Y FAE
AT T, T & fAm e i
gem ? T A #Y do § W &
#F forg fepeaTr A A% & oY QT
oy #, 37 A wA f v
wrfey 1 &R fad Tl A aww
¥ Y @ A ¥ danfem ard e
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7 oft @1 | P @A 7 wFfe
ag @t 9 § fF fergmma wr
T WEATA FIA AT T g; A T,
AY g AT wEAT A0 7 OIW gEAT
#T I F GO @ IH, qIAF W
AR *Y 6T FaHE T T I 0.

off wo o WA : AT 7% ¥ 72
oifras &1 st qg fear AT
a1 | wge WY agt F SoNfrs =i e
AT Fg & AR @i W& IH
quE & feara & of TR AN ¥
TF § 7ifqad 7 mifFam & TR
@

SHRI SAMAR GUHA : I am sorry
that the hon. Minister has given wrong
information. Our engineers did not
visit the area that the hon. Member had
mentioned. The hon, Minister does not
appear to know the geography of that

place. He has given therefore wrong
information to the House.

MR. SPEAKER : The hon. Member
knows so much on every subject that
he thinks that the others do not know.

ft A= A ;. fggme WY AE
T YEIE @1 AEN,  TH AT T
& fear mar 4

e m: T FaEr A A
T N FT W qE-FAT  TRES &1,
37 &1 fraera fergemm R mfseam
& 7 smow F v wrfgn, a8 e
AMY | AT TS Q@Y §, FwAW gy @Y
A I A I Fr g & e
o faty | R daw F F g Hay
¥ qg s g g R 9w 1w e
T frazra oaq AT @rE, A wm
fEeft aEt qoF & T R T TA AR
% &g forer T 7g e fear & f& QA1
¥ g { TR AT F ¥ Faang 1 -
TR ; 7z g, A SN o I
¥ wafens v o fear &, afx
FHA w1 omre T fear , A W
T ATy ? €@ T A A F e
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F oY arf w1 WrE, 97 F Haw F wq
T A IF a8 Aw & fr «®
aréer feggeane &) OWy & A fomn
X7

*ft ¥o TTo W : 3T faag & fom-
far § w1 F gy T ot 7 &= forar
AR I F7 AT off FAR qUE gy
a7 faar g 39 AT F qum WA
Fgfram 1 fa% faway ar fiw ofeeam
A fgrgea a8 wo AT Y ST |
FTLA |

sfiwreamaen : ag IFRAATRRD
F AT J AT AAAT g AG A
AR g AT AdET A& 1 wur w
q I Y 747 77 faav ?

MR. SPEAKER :
tion,

SHRI J. M. BISWAS : The question
has not been replied to. What was the
reply of the Prime Minister to that
letter ?

SHRI SAMAR GUHA : It is a very
important question. It should be answer-
ed. It concerns us. We know some-
thing about it. This relates to REast
Bengal or East Pakistan. You should
have allowed at least one more supple-
mentary question.

SHRI PILOO MODY : Like a dentist
you must extract replies from the
Ministers.

SHRI SAMAR GUHA : We have not
been allowed even to ask a question re-
lating to our area.

MR. SPEAKER : Next question. 1
think Q. 212 and Q. 215 may be taken
up together because both relate to the
same subject.

Now, next ques-

CPENTRAL ASSISTANCE TO STATES

*212. SHRI N. { LASKAR :
SHRI K. P. SINGH DEO :
SHRI R. BARUA :

SHRI N. K. SOMANI :
SHR] P. K. DEO;
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SHRI GADILINGANA
GOWD :

SHRI P, N. SOLANKI :
SHRI S. K. TAPURIAH :

SHRI ATAL BIHARI VAJ-
PAYEE :

SHRI NARAIN SWARUP
SHARMA :

SHRI JAGANNATH RAO
JOSHI :

SHRI C. JANARDHANAN :
SHRI P. C. ADICHAN :

Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that the Spe-
cial Committee of the National Deve-
lopment Council which met recently
made certain recommendations in re-
gard to the criteria to be adopted for
granting Central assistance for the State
Plans;

(b) if so, the salient features thereof;
and

(¢) whether Government have accept-
cd the recommendations made by the
Special Committee of the National
Development Council ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) Yes, Sir.

(b) The committee of the NDC has
recommended that Central assistance to
States for the Fourth Plan 1969-74
should be distributed on the basis of
the following criteria :—

(1) Out of the total pool of Cen-
tral assistance, the require-
ments for Assam, Jammu &
Kashmir and Nagaland should
first to be met.

(2) The balance of Central assis-
tance be dividled among the
remaining 14  States as
under :—

(i) 60% on
population.

(li) 10% oa the masis of per
capita State income—
assistance under this crite-

the basis of
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rion going only to States
having per capita State
incomes below the na-
tional average.

10% on the basis of tax
effort in relation to State
income.

10% on the basis of spill-
over of major continuing
irrigation and power pro-
jects,

10% to meet special pro-
blems of individual States,

(c) Yes, Sir.

(iii)

(iv)

v)

CENTRAL ASSISTANCE TO HIMACHAL
PRADESH

*215. SHRI PREM CHAND VER-
MA : Will the PRIME MINISTER be
pleased to state ;

(a) whether it is a fact that certain
States have been assigned assistance by
the Central Government on the basis of
population and certain wcightage is to
bc given to those States whose per
capita income is below all-India level;

(b) if so, whether Himachal Pradesh
qualifies for special assistance under one
or either of these criteria; and

(c) if so, the extent of weightage to
be received by it ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :

(a) It has been decided that while
the bulk of Central dssistance will be
disbursed on the basis of population,
10% of it will be earmarked ‘for States
with lower per capita incomes than the
national average, and another 10% for
States with special problems.

(b) and (c). Being a Union Terri-
tory, Himachal's Plans are wholly
financed by the Central Government
and its allocation is determined with
reference to all relevant factors.

SHRI N. R. LASKAR : After the
publication of the interim report of the
Fifth Finance Commission it bas been
found that most of the States are not
happy with the report. It is quite na-
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tural because what has been suggested
in the Commission’s report is far from
what the States have been asking for
and the plea has been advanced that
some special funds have been given to
them to meet their revenue deficit in
the coming years. In view of this, may
I know what the Government’s think-
ing in this regard is and how they are
going to mect the demands of the
States ?

SHRI B. R. BHAGAT : Only the
Chief Ministers and Members of the
Planning Commission were members of
this Committee; no member. of the Cen-
tral Government was there. They have
submitted this unanimous report meet-
ing the requirements of all State Gov-

ernments, which Government have
accepted,
SHRI N. R. LASKAR : Under the

present rigid system of allocation of
funds from the Centre, it is quite pro-
bable that the rich States will get richer
and the poor States will become poorer.
This imbalance will be accentuated as
long as the proportion of allotment of
Central assistance to States continues
on this basis because there are certain
States who have no sources to augment
their revenue. In the circumstances,
will Government give some additional
assistance to some of these poorer
States who have no resources to make
up their gap in revenue ?

SHRI B, R. BHAGAT : No, I do not
think under these criteria, the rich
States will get richer by getting more
Central assistance and the poorer States
will get less. That cannot happen.

SHRI P. K. DEO ; The myth of re-
duction of regional economic disparity
by Central assistance has been fully ex-
ploded in the last 15 years of planning,
as in the Central patronage in the form
assistance, location of Central projects
and dircction of Central investments and
even flow of private capital due to the
centralised licensing policy of Govern-
ment were available not on merit, but
due to various pulls and influences,
which is borne out by the fact that in
1951-52, before the era of- planning,’ the
per capita ‘income of my State; Qrissa,
was Rs, 169.75 as against the national
average of Rs. 266, i.e., a difference of

NOVEMBER 20, 1968
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less than Rs. 100; this gap has been
further increased in 15 years to more
than Rs. 200, because in 1966 the State
average was Rs. 278.80 as against the
national average of Rs. 481.50. Have
Jovernment taken all these facts into
iccount and further considered the fact
that due to reckless and wasteful spend-
ing and overdrafts of the previous Con-
gress Government, the State has got a
heavy repayment liability to the Centre
to the tune of Rs. 138.82 crores which
will cat up all the additional resources
that would be mobilised for the Fourth
Plan? If so, will the Deputy Prime
Minister give an assurance that Orissa
will not be given a rough deal and more
Central assistance will be provided
along with a write-off of the heavy
repayment liability under Art. 275(1)
of the Constitution ?

MR. SPEAKER : Question hour is
for getting information, not for getting
assurances. Anyway, if he can give it,
I do not stand in the way.

SHRI B. R. BHAGAT : The policy
is that those Statcs which are below the
national average should be brought up
and the various measures and policy
directions, even licensing, are aimed at
that objective.

SHRI VASUDEVAN NAIR: He
should explain why this has happened.

MR. SPEAKER : He himself men-
tioned it—wasteful expenditure of the
Congress Government.

SHR] VASUDEVAN NAIR : Does
he agree?

SHRI B. R. BHAGAT: Facts are
different. Before the plans, Orissa was
second from the bottom in the list of
States with their per capita income. At
the end of the Third Plan, Orissa went
up to 5th from the bottom.

sf efw o : TR ARE FT R F,
T gt & ?

SHRI B. R. BHAGAT : It has left
behind ‘States like Bihar and M.P.
which had a higher per capita incogne
Jbefore. - Under- the Cangress Ministries,
_Orissa has gone forward. The rate of
growth during these years has been
higher than in many other States, He
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should take all these facts into account
and then come to a conclusion.

sfr T A AFE A R F
TITHAT & A7 GATE |

oft wzwr fagrlt modedt ¢ Het Y
7 w7 e oA, 9w Ewe W]
e ¥ § favia w1 & frare
frar Jmgm | & S e e oo
7 faerft Y mfwer F33 & w7y wfoars
&7 fPreey wTA #Y oY 21 freelt
Y qrEAvIFAw T W E 1 foeedr ¥
JOTET F T ATT TAT FT AT AT
FT7F fmmm & | Smagd g A
AR TS T A wfaw aw
ST T AN AT & | F Ay A
g & St o gy o 5 #1970
FZ Fr AR § afas gzmar dwT
TR A21 frar s ? s Ay
afas a9 & for a & oy ?

st qo Tro WA :  fEeAT l{\fW
g et 1 Aoz faeelt &Y A
¥ foma & g s 3 ey fE
AT T A AN & o Y g9
qfraa e § ¥ dogar g @
T FT AT AT § IAET T FME
Fam & 1 W fefaw faeel oefa-
frgm 3w A A gaw A o A
IR TEW! &AM A 9T G2
A W

oft wew fagrdt womdt :  foe
TEA § J®H Sqrar qqrE § R
HTFAIQYE | F9 ag & 5
SEEm AT A g ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : Every
State is showing more and more and
Delhi is no exception.

SHRI BAL RAJ MADHOK : Delhi
is a Union Territory and -capital of the
Union Government, So the Ceatre has
a special responsibility towards this City
and the Centre must spend more.

KARTIKA 29, 1890 (SAKA)
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SHRI MORARIJ|[ DESAI : Far more
money has been spent on Delhi than
anywhere else. |

off W T e ;G A, s
Eil

SHRI MORARIJI DESAI: Look at
the buildings.

SHRI BAL RAJ MADHOK : Look
at the buildings for the Ministers and
also the revolving tower of the Ashoka
Hotel.

oft wew fagrdt aroddy : iz
9T w1 oY mfirr 73 2

ot W s o O At faern
&Y &, feeelt aret v fafedsw &1 w0
FEATE N

st e T WA o S9-geT
5 ST A AN uF AT F @G TOET
wre far & fF 79 agwaT & faug
F U A9 ET AT § i de A
Y woet ey fwe nfgd | 9=y
zftz & dve fedmaie Asfam & ¥
ITITT AT FT ONFAT F7 F7 frew
i Tgqr & 1 oo ag S a7 fear R fE
Tz #firer afew A FwaEdg w1 o
T AT AfER, TEE AT A 39
a7 & feddadz Q3w aqr  IEET
q-FEA W T T AT AT ORI
F #7 faa &G ? 7 gg @i
#7 771 g fF sy @rew gvm e oA
TZAF T39It ot A 7 Ty W
q7 fF FTA FY A SqTET §AT fEar AT
IaFT IF FT F I AE fear mr
T 37 qT 7 aga srafy IvE wf ot
zafar faft 53w & feddqie o
AT I qrETdE Y § Wy o 2w
FT IAFT SUTET TIAT 3 %7 {qeyy
wTEA F1TW ?

sft wo Tro W ;. AN GTW {

AT A AL | ag A e
dg wewr D af 5 AT qeT wAY
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T 19 9T A &) AT AT I q8
famifar =7 i go-77 smye R 3+
g fadfro mgmar Y 9 o ¥
T A T WA faar &) s= Al

T FATT ISAT AH ¢ |
sft Sw ww ¥Rt . F ST 9TEAT
g & fegmm & fafes

grat W F mfew 3w fgmmee
F qT ey gAEN w8, 99 fgAra
TRW FT AFAT FE T AAE 7 FF
mfaa s2w fgwr=s & art § afawax
farit F=im aewe &Y & e
¥ A faaAr SaAr fewrad
1 AXT F TIfEq AE FAT 2
F oA AEAE fF A ae AT ?

oY Het R & #2r & fF A AT
BT & 99 A & A7 AT FT AN
o T 2| A AGE T AT
F AR T faerfar ay 4 fewrEs
Y3W F AT AS AL A A
B FT I E | gfvATen Aar 9WiE
¥ 1A FHUT IO a9@ TT I3
A=F w1 2 f27 wF & AfFA g AR S
g ¥ F= FX fgame & g Ao
&, TE &1 A A e 7 & 1 Ty
ITE ¥ Fgr AT & 5 w qer Ay
TERAE | AT Y T A & ar
TEr 9 FIE 9 HR AEA AR
4 T 4 Fox & fx foaar @ gem
IEHY EH W KW 7 H AT qTRAT
g f& wn ¥ axe, do AR efe
aron Y g fw aw ¥ ad w0
g, I a ¥ femurae £ g |
g« ¥ g% OH smaedr &7 A A
#q ¢, I Aq w1 QU F & fao F=T
TR JATC § | A Y fgwraer w3w
T A W & o gwan Aow ¥ 9@
g T o T I ? @ aw
fa=r g ar A ?

oft o Tlo Wy : 9T #fey rEH
FM A AR AT AQET 1 9N
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F TR F dzor 2fcfes arfagsm
F qm ot A T IFAW fgAram wAM
afer avft gfaw Sedar & gommens
ATHT FATCALN & | A AT qEe
F FAFM, IEN A fowraw 1
g Y A FA & 98 I 7 faear @y
IR 9T Afirar A9 W 1 fgATaA
¥3W & aga saran § afveaw gaR waw
F1 1966% 717F ATH I FTIAR
T T qTITH 145 TAT 9T FAF
fgarae w3 A 98 337 ®9@ g 1 TH-
fam ag #Fgar 3% @Y & 1 TR AET
2 f 7 T g 7Y 21 g oF faq
q aqifs #za wEadz ¥ ofr foiew
FY AT E | T I F2AT FF fgmrae
T30 FY TELAT F1 ALY @A TE A1
AR AR

SOME HON. MEMBERS rose—

MR. SPEAKER : I would request all
hon. Members to sit down first. Each
question has got 15 to 16 names. It is
my primary duty to call those Members
who have taken the pains to table the
questions. Already half an hour is
over. At least 50 Members want to
ask supplementary questions. Some hon.
Members wrote to me that Planning
must be discussed on the floor of the
House. It is not a question of putting
supplementaries, they said, and they
wanted a discussion to be held on Plan-
ning, on the paper laid on the Table. I
sent their request to the Prime Minis-
ter's Secretariat, and they too say, “Yes;
let us have a short duration discussion.”

SHRI SURENDRANATH DWIVE-
DY : Discussions on Planning as a
whole ?

MR. SPEAKER : It is a discussion
on the paper laid on the Table. (Inrer-
ruption) Approach to the Plan.

AN HON. MEMBER : Perspective
Planning.

MR. SPEAKER : Whatever you may
call it; it is about the approach to the
Plan. Therefore, when there are 50
people, I do not know whom to call
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and whom not to call. That is my
difficulty, Shri Samar Guha thinks his
question is important, He always puts
very important questions, but what
about others ? ‘That is my difficulty.
The next question has been tabled by
18 Members; I have already counted it.
How can I eliminate anybody? If I
call one, T cannot deny the others; let
us go to the next question now, We
can have a discussion on the approach
to the Plan. It will be more useful. You
can certainly make some useful sugges-
tions there.

ot v w7y =%AT : Feqe WEIRT, AT
FOAW & | qH FAT I g8 T
FFE | ATT A FHT T O T THAT
& 7

MR. SPEAKER : Yours was clubbed
with somebody else’s question; other-
wise you would not have got the
chance. It would not have been reach-
cd but for the fact that it was clubbed.

ot X7 J7x qA : q@ gER WAW #
HTHAT AT § A 1T T TR OF A7
feegmA #1 oMo 3] § A TW 98F
W&\ TG AT W T LA TR L
O é [ EE TR ER TR (W)
R T¥ qed FT TG &
Ao & AT O AL N & av S
FT =TI qTC AT 3 & AW T
(=aaT™)
F AR FE@IE @ a@ 9 gW A
FRarqAg fFwr § 7 e &
g #) A9 oF g7 3 E

MR. SPEAKER : Will you kindly sit
down now? Your question had been
clubbed with the other question. I
have been following this procedure for
the past two years, I know Shri Prem
Chand Verma is an important Mem-
ber, and therefore he thinks that his
question should be answered now, and
he must be given special privilege. If
1 had not clubbed it with the other ques-
tion, he would not have got the chance,

and his question would not have been
reached. I have given him the privilege
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of clubbing his question out of the way
and out of turn, He thinks he is a very
important Member, as some Opposition
Member; I will tell you, you are no
better than they; you are an hon. Mem-
ber like them; and you are no better.

ot ofe ww : sy wEEE, 99 R
ST 7T AL #

MR, SPEAKER : He has got his own
procedure ! Next question.

KIDNAPPING OF ARMY OFFICERS BY
UNDERGROUND NAGAS

-+

*213. SHRI B. K. DASCHOW-

DHURY :
SHRI D. AMAT :
SHRI SRINIBAS MISRA :
SHRI BAL RAJ MADHOK :
SHRI G, C. NAIK :
SHRI R. R. SINGH DEO :

SHRI S. P. RAMAMOOR-
THY :

SHRI VISHWA NATH PAN-
DEY :

SHR] V. NARASIMHA RAO:
SHRI K. LAKKAPPA :

SHRI OM PRAKASH
TYAGI :

SHRI SHIV KUMAR SHAS-
TRI :

SHRI VALMIKI CHOU-
DHARY :

SHRI D. N. DEB :

SHRI =~ RAMACHANDRA
VEERAPPA :

SHRIMATI JYOTSNA CHAN-
DA :

SHRIMATI SUSHILA ROH-
ATGI :

SHRT BHOLA NATH MAS-
TER :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that three
Officers of the Indian Security Force
were kidnapped by the underground
Nagas during September, 1968;
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(b) if so, the whereabouts of these
officers and the circumstances under
which they were kidnapped; and

(c) whether the Naga hostiles have
denied such kidnapping ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH) :
(a) to (c). On the 8th September,
1968, one Captain and two Junior Com-
missioned Officers of the Army visited
Rungazumi area. 32 Kilometres east of
Kohima to look out for China-returncd
gangs who had violated the Agreement
on Suspension of Operations. They
were  expected to return the same
evening or the foHowing morning. As
they did not return it was suspected that
the party had been waylaid by the
Underground. Search parties were sent
out immediately. To secure their re-
lease, operations were launched on the
12th September, 1968 to search the
camp where they were believed to have
been kept. The Underground withdrew
to the jungle after an cxchange of fire
and the camp was occupicd by our
Security Forces. The surrounding area
was combed but the missing persons
were not found. At the same time the
Pecace Obscrvers’ Group were approach-
ed. On the 15th October, 1968 the
Underground gave their own version of
everts to the Peace Observers’ Group
alleging that these officers were noticed
in the underground camp and were ask-
ed to halt. On their refusal, they werc
fired upon and killed. On information
‘from the local villagers, their dead
bodies, covered with leaves, were rc-
covered by our Security Forces on the
30th October, 1968 and were cremated
with military honours on the 3rd Nov-
ember, 1968.

SHRI B. K. DASCHOWDHURY :
Here is an instance of what has been
going on inside the territory of Naga-
land. This is not the first time that our
security men, our nationals and medical
men have been kidnapped and killed by
the underground Naga rebels. Very re-
cently we have seen another press re-
port .published 'in Hindustan Times that
on 11th November, under the president-
ship of Chumbemo Mary, a state of
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emergency has been declared in the
territory of Nagaland under the Govern-
ment known as the Federal Government.
the army has been called and they have
been put on the alert. This is the situa-
tion now. May I know specifically from
Government how long our nationals
will be sacrificed at the hands of the
underground Naga rebels ? May T know
whether the Government is prepared to
give a strong direction for military or
police action in the territory of Naga-
land ?

SHRI SURENDRA PAL SINGH :
Whenever violations of the Agreement
take place, our sccurity forces always
take necessary action. The administra-
tion in the State has also been consider-
ably strengthencd. The State Govern-
ment always take necessary action to
carry on the administration as best as
possible.

SHRT B. K. DASCHOWDHURY:

* Though it is called cessation of firing

agreement, it is actually a cease-fire
agreement. In view of the fact that the
Federal Government has already been
cstablished by the underground Naga
rebels and is functioning there for a long
time, by continuing this cease-fire agree-
ment with this Government, is not our
Government just accepting the status of
the other Government, as if this is an
agreement between two high contract-
ing parties? Who knows in the imme-
diate future, this may go to the Inter-
national Court or some other inter-
national fortm and turn out to be an-
other intemational issue. So, I would
like to know from the hon. Minister
whether the Government will take firm
action and no further cessation of fire
agreement will be entered into with the
rebel Federal Government? Whatever
mistakes they have committed, let them
be rectified now and let a new chapter
this
matter. e

SHRI SURENDRA PAL SINGH :
This agteement is not a céase-fire agree-
ment. The proper name is Agreement
on Suspension of Operations. - We do

,not recogrise the socalled Federal Gov-

crnment of Nagaland. As far as we are
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concerned, there is only one Govern-
ment—the legally constituted Govern-
ment of Nagaland State,

o waT oW T QT
37
2

SHRI SURENDRA PAL SINGH :
The agreement for suspension of opera-

T fFa &

tions was entered into between the
Naga people and the Government of
India in order to bring about peacc in

Nagaland, so that the whole problem
can be settled peacefully and not
through forcc or usc of arms.

SHRI D. AMAT : May I know whe-
ther the extreme elements of under-
ground Nagas which are now having
control of the¢ movement, after the
assassination of the moderate leader,
Gen. Kaito, are responsible for the in-
creased incidence of kidnappimg and
other forms of violation of the cecasc-
firc agreement ?

SHR1I SURENDRA PAL SINGH :
There are a number of developments
taking place in Nagaland now-a-days
and the State Government and  the
Government of India are  keeping a
watch on thom.

SHR] BAL RAJ MADHOK : This
cold-blooded murder of three military
officers by the Naga rebels is a clear
indication of the mood or the temper of
the people. They seem to be itching
for a show down. And with the end of
the hostilities in Victnam it appears that
Communist China is now planning to
start a war by proxy with the help of
the Naga rebels, thousands of whom
are being trained in China. In view oi
this dcvelopment, I want to know clear-
ly whether the Government of India
wants to continuc the same policy which
it has pursued towards the Naga rebels
during the last twenty years, the result
of which is that with threc lakhs people
with a lawful government still working
with their collaboration, the rebels,
maybe two lakhs or three lakhs are
challenging the authority of the whole
country and the whole government, Will
this policy be continued or will there be
a basic change of policy and this will
be dealt with in the language which
they understand and this kind of nego-
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tiations and talks with them will be
stopped once and for all and there will
be no further cessation of hostilities with
them ? Secondly, the External Affairs
Ministry is dealing with a State within
the country which is itself an absurdity.
It is almost an insult to the country.
They themselves are creating conditions
and creating an impression all around
the world that Nagaland is not a part
of the country by dealing with the pro-
blem in the External Affairs Ministry.
May 1 know whether the Government
of India at lcast now will decide that
Nagaland will be dealt with by the
Home Ministry, and not thc External
Aflairs Ministry, and the Prime Minis-
ter will not cling to Naga hostilcs, as
her father used to do, the result of
which we are sccing today ?

SHRI SURENDRA PAL SINGH :
May ] takc the last question first? As
the hon, Member knows, the Nagaland
State  Government deals with all the
Ministries of the Government of India.
As regards the transfer of the subject to
the Home Ministry, this is not the pro-
per timc for it. This matter can be
considered later on.

SHR1 BAL RAJ MADHOK : What
is the proper time ? Kashmir was handl-
cd by the External Affairs Ministry and
the situation has come to this pass.
Now you are dealing with Nagaland.
That also will be handed over to the
Home Ministry when the whole thing is
gone.

SHRI HEM BARUA : On a precvious
occasion when this point was mooted on
the floor of the Housc, it was stated that
the Nagas have a lot of faith in our
Prime Minister, Nehru, and thercfore
they wanted to be governed by the Ex-
ternal Affairs Ministry, because he was
the head of that Ministry. Then, on a
second occasion, during Mr. Shastri’s
time, we werc told that the charge of
this subject will be handed over to the
Home Ministry. In spite of that, it con-
tinues under the External Affairs Minis-
try, which is an anomalous position.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
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(SHRIMATI INDIRA GANDHI) : It
is our policy to strengthen the constitu-
tionally established government in Naga-
land. When I was asked this question,
I think during the last session of Parlia-
ment, 1 had said that we were in touch
with them. They do not think that it
will strengthen them or help them if
any chapge is made at this stage,

SHRI BAL RAJ MADHOK : Who
will decide whether they should be
handled by the External Affairs Minis-
try or the Home Ministry ? It is for
the Central Government to decide and
not for the people of Nagaland, because
it is not a foreign country, it is part of
India. It is not for them to decide; it
is for you to decide.

SHRIMATI INDIRA GANDHI:
For some reason, an agreement was
made with them. Had it not been made,
the position might have been different;
but an agrecment was made. Now, it is
certainly for the Central Government to
decide whether this is the time to make
a change. It is not as if we just do what
they say. But we have to take their
views into consideration. After conside-
ration of all aspects, we have decided
that this is not the proper time for it. ..
(interruptions)

SHR] BAL RAJ MADHOK : What
about my first question, whether therc
is any change in the basic policy ?

SHRIMATI INDIRA GANDHI ; I
think the hon. Member is aware of thc
position because he attended a meeting
that we had with the leaders of the
Opposition. Our stand is a very firm
onec. While we cannot say that the
situation is a very satisfactory one in all
respects, it has improved in some res-
pects. The State Government has been
strengthened. As | have said on many
previous occasions, one cannot make
declarations on the floor of the House
on what exactly the police are going
to do or the military are going to do.
1t is just not possible.

SHRI G. C. NAIK: May I know
whether recently a large number of
Chinese-trained Nagas re-entered Naga-
land from across the Indo-Burmese bor-
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der with arms and ammunitions for giv-
ing fillip to sabotage activities and whe-
ther such a move is seriously likely to
jeopardise the peaceful settlement of the
Naga problem ?

SHRI SURENDRA PAL SINGH :
We are awarc that a large group of
China-trained underground Nagas are
in Burma on the other side of our bor-
der, and are trying to enter Nagaland,
but our security forces are vigilant and
we are trying to prevent their cntry.

off Y TETW | FAT G AT
Tg IFIY § o g9 araiany & sasa
ann faEwY st wfem &1 #Awga aw
g E, argAr @ bAoA A W
ghame oY 577 ® & 491 3@ qFI
za afmfat Fraeft @ €7 39
1 ag oren g f wvaTe A 39 v
71 femons Fganfgat @ gaTdr AT
FT TAFTC KT A | FAT V(T AT
o TG fF g7 Sy oK F FE
W WY AT e A3 &0, W
& wfaam & sraaq &Y ®15 TIEHT
I W ET ASAT 8, IWNHRETE  ATNAT
FT BIE T EAHTL AL F AT FHAY

st §fr WY ¢ g o a7
TEEAAA IR

oft firw < et © snemer wERT,
FTET & AR § wifer oy &
T TF & TAA JAHA gU § 1T IH
&1 Ao A € fF agi & fasel s
Tt AT § AN ATTRY AT F AR AT
T R &~ FAT §I9 T
A FTTE T EA FAL AW § T HavAT
e ww faeg g3 s TG
F Sraer 9tear § R st s wg
qgraa g 5 smas F oy ik
wraaTfeat a6 A€ gk & A ;v Ay
AT =« HT AT Afq 7 afcad w05
Ffasmd?
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oft gl que fay :  snewer wEEy,
A gue g o § anfr Fgr ar
fragiatagag arga A gi &, aniy
T A e €, wfem qw we W
7 § 5 o % A A qrfes {1
Afg Vg, aFErFHIE 2

oft forr wwre wveky ¢ FrETE @

SHRIMATI JYOTSNA CHANDA :
Just now the Prime Minister has stated
that the Central Government will decidc
the time for handing over this charge
to the Home Ministry ? I want to know
from her whether this is the time to
hand over this charge to the Home
Ministry. That is also the demand of
the House.

SHRIMATI INDIRA GANDHI: 1
have answered this just now.

SHRIMATI SUSHILA ROHATGI :
In spite of the steps taken by the Gov-
ernment to strengthen the forces, people
are still kidnapped and murdered bru-
tally with impunity there. 1 would like
to know whether this is not an utter
violation of the agreement rcached for
the suspension of operations; if so, why
the Government is not taking strict ac-
tion against a handful of these rebel,
hostilc Nagas there who are responsible
not only for undermining the very law
and order therc but also for making a
mockery of our own Constitution.

SHRI SURENDRA PAL SINGH :

This was a violation of the agreement

reached with them and our security
forces did take adequate measures. They
raided the Camp and destroyed a part
of it. There was a brief encounter and

the Nagas left after a brief exchange of -

fire.

oY Wre Mg WY ey WERY
anvft gt # T a7 fF $B AT A g
ST & #7 I Fa1 f wew fafawee
™y A FL AT g A FE AT
z wifqw o 78 # ST 2 A w4 Ay
7 we gl fF g feepe & 7 ar

KARTIKA 29, 1890 (SAKA)

Oral Answers 26

AT, a1 T qULF FTHTC AT 4qT
gfafwar & 7 g@d A a7 & oot
arfwed M 0§ forwTe @AY U 4,
TR O G AT IR 7§ ! A
1 7% & ¥ AT & arg, ot dey awdE
q 3= amn fadfeat & s agRa
a1 forar o} o9 7 fegeam & et
ZITE, AT Y AW F Y K amwa
g & o1 fr fegrae & g
g | TA AT AT & IATF q=Y
LT § AT E |

oY gow am fag . AT wREm
F1 g1 /AT qE a1 f§ A anfeed
q17 T £ 7 foreTe @9 T 9 At fe
AT F19 & fom qu § a1 qg 1 oETT
# # aaen fzar war @ a3 st gaEy
QT ET T 9 | TRfFEREY & F 9T,
frar fiF 27 ag & spara €

AT T ¥ UF 17 9g FE) fE
qeafas few & ammeat & @
a9 T § WY gAY SAATHEH 21 @
FozAw AT/ A7 oEA o wgr iR
qadan g1 v E fmy e #
A T T T Afw F 0 g
ATSTHFA FAT A, IANT ZW MV F

qAATT AT FT GEAT AT T
1 fF Ay gTA H ATIAT T AT AT
srar ar ag wew fafaer & faeen
STgaT 4T | °g AT &g & R § AW
fafrezs @ famen wey 4, ot freft &
7Y Foreram =g @ Ffew gl fafaegy
F qar faar qr fr w47 a9g § fo qEw
fafreze & dfeT &Y 21 wwaY |

»ft WYerT ATT MET : HET greT ST
TFIR

MR. SPEAKER : Order, order.
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ORGANISATIONAL CHANGES IN ORDNANCE
FACTORIES

..].

*214. SHR] YAINA DATT SHAR-
MA :

SHRI BISHWANATH ROY :
SHRI RANJIT SINGH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government propos¢ to
make changes in the organisational
structure of the country’s 24 ordnance
factories and various Departments of
the Hindustan Aeronautics Ltd. in order
to strcamline production of defence
items;

(b) the broad features thercof; and

(c) when a final decision is likely to
be taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) to (c).
A statement  is laid on the Table of the
House.

STATHMENT

(a) Yes, Sir. Certain changes arc
proposed to be made in the organisa-
tional set-up of Hindustan Acronautics
Limited and in thc Headquarters of thc
Directorate Gencral of Ordnance Fac-
tories. Therc are now 27 Ordnance
Factorics in the country and not 24.

(b) The main features of the propo-
sals for the Hindustan Aeronautics Ltd.,
arc the appointment of a whole-time
Chairman, division of the present orga-
nisation into three units viz., the Banga-
lore Division, the M1G complex and the
Kanpur Division and giving the heads
of these Divisions increased authority
and initiative.

The main feature of the changes in
the Headquarters of the Directorate
General of Ordnance Factories is a
re-organisation on a functional basis.
The non-lethal factories which deal with
production of clothing, Icather items,
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cables, parachutes and other equipment
have already been constituted into the
Ordnance Equipment Factories Group
under the charge of an Additional
Director-General Ordnance Factories,
Of the remaining factories, it is propos-
ed to constitute four groups dealing
with (i) Primary Metal Producers, (ii)
Chemicals and Explosives, (iii) Engi-
neering and Miscellaneous, and (iv)
Small Arms, Instruments and Sights.
Each of these groups would be under
the charge of a Director who will be
authorised to deal with the factories in
their groups and the Ministry. Apart
from the Additional Director-General
(OEF Group) and these Directors, the
Director-General Ordnance Factories
will have a senior officer at Headquar-
ters in the grade of Addl. DGOF to
assist him as second-in-command. These
factories would however continue to be
a part of the Ordnance Factories Orga-
nisation under the overall control of the
Director General, Ordnance Factories
for purposes of co-ordination and uni-
formity of standards.

(¢) The scheme for Hindustan Aero-
nautics Ltd. has been accepted in prin-
ciple, but certain details arc being work-
ed out,

The proposal in respect of the Dircc-
torate General of Ordnance Factories
(Headquarters) is still under considera-
tion of Government.

ot qwge Wi ;oA wER, H
AT SEAT g 5 7 gy FEmt
F AT TAT FY AAqTH § ey
St fadmirawor Y Hifq sqgmd v §,
T IE FHT Y T FTCEI A Y SR
Tar g, o A AR R &, I
geaeg ¥ WY faddramor At s
S ! Y e & faw wwE S o
YT AW G W7 FTCAT § JA
W T wgEw W w®”
T ag & A W1 IT qEUT TIET
&1 qgt o) wriye e 9T, 59 W
% faefrg T &y Hify GO srmTTET
oy fe g & X7 waEl w1 =l
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T, A AT AR g i
I & IOw wY ggaw Y, e
fevae & Jwarr o g Ak Iy
qFaar W Y §F 7 T TW gHR A
qfer g ATy ?

=t ot fAs : T AR AY fadvdin-
T AT NP AR
fmmR R frw s & fag
N FREY & ITH! GIAS & 99 9T
IR fireat § are faar & w@ife ow g
R FAFT § AT TARFET I &
IIYT TG AT AR § | g ayfafe
faedawTo # A FE Qo T
g1

A TRIT AT AR T @
¥ L A I JAR T 2, -
W& FY g, I9F gF" W $6
TEr fR F qa, g Wy
2 & qr@ € @ QY § AT gan §
fF T &9 FA A FHIICE @)Y
Rt #1 5f syaear § ofs g
Wz W AW A TG ww

=t qo Ao faw :  ©ifFwr 1 QY
T0FT § AfFT ag Iy AT A R e
TR W T TE |

oft Torelter Fag - e waRw, wT
qed 9T A FA @I T § SEF
AT AT § 9faqT g a
€ ovg & @A § fr T w1
T T W s feamefan & svafraa
tRI@NS w© Ty, O g
T ant ¢, JEEw ¥ faq g §
e WEd AV TAR A0 §, I GO
g T T v G § wifs gk
@ fearE # aw Am oAl §—
T A AT A E | T AT A
¥ a1z oF T faeelt WY T Wy = v
wwar & AfeT I AT A T
ar %8 ¥ vy faeal WY AEW dAMT
S8LSS/68

KARTIKA 29, 1890 (S4AKA)

Oral Answers 30

Tl T gwar & 1 gafew §F ST
wrgar § f o 7 sEewr qwwR
TEY R Fav ITH g W arar § e feagfar
T TF AT ¥ ST foar srg ?

fiwoqaro faw . gaa et fr
g fesmefar &1 fawm  9=9 @
F1 75 & afew fAT WY 78 w5 S
gl g f7  gaTa fe feamge &k
FAATHE ¥ TgT FAGT § | FEA
Tga @ 7 feswzfar 1 § st gwwy
Fraifrag Wi fearmar &

SHRIMATI SHARDA MUKERIJEE :
Sir, this is a very vital sector not omly
of our defence preparedness but also of
our economy. I would like to know
what it is that obstructs the Government
from setting right the three major ills
which have affected the proper growth
of the defence production, Firstly, there
are inadequate opportunities to the tech-
nical staff to use their knowledge and
technology that they know and have ex-
perience of; secondly, there is a coati-
nued policy of bureaucratic control and,
thirdly, due to this bureaucratic control,
there is erosion of managerial authority
in matters relating to production and
labour policies. Why is it that in your
statement you have not mentioned as to
what new policy Government propose to
have ? What is the obstruction which
Government experiences to set right
these three major ills ?

SHRI L. N. MISHRA : The main
problem at the moment was that the
D.G.O.F. was over-burdened with look-
ing after the work of 27 factories. We
want to have decentralisation. We are
dividing them on four functional basis.
There will be four Directors under him.
Those Directors will have direct control
over factories and direct access to Gov-
ernment also. At present, the General
Managers have no incentive at plant
level also and there will be more effici-
ency and better working. About the
delegation of powers, the bureaucratic
control to which the hon, Member re-
ferred, I would like to say there is a
certain element of bureaucratic control.



31. Oral Answers
MR. SPEAKER : Shri Banerjee.

SHRIMATI SHARDA MUKERIJEE :
1 made three points, utilisation of avail-
able technical knowledge, managerial
authority in the matter of production
and labour and reduction of bureaucratic
control. He has not answered.. (In-
terruption). Let them at least think about
these.

SHR] S. M. BANERJEE : Although
I welcome the decentralisation of the
Directorate-General of Ordnance Facto-
ries, I would like to know whether, in
view of the recent changes or proposed
changes, Government would consider or
the Defence Minister would consider also
formation of a Defence Production
Board, having more powers like the
Railway Board, which will create a fa-
vourable atmosphere for more defence
production and will enable us to produce
more. Is there any such proposal under
contemplation ?

SHRI L. N. MISHRA : No, Sir.
SHORT NOTICE QUESTION
wwTaTT ot & “f few qeania gu”’
T ATA §  WaTE aRTar-any W
T g H ¥AT

S.N. Q. 2. = THo THo WM :
T GURT AR FHIAAA AG AT Y
FaTEaT v

(¥) =7 9091 N ™ AWT AN
e e gk } fF ameTE &
“gfowgm qradE g9 # fawr e
¥ B\ 9T A=A AT WTATE FATAT-
AR AN FTEAXATE

(&) afg g, @ S FE=TRAAT
Famwwr g ;

() " ag &=} v qar @Y W
TG & UGS JURT § oHTiE-
FRFT AT I AEN A EHY qT-
I & frone 79T A ¥ F yww
/ amay q¥4Y ;

(w) #a1 qg WY = & f5 aaR #Y
e woTIRTE I T T TER ¥
THFHEFR 7 goId T 71§, #@R
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(¥) afz g, @ qw@R 71 awEN-
9 FUNT F FA H CHAHT T 7 wqfr
] AT F T T FIAE FEA T
faa @ ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN-
DINI SATPATHY) : (a) and (b). Yes,
Sir. The Government have received a
proposal that the Indian Express group
of newspapers propose to acquire the
ownership of Jansatta group and Lok
Satta group of newspapers in Gujarat
subject to the continuance of allocation
of news-print to the newspapers.

(c) It cannot be ruled out.

(d) The Government is fully alive to
the danger of concentration of ownership
in newspaper industry which may result
in regimentation of thought and opinion
and is anxious to prevent such develop-
ments as far as practicable.

(e) In addition to the existing res-
trictions in the allocation of news-print
and issue of Government advertisements
to newspapers chain, the Government is
contemplating in the larger interest of
preserving the freedom of press and ser-
ving the interest of democracy, whether
measures to assist newspapers of high
journalistic standard to tide over finan-
cial difficulties can be devised.

Y g/ o T o WA : TV H FHTA
Tl ¥ A § gAHE F THHEET F
oY swAfer a3 @ ¥ 9% AW |1 WA
aavea ag aanan fe fired o gomfr
1 GOy EE AT ARSI JET
F awrfreTe STy $7 7 W ¥ a@
@ wyfe ®Y ey & fog qew v
e 33T W § T AT T ATAY T
g wifgw T TT W 91 @Y wWifE
fw wifesr #r o faug ferod @Y
™ §, S8 99 ifgw oEe FY g
12 ¥ v 4g fawg Wy s g ?

FAAT AT AAIW Hay (5 Fo &o
mg) : 99 Bifew @ F AR T "
LCiEA
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) g&o Qo W : firq atg AWTX
TR B, AT e Y gfee
¥ ug gErRq Y ogew T 3 F fug,
fra ag ux for a™ 7 FHA 7
AW I FT IF g 94T TG Y FHTET-
T HWIEIT F FO AT WA qAT
Teaat & Freor ag g *r feafy &
AT IT FY A @A Fr gfez § Fav
I q@ F RE wrgAAtas A
FRAT FAEAM qav Sar fw g Fifga
A g fear w91 ¥ FMI 9X
Jqg FY I F FoOT FYE warw FA &
IR & R DA 47 5 g9 @
AqF FT FTH FE G AIAET W SR

< ?

SHRI K. K. SHAH :
tion for action,

It is a sugges-

= sz fagry AR - AT A
g e st arERg 9g Y R &
#X I A7 F foro o gasw qweT
FLWE ITF qIfART 7 T F&HR
T g AT & faw graAT AY & R
A IT &7 73z & faw am a3
AT 74T AFI W AR T IT 4T HEZ
FAF AT I @ ? a3 Qv dgar
& & fr garaTeeEl #y AT
Fq ® AfeT S guTaREa g7
F A ¥ §T Q TG a1 T WO
o1t wedr #Y fre ¥ T3 A JeA
& foq TwR @ W FIH IoT @Y
27

ot o %o WE : T I gA FrT A
®E

ot TiE @ FAr gt qgag
qTAYAT F FAT X AFAT & oY 9 FE R
Z fF g7 77 O famme 40 ?

o} W fagrd T4y :  sreqer
w@e, T T 7 ar i Fav oy qA4T-
ARIT IA N WE a7 I FER
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¥ AT § waw & fAe A A STEar
g fraeht merma g g av T g ?

s ¥o o TF : FATAYET ¥ TH
73T & fau faar ¢ 1 SN fawar &
f ar &Y g o 4 o ar A g
AT FY g AR anfgr & A A
¥ uF WY A F4T Ay a AW
dT 9T IR wwfag S A oWRE
F #7 &0 e F R E |

SHRI MANUBHAI PATEL : I think
that the Government’s policy is to
encourage the language newspapers.
This particular question is a general
question of all the language newspapers
all over India. If the Government does
not cocme to the help of thesc news-
papcrs and if the Government does not
allow such transactions to takc place,
then, the only alternative is that the
newspapers should die. I want to know
whether Government would allow such
language newspapers to dic and allow
thousands of newspaper workers to go
uncmployed. Will the  Government
come out with some definite proposal so
that these language newspapers can
survive ? My next question is this,

MR. SPEAKER : You may please
confine to your first question now.

SHRI MANUBHAI PATEL: You
will not be giving me a second chance,
Sir. So, I will put these two questions
together. The only point is this. There
is not any hitch in the transaction and
as such the newsprint quota should be
transferred to the party which is pre-
pared to take over the newspaper.
want to know whether Government
will allow that,

SHRI K. K. SHAH: The same
question is under conmsideration and
consistently with the policy of prevent-
ing concentration of newspaper power
fin one hand and also seeing that the
language papers continue to function a
decision will be taken,

SHRI HEM BARUA : In view of the
fact that monopoly in newspaper indus-
try is growing which is leading to a
regimentation of power that is detri-
mental to the growth of democracy,
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may I know why Government have not
propgsed social control of the Press, as
they have done in respect of social
control over Banks?

SHRIMATI TARKESHWARI
SINHA : Sir, we have been told that
Government is very anxious to avoid
monopolies and that they are taking
steps to sec that monopolics do not
grow. And yet, these things are
happening.  Now, may I know whether
the Ministry of Information and Broad-
casting has ever been in touch with the
Gujarat Government and whether the
Gujarat Government has ever approach-
ed the Information and Broadcasting
Ministry that Goenka and Express
Group of Newspapers should be
helped to take over this newspaper
beeause it is the best thing which could
be done ? If so, why is the Govern-
ment of India pleading such innocence ?
1 want to know whether the Govern-
ment of India does not know what is
happening in any capital of this country,
Is it so?

SHRI K. K. SHAH : Sir, regarding
what is happening all over the country,
at Jeast the hon. Member would grant
me the courtesy, that we are keeping in
touch, The Government of Gujarat is
anxious that the paper should continue.
In what way, is left to the Government
of India. They don’t mind whether it is
taken over or some assistance is given.

¢
...... -

SHRIMATI TARKESHWARI
SINHA : I want to know whether the
Gujarat Government has ever approach-
ed the Government of India that thesc
small newspapers may be given to the
Express Group of Newspapers,

SHRI K. K. SHAH : We have re-
ceived representation from the Govt. of
Gujarat that either permission may be
granted or some help may be given.. ..

SHRI1 SURENDRANATH DWI-
VEDY ; Help to whom ?

SHRI H. N. MUKERJEE: The
Press Commission as long ago as 1954
reported in respect of the monopolies
in the newspaper trade. Only a few
years ago the Small Newspapers En-
quiry Committee, headed by Mr. Diwa-
kar (on which I had the homour to
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scrve), gave its report on this same
matter. How is it that Government is
continuing its cogitation in regard to
the matter, and when monopoly interest
is threatening to intervene and take
over these papers, Government is not
ready yet with something of a plan ot
assistance ? How is it that they are still
considering the matter, a matter which
has becen pending since 1954 ?

SHRI K, K. SHAH : My hon. friend
is aware of the fact that one of the
clauscs in scction 12 of the Press Coun-
cil Act provides for examination of
these tendencies by the Press Council.

The Press Council is seized of this
matter. It is better that we  wait  till
the Press Council has decided the

matter. That is why we have not taken
any concrete steps.

SHRI SHIVAJI RAO DESHMUKH :
Are Government aware of the fact that
the Jansatta and Loksatta group of
papers in Gujarat was in huge debts
and thosc debts are supposed to have
been paid up alrcady by the Express
group of ncwspapers and they have
only come to the Government of India
at a later stage, which would mean that
we would only be helping the Indian
Express group of newspapers to take
over these newspapers, because what
remains is only the formality of taking

over and the last kriva-karme of the
small group of newspapers? May 1
know whether Government only pro-

posc (0 go on chanting the slogan of
giving aid to thc small group of news-
papers or whether they plainly accept
the fact of the taking over of these
Express group ?

SHRI K. K. SHAH: With due
respect I would say that my hon, friend
is not well informed. Both the groups
of papers wcre doing very well before
three or four years. It is only during
the last weck that this development of
taking over has taken place, and that
is also subject to permission being given
by the Government of India, There-
fore, the hon. Member’s information is
not correct.

SHRI PILOO MODY : We are sick
of hearing this bogey of monopoly all
the time or the bogey of monopolistic
control. ...
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SHR1 HEM BARUA : In the interests
of Parliament will you pleasec ash Shii

Mody not to lean in this manner against
the front bench because it may break ?

SHRI PILOO MODY : In the intc-
rests of parliamentary democracy why
don’t you ask Shri Hem Barua to pipc
down ?

We have been sick of hearing this
bogey of monopolistic control. The
fact of the matter is that if the Govern-
ment were to cxtend any help to thesc
papers, sooner or later, the Government
would be acquiring a considerable con-
trol not only over the newspapers but
of their policics and this would be a
serious breach of the freedom of the
press.,

If the Indian Express group of news-
papers had made an offer and it is
mutually beneficial to the two groups of
newspapers concerned, T see absolutely
no reason why there should be any
interfercnce by Government in the
transaction takes place. Will the hon.
Minister give a categorical assurance to
the House that through this devious
method of propping up the small fish,
as my hon. friend Shri Atal Bihari
Vajpayce has said, and giving them
help, Government will not unneccessarily
interferc in the freedom of the press?

SHRI K. K. SHAH : I have no doubt
that if Govcrnment’s influence is not
desirable, one party’s influence is also
not desirable. On this, I have made
our position very clear.

SHRI PILOO MODY : It is surpris-
ing that the Minister of Information has
not understood the fundamentals of the
freedom of press because he says that
the Government'’s influence is less obno-
xious than that of a private individual.

SHRI KRISHNA KUMAR CHAT-
TERJI : It is very difficult to uphold or
understand the logic advanced by the
hon. Minister. He says that the matter
is under consideration. He knows full
well that it is not possible for any news-
papers to survive without Government
subsidy cither in the form of money or
in the form of certain advertisements.
Is the hon. Minister prepared to admit
that Government have no other scheme?
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If so, in order that the language papers
have to survive, they will have to allow
the Indian Express group to have its
way, because that cannot be avoided
and the quota will have to be given to
them,

SHRI K. K. SHAH : As I have said,
the whole question is under considera-
tion and a decision in the interests of
democratic institutions will be taken,

SHRI SURENDRANTH DWI-
VEDY : 1t appears that these papers
were in debts and the debts have been
paid by the Express group, and that is
why they are taking them over. But I
would like to know whether at any stagc
when these papers were in  difficulty
thcy approached the Government of
Gujarat and the Government of Gujarat
recommended to the Government of
India or whether the newspapers ap-
proached directly the Government of
India for financial help to tide over the
difficulty before they went over to the
Express group ?

SHRI PILOO BODY : Government-
meddling.

SHRI K. K. SHAH: They might
have approached the Government of
Gujarat in the past and I do not know
what had happened between them,

SHRI PILOO MODY : He is a man
who looks into the future,

SHRI K. K. SHAH:: ....So far as I
am concerned, three or four days before,
I received a communication from the
Government of Gujarat apprising me of
the situation and asking me whether
somehow the papers should be allowed
to continue or whether they should be
allowed to bc taken over or some help
should be given to them.

=) wforwrg Ko w2 : AT F &

At F sr@aATd #) U qrferr @y &

ST gR W & fAF gAY AT 9T aang

FETE | FAT AETT. T 9T & (78T

Y 1€ AAT qq F7 faare fwar

o F srEeT B FE AT BT

Y, T3 F 39 W F AT Y BT FY

ar 3w ¥ fad oF & AfT s, S

FEyMTF WM A ?
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SHRI K. K. SHAH : As I have said,
the question is being examined by the
Press Council. Meanwhile, this situa-
tion has developed, and we are thinking
about it.

o waT WS qA : TH AGAT FY
AER F AT AEEFT F, ag AET G
fentrat & faeme & 1 4fF M
AgE 99 & 9g7 a¥ foez €, @™
AR Y, 47 gard, IEM wrew fafreew
F QT 3T 8 AT Fo Fo Fo T F
fog far g, o fed @ R o
FEF ITHT AT A & FTC I FT FoIToIT
AR (F IEAT | T IR A AT
yEaAri 7 oY JAfaed w0 o §
T AATL FH FW & IT %7 947 T FT
I A A y@ATA F 1 9 F 7 A ?

SHRI K. K. SHAH : I emphatically
deny the allegations made. ...

SHRI PILOO MODY: On what
grounds does he deny these allegations ?

SHRI KANWAR LAL GUPTA : Lct
therc  be an inquiry into what sums
Goenka has given to the Congress elec-
tion funds. He has given funds to the
U.P. Congress and particularly to the
Prime Minister’s group there. I know
it personally.

MR. SPEAKER : The question as to
which party has been given funds is not
the main question now.

SHRI VIKRAM CHAND MAHA-
JAN: Apart from woolly thinking,
have Government taken any concretc
steps or are thinking of taking any
concrete steps to prevent the growth of
newspaper monopoly in this country
and if not, what prevents them from
appointing a committee go into the
entire question of monopolistic growth
of newspapers ?

SHRI K. K. SHAH : The fact that
the press councl is examining the ques-
tion of newsprint policy, advertisement
policy etc. is sufficient proof that we
are alive (o the situation,

=t W FRAA - HAl AL X T
gaamn f FT TER A 9N W AN
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7F FATT JTAT § TATT T BT A
¥ A feaw vaawd & arforsi a7 A7
¥ WY fr e vaagT F1 T s
*Y AT AT g9 <Y Iy | F T wEEw
¥ T ¥ § AT AveaT g fFowr
I TH TIA FY AT AT Fohal o Fopay
Y g ¥ 39 sr@ar w1 3 feae va-
Sa & g A fear @ ? w Ay
T THI T TqCE ATATET TH T8 FT
TEwa ! Ay a A g AT 9 aFC
faae Fx W 2 fr frman & < sramy
FT AT A, qg T E A ATAA,
afe ag ag " R e AmvETET
T

gy oFagE T A @ FT AT I
T AY § Tg FE TF AT &Y gRY Fr A
T FE A Y e TSy A
ARF @ IN G | &7 &
WA RYERAR A WS a
g ar | 2f5 wal wgEd T @
qfifeafaat & aiffes & 39 A9 g
FATTE F IT FY & qaq7 o7 6 5w
THNE AT I q@AR FTgIIA ST
w®E?

SHRI K. K, SHAH : As regards the
assurance which has been demanded, I
can only say that we shall give the best
consideration to the suggestion made by
the hon. Member.

o) IR AN W AT WA
ag & far g ¥ QY & MEEET A

SHRI K. K. SHAH : So far as the
second part of the question is concerned,
if my hon, friend claims to be better
informed 1 have no quarrel with him. I
can only give the information that I
have got. The question of the Indian
Express group purchasing the stocks of
these newspapers developed as a serious
problem only during the last month and
it was just three days before that I got
the communication.

SHRI D, N. PATODIA: In this
country, the question of monopoly
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arises only when it is inconvenient to
the ruling party. May I know whether
it is not a fact that this proposal of
integration of papers has come at the
rcquest of the smaller group of news-
papers who want to integrate with the
bigger ones because so far they have
failed to work profitably in spite of their
efforts with the Gujarat Government ?

SHRI K. K. SHAH: The proposal,
so far as I am concerned, has been
received from Ramanlalseth himself; it
is in writing.

SHRI SURENDRANTH
VEDY : Who is he?

SHRI K. K. SHAH : Partner-editor
of the Janasatta and Lokasatta.

SHRI D. N. PATODIA ;: Not from
the Indian Express group,

SHRI K. N. PANDEY : When any
factory is in difficulty, no prompt action
is taken to take it over to help it. Simi-
larly when a newspaper is in difficulty,
no action is taken to help it. But when
it tries to make its own arrangement
with another concern, then the question
of monopoly starts here. May I know
how long this nonsense will continue ?
Are the newspapers mnot entitled to
function under the Constitution? By
going to Indian Express group are they
losing their liberty ? You cannot dictate
any terms to them as to how they should
function. May I know how this type
of monopoly is going to affect the coun-
try ?

SHRI J. M. BISWAS : So long as the
Congress Government is in power,

SHRI R, K. AMIN : rose—

MR. SPEAKER : I will call him., I

cannot call the Members from the
Swatantra Party one by one.

SRHI PILOO BODY : In a matter
in which there is only a few of us
opposing the balance of the House, a
balanced view has to be taken.

MR. SPEAKER : He can balance
half a dozen people !

SHRI HEM BARUA: He will tilt
the balancc !

DWI-
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SHRI INDRAIJIT GUPTA : In reply
to most of the questions put from diffe-
rent parts of the House, the Ministe.
goes on repeating that the whole matter
is under consideration. At the same
time, he has admitted or he claims that
this, what he calls serious development
has taken place rather suddemly and
very recently. In view of the fact that
this consideration of all aspects may
take quite a long time knowing the
Government as we do, and this deve-
lopment, as he says, has been very
sudden, what is there to prevent Gov-
ernment as an interim measure, until
their consideration is finalised, at least
to stop government advertisements to
this Indian Express group ?

SHRI BAL RAJ MADHOK : Stock
replies are given to the same questions.

MR. SPEAKER : Opinions are defi-
nite and clear-cut,

SHRI K. K. SHAH : How can the
Indian Express be penalised ? They have
done nothing. It is Ramanlalseth who
has come to us. ’

SHRI SHANTILAL SHAH : In case
Government decide to give financial help
to these newspapers, what precautions
do they propose to take to ensure that
they do not interfere with the freedom
and policy of the newspapers or freedom
of the press? Also, will Government
try to adopt the suggestion of the Press
Commission that trusts should manage
newspapers and no private individuals ?

SHRI K. K. SHAH : It is a good
suggestion.

MR. SPEAKER : Shri Piloo Mody
was suggesting that only a small section
was in favour; now he should be happy
(Interruptions).

SHRI R, K. AMIN : This is a very
peculiar situation. Government have
stopped transfer of the quota from that
sector to the Indian Express, thereby
they have maintained that they are stop-
ping the creation of big monopolies in
the press. As you know, the press is
the fourth estate in a democracy and
its freedom should be maintained and
guaranteed. In order to ensure that, no
quota system should be there. Will the
Minister realise that by stopping the
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transfer of the quota he will not stop
the monopoly coming into existence ? If
monopoly is to be stopped, let him take
some other action, not prevention of
transfer of quota from one to the other.

SHRI K. K. SHAH : No decision can
be taken on one point, leaving out others.
It will be a composite decision.

SHRI CHENGALRAYA NAIDU :
Sir, when papers like Patriot can take. . .

MR. SPEAKER: You have left
Indian Express and come to Patriot.

SHRI CHENGALRAYA NAIDU :
When papers like Patriot can take funds
from Russia why not a small Guijrati
newspapers take funds from the Indian
Express ?

MR. SPEAKER : Calling Attention.

WRITTEN ANSWERS TO QUESTION

PAYMENTS 10 SHRIMATI M. S. SUBHA-
LAKSHMI AND OTHER ARTISTES

*216. SHRI K. M. MADHUKAR :

SHRI RAM AVATAR
SHASTRI :

Will the Minister of INFORMATION
AND BROADCASTING bc pleased to
state ;

(a) whether it is a fact that Shrimati
M. S. Subhalakshmi and the outside
artistes accompanying her werc given
fees equal to four times normal fce
when her songs were recorded for
Vandana programme of music broad-
cast by AIR,;

(b) whether it is also a fact that
because of total amount spent on Shri-
mati M. S. Subhalakshmi, funds fell
short for other artistes scheduled to give
programme during the remaining months
of the national programme for music;

(c) if so, the officers responsible for
such extravagance in A.LR.;

(d) whether Government have taken
any action against such officers; and

(e) if not, the reasons therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir, for 2 songs
and for re-broadcast rights.
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(b) Funds did not fall short as the
paymcnt was as per schedule. No
artiste was dropped.

(c) to (e). Do not arise.
TROOPS CONCENTRATION ON INDIAN
BoRrDERs BY CHINA

*217. DR. SUSHILA NAYAR : Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that China
has increassd its troop concentrations
on the Indian border recently;

(b) if so, whether any assessment of
the situation has been made; and

(c) the deatails therecof and
taken fo mecet the situation ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to
(c). Chinese troops continue to remain
in strength across our northern border.
No significant change in this position
has been noticed recently. A close
watch is kept on Chinese activities across
our borders with a view to safeguard-
ing the territorial integrity of the coun-
try.

action

NATIONAL  INCOME

*218. SHRI SHRI CHAND
GOYAL : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that the in-
creasc in the national income in 1966-
67 has been only 1.7%; and

(b) the estimated increase in the
national income in the years 1967-68
and 1968-69 ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) According to the latest estimates,
the increase in the national income dur-
ing 1966-67, which was saverely affect-
ed by unprecedented drought, was
1.0%.

(b) For 1967-68, the estimated in-
crease is 9.1%. Estimates for 1968-69
are not yet available
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Per CAPITA INCOME

*219. SHRI KARTIK ORAON:
Will the PRIME MINISTER be pleas-
ed to state :

(a) the Per Capita income in
Chhotanagpur and Santhal Praganas of
Bibar during 1966-67 and 1967-68 and
how it compared with all-India figures
in each of these years; and

(b) whether it is a fact that the per
capita income of Chhotanagpur and
Santhal Praganas of Bihar in these years
had been far behind the all-India
figures ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). Estimates of per capita
income are prepared by the Statistical
Bureau of the States for the State as a
whole and not district or regionwise. It
is, therefore, not possible to compare
the per capita income at the national
level with the per capita income of the
two areas mentioned.

st 3t frawarfeat o fpdt & e
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AT AT XATIH HAL (S o @o
wg) (%) : 605 B a7 8 AHAA
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PENSIONARY BENEFITS T0O RETIRBD
MILITARY PERSONNEL

*221. SHRI MANIBHAI J.
PATEL :

SHRI P. VISWAMBHARAN :

SHRI RAM SEWAK
YADAY :

Will the Minister of DEFENCE be
plcased to refer to the rcply given to
Unstarred Question No. 3146 on the
7th August, 1968 and state :

(a) whether the pensionary terms of
Officers and Other Ranks have since
been considered and also rates and coa-
ditions governing the grant of depen-
dens’ pension in respect of Commis-
sioned Officers and grant of family
pension/death gratuity and family pen-
sionary awards in respect of Commis-
sioned Officers revised;

(b) if so, the details thcreof; and

(¢) if not, the the
delay ?

THE MINISTER OF DEFENCE

reasons for

(SHRI SWARAN SINGH) : (a)
Yes, Sir.

(b) A statement giving thc details
is laid on the Table of he House.

[Plased in Library, See No. LT—2206/
68.]

(c) Does not arise.
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PAYMENT OF PENSION TO JUNIOR
COMMISSIONED OFFICERS

*222, SHRI HEM RAJ: Will the
Minister of DEFENCE be pleased to
refer to the reply given to Unstarred
Question No. 4116 on the 14th August,
1968 and state :

(a) whether the replies of all the
State Governments have since been
received for the payment of monthly
pensions to Junior Commissioned offi-
cers and Other Ranks; and

(b) the views expressed by the diffe-
rent State Governments and the deci-
sion taken by Government in this
regard ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
and (b). Replies from all States except-
ing Haryana have been received.

Monthly payment is already being
made in the States of Andhra Pradesh,
Bihar, Gujarat, Himachal Pradesh,
Kerala, Madhya Pradesh, Madras,
Maharashtra and Mysore, and partly

in the States of Bengal, Orissa and
Rajasthan.
In Goa, Daman & Diu, Manipur,

Punjab, Tripura and West Bengal, the
State Governments have indicated that
the majority of pensioners are in favour
of monthly payments, while in the States
of Assam, Delhi, Nagaland, Rajasthan,
Uttar Pradesh, Andaman & Nicobar
Islands and Orissa, generally, the pen-
sioners are in favour of continuing the
present practice of half-yearly/quarterly
pensions. Government are considering
the question of introducing monthly
payments in the States in which the
majority of the pensioners have expres-
sed themselves in favour of this course.
It is proposed now to consult the State
‘Governments concerned about the possi-
bility of their undertaking the extra work
involved in monthly payments and there-
after take an appropriate decision.

PROBE INTO WORKING OF INDIAN
EMBAssY IN WASHINGTON

*223. SHRI KAMESHWAR
SINGH : Will the Minister of EXTER-
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NAL AFFAIRS be pleased to state :

(a) whether Government have order-
ed any probe into the working of the
Indian Embassy in Washington;

(b) if so, the names of persons who
are making the probe; and

(c) when the probe is likely to be
completed ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFARS (SHRI B. R. BHAGAT) :
(a) This has not been found necessary.

(b) and (c). Do not arise.

HIMALAYAN  MOUNTAINEERING INSTI-
TUTE, DARJEELING

*224. SHRI HIMATSINGKA : Wilt
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that the latest
Audit Report relating to the Himalayan:
Mountaineering Institute at Darjeeling
in relation to the last 5 years shows that
senior Army Officers were involved in
cases of embezzlement of funds in
spending lots of public money in cock-
tail parties;

(b) If so, the amount which is found
to have been misappropriated in rela-
tion to the working of this Institute
during the above period;

(c) whether any judicial or other
enquiry has been instituted into the
working of the Institute as a result of
the said audit report; and

(d) the action which has been taken
against officers involved in the cases of
misappropriation or squandering of
public money ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
to (d). A statement is Jaid on the
Table of the House.

STATEMENT

Irregularities in Himalayan Mountain-
eering Institute, Darjeeling

Some suspicion arose regarding the
accounts of the Himalayna Mountaineer-
ing Institute, Darjeeling towards the
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end of 1966. A local inspection was,
therefore, carried out on 28:2-1967
and 1-3-1967 by one Officer from the
Ministry of Defence and two officers
from the Government of West Bengal.
Their report revealed certain serious
irregularities and the Secretaries of the
Institute asked for a special audit into
the accounts for five years (1962—67)
and reported the matter to the Execu-
tive Council. An audit party headed
by a Deputy Accountant General, West
Bengal, conducted the special audit from
20th November, 1967 to 30th Decem-
ber, 1967. The special audit report was
received in June, 1968. Some of the
irregularities pointed out by the special
audit are :—

(i) Excessive expenditure on en-
tertainment of VIP’s and other

visitors.

(ii) Purchase of furniture, fixtures,
crockeries, exhibits for the
museum etc, without the ap-
proval of the competent
authority.

(iii) Excess expenditure beyond

the scale laid down by the Ex-
ecutive Council for presents
to VIPs including mountai-
neers of international frepute
who visited the Institute.

Reimbursement of Taxi fares
while on tours in addition to
Daily Allowance and inci-
dental charges.

(iv)

Reimbursement of the cost of
medical treatment without ap-
proval of the competent autho-
rity; and

)

(vi) Exependiture on repairs and
maintenance of buildings
without obtaining any techni-
cal certificate about the quality
of the work done.

2. On reccipt of this special audit
report a Committee consisting of
three Officers including a financial ex-
pert has been set up to make a detailed
examination with reference to the re-
port of the special audit. The Com-
mittee met at Darjeeling for four days
from 3rd November, 1968, examined
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the records and obtained clarifications..
An interim report of this Committee:
has been received on 8th November,
1968. A perusal of this report shows
that one of the ex-principals, a Lieute-
nant Colonel in the Army, who has
since retird as well as an ex-Registrar
of the Institute appear to be responsible
for the irregularities. The ex-Registrar
was an Accountant on deputation.
Disciplinary action against him has al-
ready been started by his Department.
Steps are in hand to take suitable action
against the ex-Principal. Action is
also being taken to further tighten up-
accounting procedures and to introduce
internal check to prevent recurrence of
such irregularities.

COMMITTEE ON AERONAUTICS

*225. SHRI ONKAR LAL BERWA:

SHRI NARENDRA KUMAR
SALVE:

Will the Minister of DEFENCE be
plcased to state :

(a) whether the Committee on Aero-
nautics under the Chairmanship of Shri
C. Subramaniam has submitted its re-
port;

(b) if so, the recommendations
made by the Committee; and

(c) the decision taken by Govern-

ment thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) No, Sir.

(b) and (c). Do not arise.
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Issue

»228. SHRI VASUDEVAN NAIR :
" SHRI DHIRESHWAR
KALITA ;
SHRI INDRAJIT GUPTA :
SHRI H. N. MUKERIJEE :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) ‘whether it is a fact that the
current talks in Paris” between United
States and North Vietnam over the
Vietnam issue have not made any pro-
gress;

PARts TALKS ON VIETNAM

(b) whether continued bombing of
North Vietnam by U.S, Air Force had
been a major hurdle in finding a way
out of the present deadlock in the
Paris talks; and

(c) if so, whether India would takc
the initiative in putting up pressure on
the United States to stop bombing of
North Vietnam immediately ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFARS (SHRI B. R. BHAGAT) :
(a) It is true that the Paris talks havc
so- far not made any significant pro-
gress. Government of India hopes that
the parties concerned will now engage
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themselves in substantive  discussions

for a peaceful settlement.

(b) The U.S. Govt. has already an-
nounced stoppage of bombing of North

Vietnam.
(¢) Does not arise.

IMPLEMENTATION OF KUTCH AWARD

*229. SHRI MADHU LIMAYE:
Will the PRIME MINISTER be pleased
to state :

(a) whether the Supreme Court issu-
ed any notice to her in the matter of
Kutch Award implemenfation;

(b) whether she filed any affidavit
personally in view of the wide resent-
ment caused by the affidavit by the
Under Secrctary, Ministry of External
Affairs; and

(¢) If she has not filed a personal
affidavit, whether the Under Secretary’s
statements also represent her views and
of the Cabinet ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) Yes, Sir.

(b) No, Sir.

(c) The Under Secretary’s Statements
represent the views of the Government
of India.

NEWSPRINT QUOTA FOR NEWSPAPERS

*230. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that duriqg
the long period of press strike in big
newspapers ‘those newspapers Wwhich
were not affected by the strike’ asked
for increased quota of newsprints ~as
they had to increase their circulation;

and

(b) if so, how many newspapers get
the increased quota of newsprint ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
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K. K. SHAH) : (a) Yes, Sir. Requests.
have been received from 11 daily news-
papers for additional quota of news-
print on acount of increase in their
circulation consequent upon strike by
other newspapers.

(b) As an interim measure, advance
allotments have already been made to
eight daily newspapers against their en-
tidements for 1969-70. Advances will
also be given to other newspapers
whose circulation increased during this
period. It has, since, been decided to
allot additional newsprint on the basis
of their audited circulation figures for
the current period.

FRENCH ExpLOSIONs oF HYDROGEN
BoMB

*231. SHRI D. C. SHARMA : Will'
the Minister of EXTERNAL AFFAIRS.
be pleased to state :

(a) whether France has carried out
consccutive Hydrogen bomb explo-
sions on the 24th August, 1968 and:
8th September, 1968; and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN.
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) Yes, Sir.

(b) The reaction of the Government
is one of concern and regret.

NAVAL TRAINING INSTITUTE AT CHILEA
(Omissa)

*232. SHRI CHINTAMANI
PANIGRAHI :

SHRI RABI RAY :

Will the Minister of DEFENCE be
pleased to state ;

(a) whether preliminary work has.
started for the setting up of a Naval
Training Institute at Chilka lake site in
Orissa:

(b) whether the State Governmeat
have agreed to give 600 acres of land:
near Chilka for this purpose;
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(c) whether an expert of the
Defence Ministry has visited Chilka for
this purpose; and

(d) if so, the details thereof ?

THE MINISTER OF DEFENCE

(SHRI SWARAN SINGH) : (a)
No, Sir.
{b) No formal request has been

made to the State Government in this
regard.

(c) and (d). A Board constituted by
‘Naval Headquarters has visited the site
and submitted its report. The proposal
based on this report is now under con-
sideration.

CONFERENCE

*233. SHRI GEORGE FERNAN-
.DES : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

ALL PpoPLE NAGA

(a) whether Government have re-
_ceived the Resolutions adopted by the
All-People’s Naga Conference held in
August, 1968;

(b) whether the Seven-man Com-
niittee set up by the Conference to for-
.mulate proposals for opening negotia-
tions with Government has addressed
any communication to Government so
far ar have visited Delhi to hold talks;
and

(c) if so, reaction

.thereto ?

Government's

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH) :(a) Government have receiv-
ed copies of the Resolutions adopted
at the Naga Public Conference held
Afrom 22nd to 24th August, 1968 at
Kohima.

(b) and (c)..In one of its resolutions
the Cpnference suggested the resump-
tion of talks between the Government
of India and the Naga National Council
in association with Naga leaders of
“Public confidence”. A Special Com-
mittec of 7 was constituted by the Con-
ference to establish contacts with both
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sides and prepare the ground for talks.
The seven members of the Special
Committee met officials in the Ministry
of Extcinal Affairs who explained (o
them that any talks with the Under-
ground could only be on the basis of
Nagaland's continuance as a constituent
State within the Indian Union; that so
long as the Underground continued to
violate law and the Agreement on Sus-
pension of Operations by crossing the
border and importing arms, therc
could be no talks with them; and that
no outsider or foreign national includ-
ing Phizo would be allowed to meddle
in our domestic affairs. It was also
impressed on them that the Govern-
ment of India regarded the State Gov-
crnment as the constitutionally establish-
ed authority in Nagaland.

ARrRMs SurrLy TO PakisTAN BY UK.

*234, SHRI YASHPAL SINGH :
Will the Minister of DEFENCE bc
pleased to state :

(a) whether it is a fact that Pakistan
has recently been supplied Modern arms
and ammunition by UK,

(b) if so, the details of supply of
arms which has been made to Pakistan;
and

(c) the
thereto ?

reaction of Government

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
Government have no information on
any significant supplies having been
made by the UK, recently.

(b) and (c). Do not arise
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DipLOMATIC PASSPORT FOR CONGRESS
PRESIDENT

*236. SHRI HEM BARUA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Starred Question No. 594 on the
21st August, 1968 and state :

(a) whether the Congress President
was entrusted with any official work
to be done in Japan and elsewhere on
‘bebulf of the Indian Governmeat and
for which he was granted a diplomatic
passport; and

(b) if so, the nature of the work
assigned to him ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT) :
(a) No, Sir.

(b) Does not arise.

FiIrsT FRIGATE MADE IN INDIA

*237. SHRI R. K. AMIN : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the first
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frigat: made by India has been launched
recently; and

(b) if so, the extent to which it will
increase our Defence potential vis-q-vis
Pakistan ?

THE MINISTER OF STATE IN
THE MINISTRY . OF DEFENCE
(SHRI L. N. MISHRA): (a) Yes,
Sir.

(b) This Frigate is primarily an Anti-
submarine Warship with up-to-date
Submarine Detection Equipment and
Weapons. It has also good anti-aircraft
and antj-surface capability. The re-
cently launched frigate will be commis-
sioned and added to the Fleet in 1971.
This addition will increase the capability
of the Navy to deal with under-water,
air and surface threats,

MINORITIES IN EAST PAKISTAN

%238, SHRI SAMAR GUHA :

SHRI RAM GOPAL
SHALWALE :

Will thc Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Government of East Pakistan have
adopted various means to sequeeze out
the minorities from there;

(b) whether Government got report
of renewed harassment of the minori-
ties by the East Pakistan Government;

(c) whether such steps by the Gov-
ernment of East Pakistan have led to
increased migration of the minoriiies
from East Pakistan; and

(d) if so, the steps which have been
taken by Government to ensure safety
and security of the minorities in East
Pakistan, an obligation enjoined upon
Government on the basis of the agree-
ment on minorities during the time of
partition ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R, BHAGAT) :
(a) to (d). The Government are aware
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that the minorities in East Pakistan con-
tinue to suffer from a number of dis-
abilities and hardships  resulting in
their migration to India in large num-
bers. The Government have repeatedly
drawn the attention of the Government
of Pakistan to the plight of the mino-
rities there, and have reminded them of
their obligations under the Nehru-
Liaquat Pact of 1950, which requires
them to guarantee to their minorities,
security, full freedom and equality of
rights,

There has been a decrease in the mig-
ration of the members of the minority
community from East Pakistan to India
in recent months.
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Per Capita INCOME

#240. SHRI =~ NITIRAJ SINGH
CHAUDHARY : Will the PRIME
MINISTER be pleased to refer to the
reply given to Unstarred Question No.
4016 on the 14th August, 1968 and
state the steps, if any, which Govern-
ment have taken or propose to take to
decrease the gap of per capita income
in various States ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
Attention is invited to the reply given
to parts (b) and (c) of Unstarred
Question No. 444 and part (c) of the
Unstarred Question No. 485, answered
on 13-11-1968.
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DEeVELOPMENT OF BORDER RoADs

1354. SHRI BABURAO PATEL :
Will the Minister of DEFENCE be
pleased to state :

(a) the total amount in rupees spent
so far on the construction of border
roads and the total mileage of ‘roads
constructed so far;

(b) how many more new roads are
proposed to be constructed, how many
are to be improved and the total mile-
age of proposed roads and their bud-

(c) the names of contractors selec-
ted by the Border Roads Development
Board to construct the roads and the
manner and grounds on which the con-
tracts are given?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
The total amount spent in cash upto
the end of August, 1968 on the con-
struction of border roads included in
the programme of the Border Roads
Development Board is Rs. 265.88
crores.

The total mileage of roads construct-
ed upto 30-9-68 is as under :—
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Miles
Formation cutting 3,014
(width varying from 8 ft. to
20 ft.)
Soling . . . . ¢ 3,505
Metallmg 3,325
Black topplng/surfaoc dm-
ing . 2,888
In addition, improvement of 2,887

miles of existing tracks/roads is in
progress. It is difficult to indicate the
progress of improvement of existing
roads in linear terms. It has however
been assessed that the improvement of
about 2,300 miles has been completed.

(b) The immediate programme of

construction at present includes the fol-
lowing : —

Miles
Construction of new roads . 4,273
Improvement of existing roads . 2,887
Su(rl'acm all a4 6,036
lolins meta ng an
blacktopping).
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The cost of construction of the above
roads cannot be estimated accurately.
It will depend on terrain, altitude, avail-
ability of rear links, level of prices and
wages etc. According to a rough esti-
mate, the total cost of constmcﬁon,/
improvement of roads (including tem-
porary bridges) will be of the order
of Rs. 600 crores.

(c) The agencies of comstruction are
(i) General Reserve Engineer Force
and (ii) PWDs (both State and Cent-
ral).

The roads entrusted to GREF are
constructed departmenta.lly Small works
(e.g. construction of walls,
temporary Basha accommodation etc.)
are given to locally avauable contrac-
tors. Occasionally, contracts are en-
tered into for supply of stores including
metal, or when special works like cons-
truction of RCC bridges, tunnels etc.
are required to be undertaken. Such
contracts are concluded on the basis of
Competitive tenders. The names of
firms to which contracts for specialist
works had been awarded by General
Reserve Engineer Force Chief Engi-
neers are—

(1) M/s. Hindustan Construction
Co. Ltd., Bombay-1.

(2) M/s. Shib Banerjee (P) Ltd.,
Calcutta.

(3) M/s. Bildrite Construction Co.,
Calcutta.

(4) M/s. Stresscon Engineer Co.,
(P) Ltd., Calcutta.

(5) M/s. Miglani and Miglani,

New Delhi.

(6) M/s. Tirath Ram Ahuja Pri-
vate Ltd., New Delhi.

PWDs normally execute  works
through contracts according to rules
and procedure laid down by the res-
pective State Government. Names of
firms to whom contracts have been
awarded are not readily available.
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STAFF IN INDIAN HiGH COMMISSIONER’S
OFFICE IN UK.

1355. SHRI BABURAO PATEL:
Wil the Minister of EXTERNAL
AFFAIRS te pleased to state :

(a) the number of Indian and non-
Indian staff with the total annual sala-
ries which each group gets in the
Indian High Commissioner in U.K.;

(b) the names, designations and
monthly salaries of 10 top Indian offi-
cials and non-Indian officials in the
Indian High Commission in UK.;

(c) whether the non-Indian staff has
been given an increase in living allo-
wance from April, 1968;

(d) if so, the total annual amount
involved in this increase; and

(e) the reasons why the Indian staff
has not been given an increase in living
allowances in the same manner ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) The information is given below :

Annual
Expendi-
ture
Staff strength on on,
31-10-68 salaries
for
1967-68
Indian . . 173 £1,95,847
(India-based)

Annual
Expendi-
Locally recruited ture
staff on
salaries
Indi Na-
@ nﬂ::als : 341 £372,100
b) U. K. Pass-
® ports holders
of Indian
origin . 64 £ 68,500
Indian Em-
@ N e " 183 £200,000
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(b) Statement is laid on the Table

of the House. [Plased in Library. See
No. LT—2207/68]

(c) No, Sir. The Cost of Living
Allowance is paid only to a section of
the local staf who are almost all
Indians,

(d) £25,146 (Rs. 4,52,628).

(c) The foreign allowance
to the Indian staff (India-based) is
based, among other things, on the cost
of living. 'l‘gis allowance has also been
revised with effect from the 1st April,
1968. The revision has benefited, to
some extent, the Junior India-based
staff.

granted

PRODUCTION OF Migs AND HF-24
PLANES

1356. SHRI BABURAO PATEL:
Will the Minister of DEFENCE be
pleased to state :

(a) the extent to which the produc-
tion of MIG-21 planes will affect the
production of HF-24 planes;

(b) the number of HAL built Push-
pak planes so far and the number sold
so far; )

(c) the number of Pushpak planes
which were destroyed by accidents so
far;

(d) whether these accidents happen-
ed because of Pushpak were not equip-
ped with radios; and

(e) if not, the reason thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) Produc-
tion of MIG-21 aircraft will not in any
way affect the production of HF-24
aircraft.

(b) HAL so far manufactured 130
Pushpak aircraft, of which 127 have
been sold and delivered and two are
awaiting collection.

(¢) During the period, 1960 to Octo-
ber, 1968, eighteen Pushpak  aircraft
have been destroyed in accidents,
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(d) No, Sir. The accidents did not
«occur due to lack of Radio equipment
on board the aircraft. Only 2 acci-
dents could have perhaps been avoided
had the radio equipment been on board
the aircraft,

(e) The accidents are mainly attri-
butable to pilot errors and loss of con-
trol.

PENSIONARY BENEFITS TO WAR
Wipows

1357. SHRI K. M. KOUSHIK :
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 9249 on the 1st
May, 1968 regarding pensionary bene-
fits to the war widows and state the
further progress made in the matter ?

THE MINISTER OF DEFENCE
(SHR1 SWARAN SINGH) : The Com-
ptroller & Auditor General of India is
examining the matter with a view to
adjudicating on the correctness or other-
wise of the action taken by the Cont-
roller of Defence Accounts (Pensions).

N.C.C. CapETs

1358. SHRI A. S. KASTURE:
Will the Minister of DEFENCE be
pleased to state :

(a) the terms and conditions govern-
ing the entry and tenure of college
students joining N.C.C.;

(b) the responsibility of Govern-
ment ensuring safety of N.C.C. Cadets
during their training; and

(c) the compensation/monetary help
being given to an N,C.C. Cadet in case
of any accident during training result-
ing in physical injury ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA) : (a) These are laid
down in Sections 6 and 8 of the Na-
tional Cadet Corps Act, 1948, as sup-
plemented by Parts II, III and VII of
the National Cadet Corps Rules, 1948,
and Parts II and VI of the National
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Cadet Corps (Girls Division) Rules,
1949. These statutory provisions are
also supplemented, in detail, by various
orders of the Central Government and
in Ordinances issued by the Universi-
ties.

(b) Necessary precautions are taken
during the various aspects of training
for the safety of NOC Cadets.

(c) There is no provision for the
grant of compensation or monetary
help to a N.C.C. Cadet in the case of
an accident during training resulting in
physical injury. Free medical facilities
are provided. Ex-gratia awards are
also made in deserving cases from
N.C.C. private funds.

afas mrw
1359. #ft mgTw  srfgeaw ;g7
U FA Jg FITT KT FqT FGT (F
() 3w 9 &7 frgy afvw ==

AUy

-~

(@) @ 15 @&t & 3T wimeror
weqAt ¥ fray dfee 1 § frgs
fex ™ §; @R

(7) 9% ¥ fray #fet #r &
 welf agf fear war qur S F@v
Frew & ?

afacar wat (st @i feg)
(%) & (7). 9o 1961 & F@
1966 % W § 15 dfas & AT
7T | qg et afeTs we § A7 Efemw
e afefrie @< aF ¥ qrra ey
2 & 3 o whoew faar s @ =
& forem 7 €Y & o fir Farnfiga
1 qued AT 7 FfEer @ F fow
G foFaT o qF | TG AT HFRAT
F Wt & ¥ fod 3 qare fvar srw
21

&frw TEt ¥ ATE 1963 & I
¥ W T FEEd d oquy o™
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o oW T far 4, s S§
FE R 5 B IFAT § qfEw
T | T | FFT & fed
#, St qATE 1968 F ATV gaAT T,
df+ @l ¥ 94 @ Tfed go,
W TG F AT TR T AT
# &ftw Al & gA 542 el R
sifget frem | 379 ¥ g W Araw
I A FAYE WY AT g IET &)

&f Tdi § 16 I FEAT A ol
FY welf gt & T v < FFTREHT
F wer sfanfirar e gra @fea
w&uT § FrfEer g &, AT 3w § o
el AT AFEH F qfgaT a9 F 91T
gfs dfcr o 9 & | I gg A
T ¢ f S WY oew wftw = @
a1 8Y T faeher I¥ TN TEAT FFTHT
7 ifgen faa & s 1 dfaw g
F 0¥ o, I UL T SAFIEHT
# qifedr g T FT g%, AR IHAY
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T AT F AT F1E G Sfraw-
AT AT AX & |
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sferean skt (st waei fag) : (F)
F (). form 3o Wt 1 w357 fafema
Tt & Fifwwt g fear amar @ awi
fafrs awit & wifawl & 75w g™
IquIfaF qRwAfT E1 Faedr FT AT
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9 faFaT Smar & 1K o IS Aggl
H Fa G7gaT F ArnT q¥ 94+ feaqr
T E | NG ¥ €T { g FE AT
gFar § 5 w@ifreq & wmet § f
i 7 onfa & s e fFA Fraafaga
gl Y 9T & 1| TAY ATV hAT FY
g, A F A §, TH FIATAT &
FTeor faely ot safaq w1 :15 fusma
& & AFAT |

BrLack MonNEY IN FiLM INDUSTRY

1361. SHRI MURASOLI MARAN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether any scheme as envi-
saged earlier by film artistes to check
‘black-money’ payments and disclosure
of their incomes has been formulated
by them;

(b) if so, the details thereof;

(c) if not, whether Government pro-
pose to formulate any scheme in this
regard; and

(d) if so, the details thereof ?

THE MINISTER OF INFORMA-
AND BROADCASTING (SHRI
K. K. SHAH) ; (a) and (b). Yes, Sir.
The Screen Actors, ‘Guild, Bombay have
submitted a scheme as a social security
measure which envisages establishment
of a public trust with funds invested
by the film artistes being utilised for the
development of the Film Industry and
the amounts invested being repayable
after a period of 10 years either in
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lump-sum or in suitable instalments
when their earning capacity is reduced.
While the proposal envisages remission
of tax on the initial deposits which will
induce larger investments and disclosure
of real income, the repayment from
the trust will be treated as income in
the year of receipt and assessed for
tax as usual.

(c) and (d). Do not arise.

FiLM ENQUIRY COMMITTEE's RECOM-

MENDATIONS

1362. SHRI MURASOLI MARAN :
Will the Minister of INFORMATION
AND BROADCTSTING be pleased to
state :

(a) the number of recommendations
made by the Film Enquiry Committee,
1951;

(b) the number of recommendations
out of them implemented by Govern-
ment so far; and

(c) the reasons for not implement-
ing the same ?

THE MINISTER OF - INFORMA-
AND BROADCASTING (SHR1
K, K. SHAH) : (a) to (c). A state-
ment indicating important recommenda-
tions and the action taken on them
this date, is laid on the Table of thc
House. [Placed in Library. See No.
LT—2208/68.]

CoMMITTEE OF EXPERTS TO STUDY
PROBLEMs OF FILM INDUSTRY

1363. SHRI MURASOLI MARAN :
‘Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government propose to
form a Committee of experts. to study
the problems of the film industry with
a view of finding a long term solution
as reported to in the ‘Screen’ of the
3rd May, 1968;

(b) the terms of reference and per-
sonnel of the Committee; and
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(c) when the Committee
formed ?

will be

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) ; (a) The Government
has considered the question and is of
the view that no such Committee is
necessary in view of the material col-
lected by Patil Committee and the sub-
jects likely to be covered by the Film
Advisory Committee which is expected
to submit its report by December, ’68.

(b) and (c). Do not arise.

INTERNATIONAL FiLM WEERK TASHKENT

1364. SHRI K. N. PANDEY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether an International
Week will be held at Tashkent;

Film

(b) if so, when and whether India
is participating in that week; and

(c) the Indian films proposed to be
shown in that fair ?

THE MINISTER OF INFORMA-
AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). Yes, Sir.
The First Afro-Asian International Film
Festival, in which India also participat-
ed, was held at Tashkent with effect
from 21st to 31st October, 1968.

(c) Government officially entered
two feature films viz., *“Chemmeen”
(Malayalam) and “Anupama” (Hindi)
and two documentary films “Akbar”
and “Homage to Lal Bahadur Shastri’ ”.
In addition, the Festival authorities
directly invited the following films :—
1. Panama Pasama (Tamil), 2. Balika
Bodhu (Bengali), 3. Raat Aur Din
(Hindi), 4. Aarzoo (Hindi), 5. Amar-
pali (Hindi), 6. Hamraaz (Hindi), 7.
Antony Firingee (Bengali), 8. Janwar
g}i;xdi) and 9. Chena-achena (Ben-

i).
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INTERNATIONAL FoLM FESTIVAL IN NEW
DELHI

1365. SHRI K. N. PANDEY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ¢

(a) whether Government have ap-
pointed any Committee for the organi-
sation and manageément of the Interna-
tiorfAl Film Festival which is to be held
in New Delhi; and

(b) if so\, the names of the persons
who have been included in the Com-

mittee and their special qualifications
for being so included ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). The ques-
tion of setting up an organisation will
be taken up only after a final decision
regarding the timing of the Festival is
taken.

MmNISTERIAL LEVEL TALKS ON FARAKKA
BARRAGE

1366. SHRI B. K. DASCHOW-
DHURY :

SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

SHRI CHINTAMANI PANI-
GRAHI :

SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI DHIRESWAR
KALITA :

SHRI K. M. MADHUKAR :
SHRI PRAKASH VIR
SHASTRI :

SHRI DEVEN SEN :

SHRI SHIV KUMAR
SHASTRI :

SHRI SITARAM KESRI :
SHRI R. R, SINGH DEO:
SHRI N. K. SANGHI

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Government of Pakistan have suggested
Ministerial Level talks on Farakka
Bidrrage; and
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(b) if so,
thereto ?

Government’s  reaction

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir, but they have agreed to
a meeting at the Secretary-level from
December 9. 1968.

(b) The Government of India are
firmly of the view that talks at the Jevel
of Ministers would be premature, un-
less the technical level talks between
the two sides have been completed.
‘The Government of India, therefore,
proposed to the Government of Pakis-
tan that a meeting between the two"
sides at the level of Secretaries may be
held to review the progress already
made in respect of technical discussions
and to cstablish procedures for the in-
tensification and speeding up of ex-
change of technical data. 'The Govern-
ment of Pakistan have agreed and the
meeting of the Secretaries is scheduled
to take place in New Delhi for a few
days from the 9th December, 1968.

aeatfas fawa fanw
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PR CAPITA INCOME

1368. SHRI SHRI CHAND GOYAL:
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that Punjab
has the highest per capita incore in the
country;

(b) the reasons therefor; and

(c) whether Punjab’s example can
be emulated in other States, specially
Bihar and Uttar Pradesh, to increasc
their per capita income ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(2) On the basis of the present esti-
mates of per capita incomes prepared
by the CS.O. for 1964-65, Punjab has
the highest per capita income,

(b) and (c). Specific factors res-
ponsible for this position have not been
analysed. However, apart {rom other
factors, the cnterprise and industry of
the people of the State have obviously
played a very important part, and offer
@ commendable example to the whole
country.

Vistt BY SoutH KOREAN EcoNoMic
MissioN
1369. SHRI HARDAYAL DEV-
GUN ;

SHRI K. P. SINGH DEO:

Will the Minister of EXTERNAL
AFFAIRS te pleased to state :

(a) whether it is a fact that a South
Korean Economic Mission visited
India in Scptember, 1968 for talks on
trade and economic relations between
the two countries;

(b) whether the delegation visited on
the invitation of Government;
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(c) the nature of talks held between
the representatives of two Governments;

(d) the decisions arrived at?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) The delegation had visited India
at its own initiative.

(c) and (d). Discussions between
the Mission and Government of Iandia
were related to the then forthcoming
19th meeting of the Colombo Plan
Consultative Committee scheduled to be
held in Seoul in October, 1968. Possi-
bilities of greater economic and techni-
cal cooperation were also generally
covered by the talks. Both sides agreed
that this cooperation between the two
countries should increase.

METROPOLITAN TRANSPORT STUDY
TeAM

1370. SHRT MANIBHAI J. PATEL:
Will the PRIME MINISTER be pldased
to refer to the reply given to Unstarred
Question No. 2860 on the 6th August,
1968 and state :

(a) the composition and personnel
of the Metropolitan Transport Study
Team formed under the Planning Comi-
mission; and

(b) when they are likely to submit
their report ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). A statement is placed on
the Table of the House. [Placed in
Library. See No. LT—2209/68.]

INDAN DELEGATION TO U.N.O.

1371, SHRI KARTIK _ORAON :
Will the Minister of EXTERNAL
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AFFAIRS be pleased to state :

(a) whether it is a fact that a dele-
gation to the United Nations, headed
by the Minister of State for External
Affairs, went to U.S.A. in September,
1968;

(b) if so, the total number of Mem-
bers who joined the delegation; and

(c) whether the delegation included
almost all interests viz., Members of
other backward classes. Muslims,
Scheduled Castes and Scheduled Tribes ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) 16, including 5 Members of Par-
liament and excluding officials of the
Permancnt Mission of India at New
York.

(c) Yecs, Sir, the representation was
as broad based as practically feasible.
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ESTABLISHMENT OF A STEEL ROLLING
ML v Kuwarr

1376. SHRI MANIBHAI J. PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
2013 on the 31st July, 1968 and state :

(a) the reaction of the Kuwaiti colla-
borators regarding the establishment
of steel rolling mill in Kuwait;

(b) the results of the on-the-spot
studies carried out by the Heavy Elec-
trical Corporation and the National
Industrial Development Corporation
regarding the industries in which therc
are possibilities of joint ventures; amd

(c) the reaction of Government
thereto ?
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THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) to (c). The Kuwait collaborators
had earlier envisaged a steel rolling mill
of the capacity of 100,000-150,000
tonnes annually. As a result of discus-
sions held between the Heavy Engi-
neering Corporation and the Kuwait
Government it was found that Kuwait
would like to establish a mill of a smal-
ler capacity of 50,000 tonnes annually,
for which a second report has been re-
quested. This request is without any
commitment,

The report of the NIDC is
consideration of Government.

under

MEMORIAL HALL IN MaNDLAY JALL

1377. SHRI MANIBHAI J. PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
2014 on the 31st July, 1968 and state
the progress since made regarding the
plaques to be put up in the Memorial
Hall in Mandlay Jail ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
There has been no further progress con-
cerping this matter. Our Embassy is

keeping in touch with the Burmese
authorities,
BXISTENCE OF REGIONAL IMBALANCES

IN THE COUNTRY

1378. SHRI HEM RAJ :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI C. JANARDHANAN :

SHRI CHINTAMANI
PANIGRAHI :

SHRI SHIV KUMAR
SHASTRI :
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SHRI BENI SHANKER
SHARMA :

SHRI D. C, SHARMA :

SHRI GADILINGANA
GOWD ;

SHRI N. R. LASKAR :
SHRI R. BARUA :

SHRI K. SURYANARA-
YANA :

Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that great
regional imbalance exist in the country
and if so, which of the States and
Union Territories are in a backward
state; and

(b) the steps which Government pro-
pose to take to remove them ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir, but these are due to
physico-geographical, socio-economic
and historical factors. It is difficult to
rank the States in the order of relative
under-devclopment in the absence of
complete or reliable data.

(b) Attention js invited to reply
given to part (c) of Unstarred Question
No. 485. In determining the Fourth
Five Year Plan outlays of Union Terri-
tories which will be fully financed by
the Central Government, the existing
levels of economic and social develop-
ment would be duly taken into account.

LiviNag CONDITIONs OF INDIAN TroOPS
witH 1L.C.C,

1379. SHRI KAMESHWAR
SINGH :

SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
will the Minister of EXTERNAL

AFPAIRS be pleased to refer to the
reply given to Starred Question Ne.
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389 on the 7th August, 1968 and

state :

(a) whether the team of Officers
entrusted to investigate into the living
conditions of Indidn troops assigned to
thé I.C.C. posted in Saigon have since
submitted their report; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). Yes, Sir. The report
which covered a number of matters
has, among other things, recommended
improvement in living conditions of our
Jawans. Some actions on these recom-
mendations have been taken and others
are being taken to the extent necessary
in view of the fact that the contingent
is returning to India finally in Decem-
ber.

CENTRALISED DESIGN AND PRODUCTION
UNIT FOR NAVY AND MERCHANT SHIP-
PING

1380. SHRI KAMESHWAR SINGH:
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Govern-
ment propose to establish a centralised
Design and Production Unit for both
the Navy and Merchant Shipping; and

(b) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
and (b). The Indian Navy already has
a Central Design Office. A proposal
for the establishment of a Central
Marine Design Office is under consi-
dem.ifm.of the Ministry of Transport
& Shipping. There is, no proposal to
establish a combined centralised design
and production unit. The shipyards
under the Ministry of Defence however,
build ships for the merchant navy also.

DereNCB PuBLIC RELATIONs DEPART-
MENT

1381. SHRI KAMESHWAR SINGH:
Will the Minister of INFORMATION
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AND BROADCASTING be pleased to
state : ; ‘

(a) whether Government’s attention
has been drawn towards the recomniedi-
dations of the Chanda Commitfeo re-
garding the discontinuation of P.LB.
Officers being appointed as Directors of
Public Relations in the Defence Depart-
meént;

(b) if so, the reasons for the delay
in the implementation of the recom-
mendations of the Committee;

(c) whether any responsibility has
been fixed for the delay in implemen-
ting the recommendations; and

(d) if not, the reasons therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) :(a) to (d). No such
recommendation was made by the
Chand4d Committé¢ in its Report on
Press Inforrration and Publicity. How-
ever, in its report on the Co-ordination
of the Media of Mass Communication,
the Committee recommended that each
Ministry should have its own Press In-
formation wing. Action on the general
question of the rcorganization of the
Press Information Bureau has been held
up pending receipt of the recommenda-
tions of the Administrative Reforms
Commission, as desired by the latter.
Meanwhile it is proposed to integrate
the journalistic posts borne on the
strength of the Directorate of Public
Relations, Defence Ministry, in the
Central Information Service.

SHARING PRODUCTION WITH SOUTH
AsIAN REGION
1382. SHR1 KAMESHWAR SINGH:

SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’s attention
has been drawn towards the plea to
‘Share Production with South East
Asian Region’, published in the Partriot
of the 9th September, 1968; and

(b) if so, thc reaction of Govern-
ment thereto ?
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THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes Sir.

(b) Such questions are being consi-
dered in the wider context of economic
co-operation and are constantly under
the review of the Government of
India.

SECURITY COUNCIL RESOLUTION ON
CEASE-FIRE IN SUEZ CANAL AREA

1383. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a resolution had been
moved at the Security Council calling
on both Israel and Egypt to observe
the cease-fire in the Suez Canal area
strictly;

(b) the Indian representative’s pre-
cise stand in regard to this resolution;
and

(c) the other cfforts which have been

made by Government with a view to

ensure strict observance of the cease-
fire in that area ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes; the Security Council passed
resolution No. 258 on September 18,
1968.

(b) The Indian represcntative voted
for the resolution,

(c) The Government’s view in re-
gard to ccase-fire violations has been
clearly stated by the Indian representa-
tive in the Security Council in his
speech on August 9, 1968.

NEWSPAPERS BLACK-LISTED

1384. SHRI ONKAR LAL BERWA:
SHRI YASHPAL SINGH :

Will the Minister of INFORMATION
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AND BROADCASTING be pleased to
state :

(a) the names of newspapers or
magazines black-isted so far together
with years in which they were black-
listed; and

(b) the nature of action taken
against each of them ?
THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). Techni-
cally speaking no black list as such is
maintained. The number of newspa-
pers not being used by the Directoratc
of Advertising and Visual Publicity for
Central  Government advertisements
kecping with thc established policy of
the Government is now twentysix. Ac-
tion in such cases is taken after due
assessment of the conduct of the News-
papers in rcgard to scurrilous, obscene,
communal and other objectionable
writings. Decisions regarding the abovc
papers have becn taken from time to
time from 1960 onwards. It is not
in public interest to disclosc the names
of the papers.

fet & amat
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FOONOMIC  SANCTIONS
RHODESIA

1390. SHRI VASUDEVEN NAIR :
SHRI DHIRESWAR
KALITA :
SHRI LATAFAT ALI
KHAN :

IMPOSED ON

‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the U.N. sponsored
.economic sanctions against the White
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racial regime of Mr, Smith in Rhodesia
have failed to produce any results;

(b) whether Government feel that
resort to force is the only way of put-
ting an end to the White minority re-
gime in that country; and

(c) if so, whether India will press
upon Britain to use force to bring down
the illegal White minority regime in
Rhodesia ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) The Government of India is of
the firm view that the only effective and
speedy way of putting an end to the
illegal regime in Rhodesia is through
the use of force by Britain.

(c) India has always done so and
will continue to exert her diplomatic
and moral pressure on Britain, to find a
just solution to the Rhodesian problem
by all means at her disposal, including
the use of force.

ORDNANCE FACTORIES

1391, SHRI S. M. BANERIJEE:
Will the Minister of DEFENCE be
pleased to state : '

(a) whether the new Ordnance Fac-
tories have started production;

(b) if not, the reasons for the delay;
and

(c) when production is
start ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N, MISHRA) : (a) Of the
five new Ordnance Factories, two at
Verangaon and Tiruchirapalli have
started production. The other three at
Chanda, Ambajhari and Jabalpur are
in the different stages of development.
In addition to these, thé Accelerated
Freeze Drying Factory, which is also
a Departmental Factory, has gone into
trial production last month.

likely to
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{b) The principal cause of delay at
Chanda and Ambajhari has been due
to the need for reorgamisation as well
as delay in the procurement of import-
ed plant and machioery, as a result of
the suspension of military assistance by
the Governments of UK and USA.

(¢) Limited production at Chanda
has commenced but a good part of the
factory will be satisfactorily commis-
sioned .only during 1969-70. Produc-
tion in Ambajhari is planned to com-
mence in phases from the middle of
1969. The Vehicle Factory is expected
to commence production in 1970.

SMALL ARMs FacTory, KaNPUR

1392. SHRI S. M, BANERJEE:
Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that produc-
tion in the Small Arms Factory, Kan-
pur has gone down;

(b) if so, the reasons therefor; and

(c) whether any inquiry has been

instituted in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N, MISHRA) : (a) No, Sir.

(b) and (c). Do not arise.
U.S.S.R. ARMs FOR PAK THROUGH IRAN

1393. DR. SUSHILA NAYAR:
SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA:

Will the Minister DEFENCE
be pleased to state ;

(a) whether it is a fact that Mili-
tary equipment and aircraft which
were supplied to Iran by U.S.S.R. were
flooded into Pakistan ' recently;

(b) if so, whether any assessment
regarding the supply of USS.R.s
equipment by Iran to Pakistan have
been made by Government; and

(c) if so, the details thereof and
yeaction of Government thereto ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
Government have no such information.

of
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(b) and (c). Do not arise.

ELECTRONICS CORPORATION OF INDIA
L.

1394. SHRI PREM CHAND
VERMA : Will the PRIME MINISTER
be pleased to state :

(a) when the (Electronics Corpora-
tion of India Ltd., was set up and what
were its aims and objects;

(b) whether the targets of setting up
units according to project report, pro-
duction and development targets were
achieved and if so, when and how and
if not, the reasons therefor;

(c) whether ‘any foreign rcollabora-
tion was involved in the setting up of
the Corporation and if so, the pames
of the countries which collaborated,
what were the terms of collaboration and
details of foreign exchange received as
aid;

(d) the items which the Corporation
is at prescnt producing and the extent
of production and whether these pro-
ducts were up to international standards;

(e) the figures of production and
sales during the last three years and
how much of this production was ex-
ported; and

(f) the difficulties which the Cor-
poration is faced at present and how
Government propose to remove them ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) The Electronics Corporation of
India Limited was set up in April, 1967.
Its aims and objects are to manufacture
electronics, instruments and systems,
electronic components and instrument
controls and consoles for nuclear power
stations.

(b) 'n:e original pro;ect report pre-
pared in 1965 envisaged an investment
of Rs. 184 lakhs and a production target
of Rs. 289 lakhs per annum to be
achieved by 1968. Work on the project
could commence only in April, 1967.
During 1967-68, production was Rs.
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19.55 lakhs. The delay in achieving
the targets were due to the revision of
the scope of the project and the delayed
commencement of the project.

(o) The Corporation was set up
entirely on the know-how generated at
Trombay.

(d) The Corporation is
the following :

1. Nuclear Electronic Instruments
and Systems,

2. Electronic Components; and

3. Instruments confrol and con-
soles for nuclear power reactoss.

producing

The products are of
standard.

(e) The figures of production
sales for the first year
1967-68 are as follows :

international

and
of operation

Rs.
Production—Rs. 19,55,853

Sales—Rs, 9,01,665
Export has been negligible.

(f) The problems which the Corpo-
ration faces at present are those which
are normal to the setting up of a major
undertaking of this nature where the
technology is highly sophisticated and
advanced and sales are to specialised
outlets. R

INDIAN RARE EARTHs LIMITED

1393. SHRI PREM CHAND
VERMA : Will the PRIME MINISTER
be pleased to state :

(a) when the Indian Rare Earths
Ltd. was set up and its aims and ob-
jects;

(b) whether the targets of setting up
units according to project reports, their
production and development targets
were achieved and if so, when and how
and if not, the reasons therefor;

(c) whether any foreign collabora-
tion was involved in the setting up of
the Corporation and if so, the names of
countries which collaborated, what were
the terms of collaboration and how
muc!:d foreign exchange was received
as aid;
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(d) the items which the Corporation
is producing and the extent of produc-
tion and whether these products were
upto international standard;

(e) the figures of production and
sales during the last ﬂl:me years and
how much of this production was ex-
ported; and

(f) whether there are any difficulties
with which the Corporation is faced at
present and how Government propose
to remove them ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :

(a) to (f). A statement is laid in the
Table of the Housé. [Placed in Library.
See No. LT—2210/68.]

PraGga TooLs LIMITED

1396. SHRI PREM CHAND
VERMA: Will the Minister of
DEFENCE be pleased to state :

(a) when the Praga Tools Limited
was floated, who were the Members on
its Board of Directors and how long
the same Board continued; and

(b) the members of the Board of
Directors at present and who is the
Chairman or Managing Director of the
Company, when they were appointed
and what is their tenure and terms of
employment ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) and (b).
A Statement giving the required infor-
mation is laid on the Table. [Placed
in Library. See No. L'T—2211/68.]

STUDY GROUP FOR REGIONAL IM-
BALANCE IN FOURTH PLAN

1397. SHRI PREM CHAND
VERMA : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that the
National Development Council has set
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up two working groups -to study ques-
tions relating to correction of Regional
Imbalances in the Fourth Plan;

(b) if so, the names of members of
each Study Group and the nature of
studies they would undertake;

(c) when the study groups are likely
to complete their work; and

(d) whether any interim report has
been received and if so, the recommen-
dations made therein ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) A meeting of the Committee of thc
National Development Council was held
in New Delhi on September 13, 1968.
The Committec recommended that for
studying the various aspects of the pro-
blem of regional imbalances, two Work-
ing Groups should be set up. One of
these should lay down the criteria to be
adopted to identify the backward areas
and the other should study the incen-
tives—fiscal and financial—to promote
dispersal of industries in the backward
regions and the disincentives to discou-
rage concentration of further industrial
activity in the metropolitan and other
industrialised areas. Working Groups
have sincc been set up by the Planning
Commissian.

(b) A statement containing the
names of members of the Working
Groups and their terms of reference is
laid on the Table of the House. [Placed
in Library. See No. LT—2212/68.]

(c) The Working Groups have been
requested to submit their reports within
about two months.

(d) No, Sir.

FrLM ACTRESs RAJSHREE
1398. SHRI GEORGE FERNAN-
DES ;

SHRI KANWAR LAL
GUPTA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the Indian Motion Pic-
S8LSS|68
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ture Producers Association has spught
his help and also the help of the Prime
Minister to persuade the Indian Film
Actress Rajshree who has married an
American citizen and gone to the United
States of America to return and fulfil
her many contractual obligations in the
film industry; and

(b) if so, whether Government havc
taken any steps in the matter and if so,
with what result ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K, SHAH) : (a) Yes, Sir.

(b) Government has considered thc
request of the Indian Motion Picture
Producers Association. It is felt that
legal remedies are available to the par-
ties concerned for any possible breach
of contractual obligations involved and
the Government cannot intervene -in
disputes over private contracts,

U. N. RESOLUTION ON CZECHOSLOVAKIA
IssUE

1399. SHRI GEORGE FERNAN-
ES :

SHRI A. SREEDHARAN :
SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
SHRI K. LAKKAPPA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Resolution adopted
by the United Nations on Czechoslo-
vakia called the member-States to exer-
cise dispomatic influence on the Govern-
ment of U.S.S.R. to withdrawn her
troops from Czechoslovakia; and

(b) if so, the steps which Govern-
ment have taken in the matter and with
what result ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) No, Sir.

(b) Does not arise.
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ENQUIRY INTO AN ARAB NATIONAL
WITH INDIAN PASSPORT INVOLVED IN
HIJACKING OF AN ISRAELI PLANE

1401. SHRI HEM BARUA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whethér any enquiry has been
conducted into the passport scandal in
which an Arab national responsible for
hijacking an Israeli aircraft to- Algiers
and allegedly possessing an Indian Pass-
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port is reported to have been involved:
and |

(b) if so, the result thereof and the
circumstances under which this Indian
passport into the hands of thc Arab
national concerned ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). Enquiries instituted in the
matter are still in progress.

BorbER RoADs IN LADARH AREAs

1402. SHRI SHRI CHAND GOYAL.:
Will the Minister of DEFENCE
be pleased to state :

(a) the progress of construction  of
border roads in the Ladakh area; and

(b) whether the construction is pro-
ceeding according to the schedule ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
The progress of construction/improve-
ment of border roads in Ladakh area
upto 30-9-1968 is as under :—

Miles
Formation cutting . . 617
(width varying from 8ft to
20 ft) .
Improvement of lracks'roads . 31
Soling 237
Metalling 237
Black tonping . 228

(b) Yes. The construction is
ceeding according to schedule,

pro-

BROADCASTS FROM RADIO PEACE AND
PROGRESS

1403. SHRI SHRI CHAND

GOYAL :

SHRI HUKAM CHAND
KACHWALI :

SHRI RAM KISHAN
GUPTA ;

SHRI SITARAM KESRI :

SHRI D. C. SHARMA :
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SHRI BENI SHANKER
SHARMA :

SHRI ATAL BIHARI
VAJPAYEE :

SHRI NARAIN SWARUP
SHARMA :

SHRI JAGANNATH RAO
JOSHI :

SHRI RAM AVTAR
SHARMA :

SHRI D, N. JATODIA :

SHRI YAINA DATT
SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) whether it is a fact that Radio
Peace and Progress has resumed its
anti-Indian broadcasts;

(b) whether it has started  afresh
assailing the Indian Political parties.

(¢) whether Government comsider
that as an interference in the internal
affairs of our country; and

(d) if so, the steps taken to check
the same ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). Radio Stations Peace
Progress continues to broadcast against
some political parties in India. As
stated in the replies to Unstarred Ques-
tion No. 709 on 24th hily, 1968, and
Starred Question No. 573 on 2Ist
August, 1968 on the Floor of the
House, some of these broadcasts arc
objectionable.

(c) and (d). We have again drawn
the attention of the Soviet Government
to the undesirable nature of such broad-
casts from the point of view of Indo-
Soviet relations.

Our views have been taken note of by
the Soviet Government.

EXPENDITURE ON INDIAN  MisSIONS
ABROAD

1404. SHRI  YAINA DATT
SHARMA : Will the Mimister of EX-
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TERNAL AFFAIRS be pleased to state;

(a) whether it is a fact that huge
expenditure is incurred on our Missions
abroad anpually;

(b) the amount of expenditure incur-
red on our missions during thc last
threc ycars;

(c) whether there is any proposal to
cffect economy in the expenditure on
our missions; and

(d) if so, the details thereof ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) India maintains 98 Missions and
Posts abroad. The budgetary provision
for these for the year 1968-69 is of the
order of Rs. 10.38 crores. While
efforts are constantly made to keep ex-
penditure to the minimum despite
rising costs, the overall amount spent is
modest when one takes into account our
interests, the need for reciprocity and
the position which our country occu-
pies in the world of today. By means
of periodic inspections needs of economy
and efficiency are continuously kept
under review. A brief account of the
wechanism for controlling expanditure
of Missions abroad on a continuing
basis is given in Statement No. 2.

(b) to (d). Statements are laid on
the Table of the House. [Placed in
Library. See No. 1.T-2213/68.]

QUASI-PERMANENT OFFICIALS IN
M.E.S.

1405. SHRI RAMACHANDRA
VEERAPPA : Will the Minister of
DEFENCE be pleased to refer to the
statcment laid on the Table of the 1st
March, 1968, in fulfilment of the assur-
ancc given in reply to Unstarred Ques-
tion No. 4673 on the 18th December,
1967 and state :

(a) whether all such Quasi-perma-
nent M.ES. officials as have been
awaiting their turn to be made perma-
neat since 1958 and earlier have since
been confirmed;
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(b) whether it is a fact that accord-
ing to the condition of service it is an
irrevocable right of every official to
claim permanency 3 years after his
having been made quasi-permanent; and

(c) the steps which are proposed
to be taken to have accumulation of
cases relating to claims of the subordi-

nate staff for permanency in such large
numbers avoided in future ?

THE MINISTER OF DEFENCE
(SHRI' SWARAN SINGH) : (a)
The information is being collected and
will be laid on the Table of the House.

(b) No, Sir.

(¢) A drive has been launched for
taking a view in all relevant cases for
conversion of temporary posts into per-
manent ones, according to the rules, as
also the grant of permanent status
-against the newly created permanent
posts to persons qualified for the same.
Periodical progress reports have been
called for and already considerable im

provement has been made in the situa-
tion.

NEePAL's CANDIDATURE FOR U.N. Secu-
rRITY CounciL

1406. SHRI A. SREEDHARAN :
SHRI KAMESHWAR
SINGH :
SHRI K, LAKKAPPA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn towards the stand
taken by the Arab Countries regardiag
Nepal's candidature for the Security
Council; and

(b) if so, the reaction of Govern-
ment thereto ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). Nepal was elected to the
U.N. Security Council by the General
Assembly on Novemer 1st, 1968, Since
the vote was by secret ballot, the stand
taken by the Arab coyatries is not
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known. However, Nepal secured 120
votes out of a total of 123 ballots cast.

DEVELOPMENT OF BACKWARD AREAS
IN UTTAR PRADESH

1407. SHRI  VISHWA NATH
PANDEY ;: Will the PRIME MINIS-
TER be pleased to state :

(a) the details of action taken by
Government during the Third Plan
period for the identification of back-
ward areas in Uttar Pradesh, location
of public sector industries in these areas
and details of the licenses which havc
been issued during the Third Plan on
preferential consideration for establish-
ment of industrial projects in
backward areas;

thesc

(b) the outlines of measures which
Government contemplate to initiatc
during the Fourth Plan for further
development of backward areas;

(c) whether any suggestions have
becen made by some Members of the
Parliament from Uttar Pradesh to her
regarding the implementation of the
recommendations of the Patel Com-
mittee for the Districts of Deoria,
Jaunpur, Gazipur, Azamgarh and some
other Districts like Ballia and  Basti;
and

(d) if so, the decision taken there-
on?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Attention is invited to the reply
given to Unstarred Question No. 3698
on December 11, 1967 and Starred
Question No, 61 on November 13,
1968.

The relevant information relating to
State Sector Projects as well as the
liccnces issued during the Third Plan
for establishment of industrial projects
in the private sector is being collected.

(b) Attention is also invited to the
reply given to Unstarred Question No.
485 on 13-11-1968,

(c) Yes, Sir.
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(d) The recommendations are being
implementated by the State Govern-
ment subject to the availability of re-
sources and technical feasibility.

CoMMERCIAL BroaDcasTs FROM A.LR.
StaTioN IN U.P.

1408. SHRI = VISHWA NATH
PANDEY : Will the Minister of IN-
FORMATION AND BROADCATING
be pleased to state :

(a) whether Government propose to
introduce commercial broadcasts on any
A.LR, Station in Uttar Pradesh;

(b) if so, the time by which it is
likely to be introduced; and

(c) if not, the reasons therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K, K. SHAH) : (a) Introduction of
commercial service from Vividh Bharati
centres at TLucknow-Kanpur is con-
templated, but definite proposals in this
regard have not been formulated as
yet.

(b) and (c). It is not possible to
state the date by which commercial ser-
vice from radio stations in U.P. would
be introduced. This is likely to be
taken up after commercial service has
been introduced at Delhi and Madras.,

LAND AND AIR SPACE VIOLATIONs CoM-
MITTED BY CHINA

1409. SHRI VISHWA  NATH
PANDEY : Will the Minister of
DEFENCE be pleased to state :

(a) tbe number of land and air space
violations committed by China during
lhedmonths from July to October, 1968;
an!

(b) the steps taken by Government
in this regard ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
There was onc instance of land intru-
sion by China during this period. There
was no air violation.

(b) In addition to the security mea-
sures being taken, a protest was lodged
with the Chinese Government,
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INCLUSION OF CZECHOSLOVAKIAN Issue
IN UN. GENERAL ASSEMBLY AGENDA
1414, SHRI K. P. SINGH DEO:
SHRI RAM GOPAL

SHALWALE :
SHRI D. N. DEB :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment opposed the inclusion of - the
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Czechoslovakian issue in the agenda of
the U.N. General Assembly;

(b) if so, whether this opposition by
Government is indicative of the shift in
stand taken by Government in regard
1o the dispute between Czechoslovakia
and USS.R;

(c) if so. the reasons for the shift in
the policy of Government; and

(d) if the reply to part (b) above
be in the negative, the reasons for
opposing the inclusion of the Czecho-
slovakian affairs in the agenda of thc
U.N. General Assembly ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
.a) No, Sir.

(b) to (d). Do not arise,

FOURTH PLAN OF JAMMU AND KASHMIR

+ 1415. SHRI K. P. SINGH DEO:
Wil the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that Govern-
ment propose to finance the entire
Fourth Plan of Jammu and Kashmir
State;

(b) whether Government  propose
to finance the entire Fourth Plan in res-
pect of any other State;

(c) if so, the State/States for which
the entire Fourth Plan is proposed to
be financed by Government; and

(d) if the reply to part (c) above
be in the negative, the reasons for giving
special prcference in the case of Jammu
and Kashmir State ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). The Fourth Plan propo-
sals of the States including those of
Jammu & Kashmir are still under exa-
mination.
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(c) and (d). Do not arise.

AssAM RIFLEs CLASH IN VARANASI

1416. SHRI K, P. SINGH DEO :
SHRI VISHWA NATH

PANDEY :
SHRI VALMIKI CHOU-
DHARY :

Will the Minister of DEFENCE

be pleased to state :

(a) whether it is a fact that some
personnel of the Assam Rifles armed
with knives and lathis attacked the re-
sidents of Railway Colony of Lahartara
in Varanasi on the 1st October, 1968
and wounded several ‘residents and
ransacked their houses;

(b) if so, whether Government have
made any investigation into the inci-
dent; and

(c) if so, the result thereof and the
action taken thereon ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
to (c). A clash involving civilians and
personnel of the Assam Regiment took
place on 30-9-1968 at Varanasi. A
Court of Inquiry was convened to in-
vestigate thc incident. The Court has
held a number of Other Ranks as blame-
worthy for taking part in this scuffle
in onc form or another. It has held 2
JCOs responsible for not properly
cxercising their authority which could
have helped to minimise the developing
_situation. The report of the Court of
Inquiry is now receiving attention of
the superior military authorities con-
cerned with a view to taking appropriate
disciplinary action. Besides, the Police
have also taken up investigation of the
case and, at their request, 20 military
personnel are being held in  custody,
pending the result of their investigation.

wI7 ® AR 77 Qg ot
w JuY
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BORDER RoAD CONSTRUCTION

PROGRAMME
1418. SHRI S. S. KOTHARI:
Will the Minister of DEFENCE

be pleased to state :

(a) whether the consturction of bor-
der roads is progressing satisfactorily;

(b) if so, the targets fixed and how
far they have bcen ‘fulfilled; and

(¢) if not, the reasons therefore and
steps taken to accelerate the border
road construction programme ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
to (c). The immediate programme of
the Border Roads Development Board
includes the construction of 4,273 miles
of new roads and improvement of 2,887
miles of existing tracks/roads. The
achievement up to the 30th September,
1968 is as under :

The formation cut of 3,014 miles
(of which varying from 8 ft. to 20 ft.)
of new roads has been made. It is
difficult to indicate the progress of im-
provement of cxisting roads in linear
terns. It has however been assessed
that the improvement of about 2,300
miles has been completed.

Taking into account the available
resources, funds and inherent limita-
tions like restricted construction season,
constant use of roads while works are
in progress etc., the progress of works
has, on the whole, been satisfactory.
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It is expected that the construction/
improvement of the roads, included at
present in the immediate programme,
would be completed in another four/
five years. The conmstruction of some
of the permanent bridges is expected
to take a little longer.
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BoMBING OF CIviLIANs BY USA
PLANES IN VIETNAM
1420. SHRI A. SREEDHARAN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s  attention

E-V]
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has been drawn to the Hanoi Radio
Broadcast on the 21st September, 1968
that American bombers operating about
32.1 kilometers east of Saigon killed
about 360 persons mostly civilians; and

(b) if so, Government's reaction to
this bombing on civilians by the U.S.
Bombers at a time when talks in Paris
for peace in Vietnam wers still going
an ?

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). The Government of India
is not aware of the contents of the
Hanoi Radio Broadcast of September
21, 1968. The Government of India
has welcomed United States’ announce-
ment of stoppagc of bombing of North
Vietnam and hopes this would lead to
a de-escalation of the conflict.

FiLm CounciL

1421. SHRI A. SREEDHARAN:
Will the Minister of INFORMATION
AND BROADCASTING bc pleased to
state

(a) whether a Film Council is pro-
posed to be set up by Government;

(b) if so, the constitution and func-
tions of the Council; and

(c) the precise circumstances war-
ranting the setting up of the Council ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) Yes, Sir.

(b) Details

cut,

are yet to be worked

(c) In accordance with the recom-
mendation of the Film Enquiry Com-
mittee and also in the light of expe-
rience of past few years and more ¢s-
pecially the experience of the recent
crisis in the film industry jt is considered
necessary to set up a high-evel statu-
tory body to promote the co-ordinated
all round dcvelopment of the film in-

dustry in all its aspects—commercial,
educational and artistic.
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ALLOTMENT OF LAND TO EX-SERVICE-
MEN IN BIKANER DivisioN

1422. DR. KARNI SINGH :
Will the Minister of DEFENCE
bc pleased to state :

(a) whether the question of allot-
ment of land to ex-service personnel in
Bikaner Division under the State Hous-
ing Scheme has since been finalised;
and

(b) if not,
thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF DEFENCE
(SHRI M, R. KRISHNA) : (a) and
(b). Information has been asked for
from thc State Government and will
be laid on the Table of the House when
received.

thc present position

ALL-INDIA DEFENCE EMPLOYEES

FEDERATION

1423. SHRI RABI RAY : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that his
Ministry has decided not to have any
dealings in future with the All-India
Defence Employees Federation; and

(b) if so, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
Yes, Sir.

(b) The decision was taken in the
context of the Federation participating
in the illegal strike in September, 1968
in contravention of the provisions of thc
Essential Services Maintenance Ordi-
nance, 1968, read with the notification
of 13th September, 1968 prohibiting
strikes in Defence establishments of the
Government of India.
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BENEFITS TO
JAWANS
KIiLLED IN 1965 INDO-PAK HOSTILITIES

SPECIAL  PENSIONARY

1426. SHRI JYOTIRMOY BASU :
SHRI R. UMANATH :

SHRI C. K, CHAKRAPANI:
SHRI K. RAMANI :

Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that the fa-
miles of Officers and Jawans Killed in
Pakistan hostilities in 1965 have been
given special pensionary benefits equi-
valent to 2/3 of their pay for 7 years
and then 1} times of normal pensionary
scale;

(b) if so, whether it is a fact that
these special pensionary benefits  were
cxtended to with retrospective effect to
the families of those officers killed in
Kutch operation in 1965, Indo-China
conflict of 1962, skirmishes in Kargil
sector in May, 1965 and in Naga hills
and Mizo hills on or after the 16th
September, 1965;

(c) the total number of families of
officers and jawans killed in above-men-
tioned hostilities who arc getting special
pension;

(d) whether it is a fact that all
others cxcept the families of officers and
jawans killed in Naga hills prior to
September, 1965 are covered by special
pensionary benefits;

(¢) if so, the reason for not extend-
iug the special pension to them; nnd. .

(f) the total amount needed to exlend
special pension to them ?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
Yes, Sir, except that in the case of per-
sannel other than officers special family
pemsion after 7 years is payable at
twice the normal pension rate.

(b) to (d). The number of cases in
which enhanced rate of family pension
has been sanctioned are :

Officers .o

Jawans

119
6,084

‘The Benefits were extended to

(i) families of Scrvice officers
and personnel killed during
the Kutch operations and the

Kargil opcrations in  May,
1965;
(i) those killed in action against

armed hostiles like Nagas and
Mizos from 16-9-66 onwards;

and
(iii) those killed as a ‘fresult of
Chinese  aggression in 1962

(effective from 17-9-65)—the
date of issue of Government
orders cxtending the benefits
to this category of personncl.

(c¢) and (f). Orders of this naturc
generally take effect prospectively, un-
less retrospective application is specifi-
cally provided for. This was not found
administratively possible in this case.
No computation has been made of the
amount hypothetically needed in casc
it were decided to extend the bencfit to
the categories of persons referred to.

Y qry g WA yEnaTe
& wfawry

1427, st vouic fag et : Fm
aRfew-ww g gz T XY FOT 3G
fe .

(%) "r ag 79 § 5 6 w4 w1
Y g 7 faeet gfere & o faardy
% fgoaa & @ w1 & A § A
gaaTe & X afgwifeat & Qe qrar
™ ;

(w) afx &, o s afgwfal
¥ fasg 3% WA T w1 FRAEY
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g AT

() afx ®YE FdarEr w@ w7 %
A zER I HIOTE ?

g WA, Jw wiew war, Qe
walt aur afws-wrd wat (s gl
e’ ) : (%) 50 g9 AT F ATy 7 A9
ol & 3T 29 § 7% wgr ¢ fF A
TIGATATY § FIT FEERAA TANH
THIE FY AET aOF § U @A & foo
sfagaa = Fwi & sifafo & AT
afgsrdy, st =13 fawr oY e s ¥
g, W fordare 4 | A, mmETeE
F Few 7 A aogaraTe & afewtet
FTH7E Jood AN £ |

(') s (7). =7 AMAF AfW-
FFI T AT AT D faATHR 10-10-1968
FY el H T qOA T F AT
F ader 7Y & 1 mHAT et ¥ A
U AN F gy & faarada g
A g|fwd qEme &)

few mfaat w1 wfeaw
AT

1428. &Y AT fag wret
w7 &Xfw wid welt g AT T
TG fF:

(%) 71 ag &= & f& rfee
TR ¥ 7@ 9 faw mfedt & o«
g Y qEANTEEY § A g afgw
faardr a1 At IgrawT W AT w
safa gt &Y, o

(@) afz &, ot 57 ofew el
# gear ¥ fo qar WA B qAT
F1 afaerdr frary & fa@ ;OO A
T FEA AR 7

oA e, aw wfex wut, deer
At war dtfow ww ot (sfeen
wfaa widt) : (7) g
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(&) W@ @owe ¥ arfeeare
FER F & a0y @ w9 g Ak
IE q1g femmar § % 1953 31X 1955
* wro-afFa quEldl *  siwig
I o7 g € fyad f oifdems
TR X g0 & ofad G oL Y
TTRAT FIX AT YT atferat &Y gha-
LS U ERCRIE S LREC RSN

PRICES OF CERTAIN DAILIES

1429. SHRI LOBO PRABHU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstarred
Question No. 4749 on the 21st August,
1968, and state :

(a) the pricc of each of the five
leading dailies mentioned therein as on
the 1st April, 1947 and their present
prices;

(b) whether Government have exa-
mined thc reasons for the increase in
their prices during this period;

(c) if so, the reasons thereof; and

(d) whether Government proposc
to make an inquiry in the increase of
prices through the Press Advisory Coun-
cil or any other appropriate body ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) Information relat-
ing inter alia to prices of Newspapers
came to be collected under the Press
and Registration of Books Act 1867,
following its amendment in 1955. The
amended Act came into force from
1-7-1956. Information regarding the
prices of newspapers prior to that date
is not, therefore, readily available. The
following statement gives information
as on 1-7-1956 and on 1-11-1968 :—

Price Price
Name of the Daily as on as on
1-7-1956  1-11-1968
1 2 3

Rs.As.P. Rs. P,
1. Times of India,

Bombay . 0—2—6 0-20
Delhi 0—2—6 0-18
*Abmedabad . 0—2—6 0-20
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1 2 3

.2, Statesman,

Delhi . 0—2—6 0-18

Calcutta 0—2—6 0-18
3. Hindustan Times,

Delhi . . 0—2—6 0-18
4, Indian Express,

Delhi . 0—1—6 0-15

Bombay . 0—1—6 0-15

. . Madras . 0—1—6 0-15

*Madurai .. 0-15

*Vijayawada 0-15

*Bangalore 0-15

*Ahmedabad 0-15
5. Hindu,

Madras . 0—2—0 0-18

*Did not exist in 1956.

(b) to (d). The increase is due to
the general overall increase in the cost
of production including wages etc,

EMPLOYMENT OPPORTUNITIES

1430. SHRI LOBO PRABHU:
will the PRIME MINISTER be
pleased to refer to the reply given to
Starred Question No, 86 on the 24th
July, 1968 and state :

(a) the estimate of Employment op-
portunities created during the Third
Plan in villages, comparatively with
those in urban areas; and

(a) why the disparity arising could
not be corrected by transfer of Planning
expenditure from Urban to Rural
areas ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). Separate estimates of em-
ployment opportunities created during
the Third Five Year Plan period in
villages and urban areas are not avail-
able since it has not been possible to
assess precisely the investments during
the Plan period separately for the rural
and urban areas. It was indicated in
the Draft Outline of the Fourth Plan
that about 14.5 million employment
opportunities were created during the
Third Plan period of which 10.5 million
were in  nom-agricultural occupations
and the balance of 4 million in agrioul-
tural occupations. A Committee of Ex-
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perts on Unemployment Estimates set
up by the Planmng Commsnon in
August, 1968 is examining Inter alia
the method of estimation of employment
generation adopted by the Planning
Commission and for suggesting improve-
ments. It will take some more time
before their recommendations become
available, It is likely that the figures
referred to above may undergo revision
in the light of the Committee’s recom-
mendations.

Considerable cmphasis was laid in
the earlier Plans and is proposed to be
laid in the Fourth Plan, on the deve-
lopment of rural economy through in-
tensification of agricultural output, rural
clectrification, promotion of village
and small scale industries, rural trans-
port and communication facilities and
social services facilities. A large num-
ber of large and medium industrial
complexes set up during the three Five
Yecar Plan periods were located in the
rural areas and during the Fourth Plan
also a number of such projects may be
Jocated in thc rural areas, which would
help in the overall development of the
rural sector.

PAKISTAN OFFER OF A BASE TO CHINA
IN  CHITTAGONG

1432, SHRI P. VENKATASUB-
BAIAH : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether it is a fact that after
the withdrawal of British Navy from
the strategic bases of Singapore etc, in
the Indian Ocean, there will be
a vacuum created thereby endangering
the safety of the country by China and
Pakistan;

(b) whether it is also a fact that
Pakistan has offered the Chinese a base
dehlttagong to fill up the vacuum;
an

(c) if so, how Government propose
to counter-act this menace ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER, OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Government do not accept the
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validity of the proposition that vacuum
will be created in the Indian Ocean on
the British decision to withdraw from
the areas of east of Suez.

(b) Government have no informa-
tion in the matter.

(c) Does not arise.

SUPER POWER MEDIUM WAVE TRANS-
MITTERS

1433. SHRI K. P. SINGH DEO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government propose to
set up some super power medium wave
transmitters to counter the Chinese and
Pakistani propaganda against India; and

(b) if so, the detajls thereof

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) Yes, Sir.

(b) Two super power medium wave
transmittcrs—one near Calcutta and
the other near Rajkot are being set-up.
The former is expected to be completed
towards the end of 1968-69 nad the
latter by thc middle of 1969-70. The
transmitter at Calcutta is intended to
provide night time medium wave ser-
vice to some of the countries in South
East Asia in the East and for a limited
penod to the necighbouring countries
in the North and that at Rajkot is ex-
pected to provide a night time service
to the neighbouring countries in West
Asia,

MOBILE DEFENCE EXHIBITION

1434, SHRIMATI ILA PALCHOU-
DHURI ; Will the Minister of INFOR-
MATION AND BOADCASTING be
pleased to state :

(a) whether it is a fact that -the
Ministry of Defence has organised, in
collaboration with his Ministry, a
‘Defence Exhibition’ in a train;

(b) the object for organising the ex-
hibition;

(c) the places at which the exhibi-
tion train will stop;
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(d) the total approximate expendi-
ture involved in connection with the
cxhibition;

(e) whether the rural population of
the country will also be given a chance
to see this moving Defence Exhibition
by stoppages of the Exhibition train at
important rural railway stations; and

(f) if not, thc reasons therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K, K. SHAH) : (a) Yes, Sir. Two Ex-
hibition trains have been commissioned,
one a broad gauge and another a metre
gauge.

(b) To promote Defence conscious-
ncss and strengthen peoples’ confidence
in the country's ability to meet aggres-
sion.

(c) A statcment indicating the rail-
way stations visited and to be visited by
the two trains are laid on the table of
the House. [Placed in Library. See No.
LT—2215/68.]

(d) Rs. 45.00 lakhs approximately.

(¢) and (f). Rural population from
villages adjoining thc stations of halt
has been visiting the cxhibition in the
two trains. It is not possible to halt the
trains at rural stations where there are
no stabling facilitics,

A To NEPAL FOR HORTICULTURE AND

AGRICULTURAL  DEVELOPMENT
1435. SHRI HIMASTINGKA :
Will the Minister of EXTERNAL

AFFAIRS be pleascd to state :

(a) whether Government have made
any agreement with Nepal under which
India would render additional aid of
Rupces 27 lakhs for horticulture and
Rupces 17 lakhs for agricultural deve-
lopment in Nepal during this year; and

(b) if so. the details thereof and in
what form the said aid would be fren-
dered ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER, OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
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(SHRIMATI INDIRA GANDHI):
(a) and (b). Information on additionat
assistance provided to Nepal was fur-
nished to the House in answer to Star-
red Question No. 203 on February 21,
1968. Out of this assistance roughly
Rs. 24 lakhs are expected to be utilised
for the development of horticulture and
agriculture. Assistance in this field in-
cludes subsidies on the purchase and
distribution of improved qualities of
fruit and crop seeds; the supply of
poultry and livestock and the opeaning of
ncw horticulture centres, etc.

FiLM °‘OPERATIONAL RESEARCH'

1436. SHRI BABURAO PATEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the reasons why the film ‘Opc-
rational Research’ produced at the ins-
tance of the Council of Scientific and
Industrial Research was rejected by the
Film Advisory Board.

(b) the conditions under which the
film was allowed to bc made eventmally
by the Films Division and the cost of
producing the film and its prints; and

(c) the sharc of the Council of
Scientific and Industrial Research in the
cost of production and distribution and
whether the same has been paid so for?

THE MINISTER OF INFORMA-
TION AND BROADCATING (SHRI
K. K. SHAH) : (a) The Film Advisory
Board sees short films with a view to
determining their suitability for com-
pulsory release in cinema houses. After
secing the film ‘Operational Research’,
the Board observed that it was mnot
suitable for such release as it was loaded
with too many ideas and would be
found very complicated by a layman
who was likely to get bewildered.

(b) The film was originally intended
for limited special audiences for ins-
tructional, teaching and training pur-
poses, It was shown to the Film
Advisory Board at the instance of the
Council of Scientific and Industrial
Rescarch only to take a chance to see
whether it could be shown to general
audience also. Eventually, it was allow-
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¢d to be completed to serve its original
purpose. The cost of its production
has come to Rs. 58,290/- approxima-
tely. Circulation prints of the film
have not yct been made.

(¢) The Council of Scientific and
Industrial Rescarch does mot have to
bear any part of the cost of production
of the film. It will, however, have to
pay for the prints which it may decide
tc purchase from the Films Division.

CzecH ExpirTs WORKING IN  HEavy
ENGINEERING CORPORATION, RANTHI

1437. SHRI BABURAO PATEL :
SHRI SRADHAKAR SUPA-

KAR :
SHRI R. K. SINHA :
Will the Minister of EXTERNAL

AFFAIRS bc pleased to state :

(a) the names and designations of
the seven Czechoslovakian experts who
were working at thc Heavy Engineering
Corporation, Ranchi and left suddenly
in the wake of the Russian occupation
of Prague, beforc terminating their con-
tracts;

(b) the projects on which the seven
cxperts were working and the unfinished
pcriod of contract in each case;

(c) the resultant loss to Govern-
ment for not fulfilling the full term of
the contract;

(d) whether thc experts intimated
their decision of quitting midway and
when:

(e) the reason for the experts leaving
the Indian Government in the lunch
and securing Canadian entry permits;
and

(f) whether it is proper for onme
forcign Government to facilitate the
desertion of other foreign nationals on
the Indian soil ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) and (b). Statement is placed on
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the Table of the House. [Placed in
Library. See No. LT—2216/68.]

(c) It is not possible to indicate
accurately the loss involved but there
will be a slight dislocation of work
which is being sought to be made up.

(d) The experts intimated their de-
cision to leave India on the 4th October,
1968, while holidaying in Delhi.

(e) Their decision to leave India
was, as stated by them, due to the poli-
tical situation in their country.

(f) No, Sir. It is not the policy of
the Government of India to allow a
foreign Government to facilitate deser-
tion of other foreign nationals on Indian
soil.

GADGIL MISSION ABROID

1438. SHRI D. N. PATODIA:
Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that the
Gadgil Mission which visited the
Soviet Block couatries recently has car-
ried home the impression that there
is no immediate prospect of the flow
of industrial raw material from the
Communist world and based on this
the Mission have formed the view that
the country’s trade should not be allow-
ed to take the easy coursc of rupee
trade as it would not help to improve
the repayment potential of the couatry,

(b) whether the Ministries of Com-
merce and Finance hold different views
in the matter; and

(c) if so, the views held by these
two Ministries and when a final deci-
sion in this regard is_likely to be
taken ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) to (c). Attention is invited to the
statcment laid on the Table of the
House on 13th November, 1968 in
reply to Unstarred Question No. 421.
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ORDERs FOR DEFENCE MATERIAL FROM
ABROAD

1439. SHRI LOBO PRABHU:
Will the Minister of DEFENCE be
pleased to state :

(a) whether there are any arrange-
ments exist to find out which of the
defence items can be produced locally
before orders for them are placed
abroad:

(b) whether any study has been
made of the indigenous capacity to
produce the defence items ordered from
.abroad; and

(c) what was the percentage last
year of private sector indigenous pro-
duction of armaments comparatively
with imports and with public sector
production ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) and (b).
Yes.

(¢) Complete items of armaments
are not produced in the private sector
but production of a large number of
components has been established in the
private sector. It will not be in the
public interest to indicate the percen-
tage of such production as compared
to imports and production in public
sector,

BORDER ROADs CONSTRUCTION

1440. SHRI YOGENDRA SHARMA:
‘Will the Minister of DEFENCE be
pleased to state :

(a) the total allocation for border
roads conmstruction in the current year;
and

(b) how much of this amount has
been spent so far?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
and (b). The total provision made in
the current year for construction of
roads included in the programme of the
Border Roads Development Board is
Rs. 48,53,42,000. Against this amount,
the total expenditure booked during
this year up to 31-8-68 is Rs.
10,25,12,000.
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INDIAN  JoURNALISTS BXPELLED FROM
HUNGARY

1441. SHRI C. K. CHAKRAPANI :
SHRI JYOTIRMOY BASU:
SHRI K. RAMANI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that some
Indian Journalists were expelled . from
Hungary in September, 1968 for distri-
bution of certain leaflets;

(b) if so, the names of the journa-
lists and names of oOrganisation or
papers they belong to;

(c) whether Government have re-

ceived any report from the Hungarian
Government in this regard;

(d) if so, the details thereof; and
(e) the action taken thercon ?

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) to (e). According to available in-
formation, only one, Indian viz. Shri
Satish Kumar, was expelled by the
Hungarian Government. On enquiry,
the Hungarian authorities, have inform-
ed us that Shri Satish Kumar had been
arrested in Budapest and expelled from
the country “for distributing handbills
and leaflets violating the Hungarian
laws.”

Shri Satish Kumar used to publish/
edit a Hindi periodical...”VIGRAHA”".
It is not known whether he is still
connected with it.

fram deyw
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SERVICE CONDITIONS OF JAWANs WORK-
ING AT RESIDENCES OF OFFICERS AS
DOMESTIC SERVANTS

1443. SHRI MADHU LIMAYE:
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that those
Jawans in the Indian Army who refuse
to accept the service conditions of work
as domestic servants of Army officers
are systematically persecuted by the
chagrined officers;

(b) whether the fuel allowance given
to jawans, in cash or in kind, is ade-
quate for cooking the foodgrmm sup-
plied to them for the month;

(c) whether it is a fact that because
of that insuﬂiclency of the fuel allow-
ance, the jawans are compelled to live
off the land and to illegally encroach
upon the forests;

(d) whether a large number of mal-
practices have been noticed with regard
to the return of “condemned” clothing
and blankets and such other items
which are periodically surrendered by
the jawans for replacement; and

(e) whether the malpractices asso-
ciated with such returned “condemned”
material are most gllnng in the case
of blankets and winter clothings ?
581.SS/68
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
No such allegation has been btought to
the Government’s notice.

(b) The quantity of fuel as autho-
rised in the ration scales for jawanms is
adequate. When rations are not drawn
in kind, a ration allowance, including
an element for fuel is given to a jawan,
which is also adequate.

(c) Does not arise.

(d) No, Sir.

(e) Does not arise.

DEFENCE RESEARCH AND DEVELOPMENT

CouNcIL
1444, SHRI GADILINGANA
GOWD: Will the Minister of

DEFENCE be pleased to state:

(a) whether it is a fact that
the existing composition of the Defence
Rescarch and Development Council is
not satisfactory;

(b) if so, the action being taken by
Government to reconstitute it; and

(c) when it would be reconstituted ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA) : (a) to (c).
The composition of the Defence Re-
search and Development Council was
amended in May, 1967, to provide for
the inclusion of two additional eminent
scientists from outside. It is considered
that the Council as now constituted has
adequate expertise and is sufficiently
broadbased to enable it to carry out
its work of directing and coordinating
scientific rescarch and decvelopment.
There is, therefore, no proposal for
reconstituting the Council.

DEFENCF RESEARCH AND DEVELOPMENT
CouNncIiL

1445. SHRI GADILINGANA
GOWD: Wil the Minister of
DEFENCE be pleased to state :

(a) whether it is a fact that
due to inadequate supply of secretarial
assistance to the Defence Research and
Development Council and Executive
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Committec, they are not in a position
to function efficiently; and

(b) if so, the action taken by Gov-
ernment in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N, MISHRA) : (a) and
(b). No, Sir. Secretarial assistance to
the Defence Research and Develop-
ment Council and the Executive Com-
mittee is provided by the Department
of Defence Production, This is con-
sidered a satisfactory arrangement,

COMMERCIAL BROADCASTS IN  BOMBAY
AND CALCUTTA

1446. SHRI DEORAO PATIL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state the difference in the nature of
commercial broadcasting service in
Bombay and Calcutta and the reasons
therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : There is no difference
in the commercial broadcasting ser-
vices from Bombay and Calcutta,
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INDIANs LEAVING CEYLON

1448. SHRI SITARAM KESRI:
SHRI D. N. PATODIA :

SHRI VIRENDRA KUMAR
SHAH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Indians
leaving Ceylon are being forced to
leave behind a major part of their sav-
ings in blocked accounts;

(b) whether it is also a fact that the
policy of Ceylonisation of trade adopt-
ed by the Government of Ceylon has
affected the Indians; and

(c) If so, whether the matter has
been taken up with the Government of
Ceylon and the results thereof ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING OND MINIS-
TER OF PLANNING AND MINIS-
(SHRIMATI INDIRA GANDHI) :
(a) Foreigners are allowed to takc
away, on leaving Ceylon for good,
assets not cxceeding a stipulated amount.
The remainder of their savings in Cey-
lon is to be left behind in blocked
accounts.

(b) The policy of Ceylonisation of
trade adopted by the Government of
Ceylon has affected Indians most be-
cause they form the great majority of
foreign businessmen and employees in

Ceylon.

(c) Yes, Sir. Concrete problems
as they arise are taken up with the

Ceylon Government and necessary
solutions sought.

MANUFACTURE OF WARSHIPS AND
SUBMARINES AT  VISAKHAPATNAM

1449, SHRI SITARAM KESRI:
Will the Minister of DEFENCE be
pleased to state :

. (a) whether any plans have been
worked out for the manufacture of
warships and submarines at the Naval
Dockyard at Visakhapatnam; and
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(b) if so, when the work is likely to
be taken up and when the unit will go
into production ?

THE MINISTER OF DEFENCE

(SHRI SWARAN SINGH) : (a)
No, ‘Sir. There are no such plans at
present,

(b) Does not arise.
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fa frg T s Qe = wmTRET @
fa1 o o @ o g @A
I AR 5l o1F &
ACTIVITIES oF Surt LALDENGA, Mizo

LEADER, IN PARISTAN

1452, SHRIMATI JYOTSNA-
CHANDA : Will the Minister of EX-
'Is;iRNAL AFFAIRS be pleased to

(3N

(a) whether Government are aware
that the self-exiled Leader of the out-
lawed Mizo National Front, Shri
Laldenga has been directing nefarious
activities from his in BEast
Pakistan and that the
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have been enjoying the hospitalities of
Pakistan in establishing contacts with
diplomatic and consular representatives
of some countries in Pakistan; and

(b) if so, whether Government have
lodged any protests with the Pakistan
Government against such activitics ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Government are aware that Lal-
denga has becn afforded hospitality and
assistance by the East Pakistan autho-
rities and that he has been in contact
with diplomatic and consular represen-
latives of China in Pakistan.

(b) Government of India have
ledged several protests with the Pakistan
Government  against the facilities
granted by them to Laldenga and other
Mizo and Naga hostiles in East
Pakistan.,

EMERGENCY COMMISSIONED  OFFICERS
1453. SHRI VISWANATHA
MENON :

SHRI BHAGABAN DAS:
SHRI K, ANIRUDHAN :

SHRI P. GOPALAN :

Will the Minister of DEFENCE
be pleascd to state :

(a) whether gratuity is given to all
Emergency Commissioned Officers on
release from the Army;

(b) whether gratuity is not allowed
to Emergency Commissioned Officers
who hold lien on some civil posts; and

(¢) whether contributions to their
porvident fund or pension are made in
proportion to their pay as officers in
the army ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
to (c). Gratuity is given only to offi-
cers granted Emergency Commission
direct from civil life
Emergency Officers who, prior to the
grant of Emergency Commission had
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been serving as JCOs/ORs/equivalent
and who do not opt to count their
Emergency Commission Service towards
pension in the substantive rank held be-
fore the grant of Emergency Commis-
sion. In the case of officers granted
Emergency Commission who held a lien
on posts under the Central and State
Governments and in Public Sector
Undertakings, no terminal gratuity is ad-
missible. Their service as Emergency
Commissioned officers is counted to-
wards their civil pension. If, however,
the civil post is non-pensionable but
there is a Contributory Provident Fund,
the Government pay the employer’s con-
tribution towards their Provident Fund
Accounts calculated on the basis of the
total emoluments which the officers
would have drawn had they continued
in the civil posts.

I.MERGENCY COMMISSIONED  OFFICERS

1454. SHRI VISWANATHA
MENON .
SHRI P. GOPALAN :
SHRI BHAGABAN DAS :

Will the Miister of DEFENCE be
pleased to state :

(a) whether it is a fact that in the
matter of contribution from the Defence
Service Bstimates, the Emergency
Commissioned Officers are treated as
if they are continuing in their civil
posts only;

(b) whether it is also a fact that no
increase in the contributions to the pro-
vident fund is made in proportion to
the incrcase in the salary that the Emer-
gency Commissioned Officers with
lien on civil jobs, would have earned
had they continued in civil service;

(c) whether the amount of contribu-
tion to the provident fund, etc., of the
Emergency Commissioned Officers who
hold lien on civil posts is more, less
or equal to the gratuity allowed to the
Emergency Commissioned  Officers,
without lien on civil posts on their
release from the army; and

(d) whether it is further a fact that
the amount contributed towards the
provident fund or pension fund of the
Emergency Commissioned Officers with
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lien on civil posts is most often only
aﬁ-monoftheamountgrvenasgra-
tuity to thosc without lien on any civil
post ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
The contribution from Defence Ser-
vices Bstimates is equivalent to the con-
tribution which would have been made
by the civil employers if the officers
had continued in their civil posts.

(b) No, Sir. Due increase in the
contributions to the provident fund is
made consistent with the increments
which an officer would have earned had
he continued in his civil job.

(c) and (d). The contributions made
to the provident fund of ECOs who
hold liens on civil posts, is governed by
one set of rules and the amount of
gratuity paid to officers without any
lien on ‘civil posts, is governed by ano-
ther set of rules. No general statement
can be made regarding the compara-
tive bencfits derived by the two sets of
cfficers. The exact amounts admis-
sible in each case would require calcu-
lation with- a view to comparing the
bencfits derived by an EOCO with lien
on a civil post and the gratuity re-
ceived by an officer without any lien on
a civil post.

CLASHES WITH NAGAs

1455. SHRI J. N, HAZARIKA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the total number of Officers and
men belonging to the Security Forces
so far killed, kidnapped and or found
missing since the first ceasefire agree-
ment was signed between Government
and the rebel Nagas;

(b) the number of civilians found
missing, kidnapped and or murdered
by the underground Nagas; and

(c) the manner in which and . the
extent to which the survivors of those
civilians killed, kidnapped and or found
ruissing have been compensated ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
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TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Casualties suffered by our Security
Forces from 6-9-64 to 14-11-68 :
Killed
Missing

58
Nil

(b) Number of civilians missing or
kidnapped and/or killed by under
ground Nagas :

( This number
i includes those

Kidnapped or who might
Missing . . 792 have joined
Killed 7 the under-
ground un-
der duress or

otherwisc.
(¢) Compensation to survivors of

civilians killed in or in connection with
Naga Hills Operations :

The survivors of Non-officials killed
in or in connection with operations are
gencrally given a lump sum grant of
Rs. 1.000 (One thousand), whereas
officials receive exgratia lump sum
grant and cxtraordinary pension under
normal rules.

U.S.S.R.’s ATTITUDE ON KASHMIR

1456. SHRI DEVEN SEN :
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :
SHRI RAM AVTAR
SHASTRI :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the reaction of U.SSR. to
Pakistani  Foreign Minister’s recent
speech at the UN. emphasising the
nced of a free plebiscite in Kashmir;

(b) whet!\er the reaction of U.S.S.R.
shows a_significant departure from the

past .attitude of US.S.R. towards
Kashmir and India; and

(c) if so, Government’s reaction
thereto ? '

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS

t

1890 (SAKA) Written Answers 134

(SHRIMATI INDIRA GANDHI) :
(a) There has been none, so far as
Government are aware,

(b) and (c). Do not arise.
CONSTRUCTION OF ROADsS IN NEPAL

1457. SHRI1 BENI SHANKER
SHARMA : Will the Minister of BX-
TERNAL AFFAIRS be pleased to
state :

(a) the amount of aid or loan given
to Nepal by the Government during the
last three ycars and the purposes there-
for including the amount proposed to
be spent during the current year; and

(b) the amount allocated for the
construction of roads in Nepal and the
namss of places to be connected inter-
nally and externally by these roads ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) The attention of the Hon'ble Mem-
ber is invited to Lok Sabha Unstarred
Question No. 6515 answered on
24.7-67 wherein full details of the aid
given to Nepal from 1964-65 to 1966-
67 were furnished. However, the total
amount of aid given to Nepal during
the years 1965-66, 1966-67 and 1967-
68 amounted to Rs. 25.76 crores ap-
proximately, of which aid accounted
for Rs, 2543 crores and loans for
Rs. 0.33 crores.

The Assistance covers many develop-
ment schemes in the field of Communi-
cations, including the construction of
roads, bridges, barrages, airports,
health; education; hydro-electric pro-
jects; major and minor irrigation works;
telccommunications;  drinking  water
supply; agriculture; horticulture; geolo-
gical and mineral surveys; and village
and cottage industries.

A sum of Rs, 12.36 crores (approx.)
is likely to be spent during the current
year (1968-69).

(b) A statement showing the total
outlay on the construction of roads in
Nepal and the names of places to be
connected is laid on the Table of the
House. [Placed in Library. See No.
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LT—2217/69), The statement covers
the road building programme under-

taken by the Government of India in
Nepul from the inception of our Aid
Programme to 31st March, 1971,

STRENGTH OF SCHEDULED CASTES AND

ScHEDULED TrBEs IN N.C.C. ETC.
1458. SHRI P. R. THAKUR:
Will the Minister of DEFENCE be

pleased to state :

(a) the actual strength, in numbers.
of the Scheduled Castes and Scheduled
Tribes scparately in the total existing
strengtli of each of the N.C.C., Terri-
torial Army and Home Guards, and
also among thc trainecs from the Civi-
lian Rifle Training Scheme during the
last threc years;

(b) whether representation of these
backward communities in thc various
schemes of military training is consi-
dered adequate; and

(c) if not, the special measures
which are being adopted to make their
representation  adequate ?

THE DEPUTY MINISTER IN
THE MINISTRY OF DEFENCE
(SHRI M. R, KRISHNA) : (a) Ne
statisticc arc maintained regarding the
numbers of the Scheduled Castes and
Schedulcd Tribes personnel in the
NCC. For the Territorial Army, thc
required statistics are as under :

On

_OII ()"' .

3lst 31st 31st
March, March, March,
1966 1967 1968
(i) Actual stren-
gth of Sche-
duled Castes 2490 2,615 2,802
(ii) Actual stren-
gth of Sche-
duled Tribes 291 288 240

The Home Guards are raised by the
State ;Governments undgr their Acts:
the Civilian Rifle Training Scheme is
operated by the State Governments and
Union Administrations. In respect of
thesc two organisations the required in-
formation is not available with the Cen-
tral Government.
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(b) and (c). Enrolment in the NCC
is largely voluntary. Enrolment in the
Home Guards and Territorial Army
and training in the Civilian Rifle Train-
ing Scheme is also undertaken on a
voluntary basis and is made without any
distinction of castc, creed or commu-
nity.

\

ScHEDULED CASTES AND  SCHEDULED
TRIBES SCIENTISTS IN ATOMIC ENERGY

DEPARTMENT

1459, SHRI P, R. THAKUR:
Will the PRIME MINISTER be pleascd
to state :

(a) the number of Scheduled Castes
and Tribes scientists at present working
in the various establishments of the
Department of Atomic Energy; and

(b) their pereentage to  the  total
number  of scicntists engaged by the
Department ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Seven,

(b) 33.

GRIEVANCES OF STAFF or A.LR,
TMPHAL

1460. SHRT M. MEGHACHAN-
DRA : Will the Minister of INFOR-
MATION AND BROADCASTING
be plcased to state :

(a) whether he visited the All India
Radio Station, Imphal on the¢ 22nd
October, 1968 and heard personally the
gricvances of the staff of the Imphal
Station;

(b) if so, the naturc of gricvances
of the stafl artistes; and

(c) the steps taken to rcmove those
gricvances ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) :(a) Yes, Sir.

(b) The staff artistes at A.LR.
Imphal have requested (i) for their
promotion to programme production
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cadre and (ii) for the

special allowances as
Government
areas.

Servants  in
(c) The matter is being examined.

WNAFT AT@T g fEY |
srfaa qraw

1461. T TW IO : FqT NI
HAY Ig TAE FY T FG F

() #vs@T s 7 1968 §
o9 aF fadt T=s AT & § qar
I ¥ fradr gws fery & g
N Fr FF § qar fra qEmwD W
@Y & gwrforg #0 &1 fa=re & o)

(&) worwmr sfufmaw o TR-
FA TAET F qEEAY HRWT FY
S ¥ @Y g aWr gewt &1 e
¥ gefmd & F fag wv sgaeqr
M Erd 2.

g qaY, s wfe wal, g
wal aqr aAfow-prd WAt (s
g niet) : (%) ag, omg ¥ =
aI BT @ & 1 37 TFET § & o fg
# waifry faar o w7 § R QY AR
swwAT 1 5 Y § owwfoa w0 w1
fasrT § 1 9% sremaT, OF S gEHTEA
= oaw Y §  wEifow F #Y
T

(@) FwAr smam & § ¥FwA
q @ yegaar of@mn afawfat
¥ IWmm ¥ fau, of@omm qbr
TRAFA * FFAET edmA & 9T
FEEHTQ XA & forg & etfa afcamas
FfaT

AT AW AEE A F @I
¢ f& g =9 & e w1 afus
R afas dem ¥ fehy § smfry farar
T
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wremam & fgt wavE
qAfeAl w1 waTTm

1462. W} TR I : 7T AN
qqT TACN [ Jg AT 7Y FAFA

(%) 7ar 7z == ¢ f¥ ¥F=7 fly
afafa & 20 FATE, 1968 F1 g% AT
5% § yFUEET ¥ gaife fEE
AH AN FAART qAfeAT F AR A
gg favig fear a1 f&@ smroEml &
¥t 3T ¥ ws aefedi & agor fady
aafer sanfea fFa v =feg;

(=) afz gr, av *v =fafs § a7
Nt fawfar A § f& srewEEh ¥
oI g AT gt FTEEat #
| g faar s anfgd; ok

(n)mﬁﬁﬁzﬁﬁm
@ ¥ fod qatw sgaear # wf @
IR g Fa Pxmfeaa fawgr s ?

AT a7 AT wav (oft o &
mg) : (¥F) @ a@i F FU-A
¥ gy afafa ¥ st 20 &g,
1968 ¥t &% # fma faoig frd 4 :—

g ww fgr gafer ws A
saif fear s anfer s AR
AT AT ATS AR AAAY FT FAfEA;

ufa #1 yarf feéar I A&
fer gafer o A a3 sfa &
FR ST FT IqF a8 AT TR |

fgt 3% QWY qAfew sTFTHATOY
& aw ¥t gro7 Fox favm s sfeg

(@) o, 70

(7) Iwwa (%) & ¥TW@ a2
faoral w1 8 fewwax, 1968 & @AWY
&3 %7 favag fear man €0
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IMPORT OF CENTRAL RAW MATERIALS
FOR NEPAL

1463. SHRI JUGAL MONDAL :
Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
6297 on the 28th August, 1968 and
state :

(a) whether the information regard-
ing import of certain raw materials for
Nepal has since been collected by
Government;

(b) if so, the comparative prices of
Nylon and Stainless Stecel in Nepal and
in India; and

(c) whether Government propose to
impose an import duty to absorb the
difference in prices ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) All the relevant information re-
garding the import of certain raw mate-
rials by Nepal was collected and sup-
plied to the Lok Sabha Secretariat on
13-11-1968 in fulfilment of the assur-
ance given in reply to Lok Sabha Un-
starred Question  No, 6297 on
28-8-1968,

(b) A chart showing the compara-
tive cost position of Nylon yarn and
fabrics made from such yarn in India
and Nepal is laid on the Table of the
Howse. [Placed in Library. See No.
LT—2218/68.] Statement giving con-
ditions of import of stainless steel
sheets into India and Nepal is also
attached.

(c) The matter is under the active
consideration of thec Government of
India.

MANUFACTURE OF LUBE OIL BARRELS
BY ORDNANCE FACTORIES

1464. SHRI JUGAL MONDAL :
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 4056 on the
14th August, 1968 regarding manufac-
ture of Lube Oil Barrels by Ordnance
Factories and state :
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(a) whether the information regard-
ing the particulars of allotments on
Defence Priority or otherwise and in
the event of any special quota being
allotted for the manufacture of barrels,
the ‘particulars of such quota has since
been collected; and

(c) if so. the details thereof ?
THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE

(SHRI L, N, MISHRA) : (a) and (b).
The information is being collected.

ATTACHMENT OF DR. DHARMA TEJA'S

ASSETS
1465. SHRI K. M. KOUSHIK :
Will the Minister of EXTERNAL

AFFAIRS be plcased to state :

(a) the assets of Dr. Dharma
Teja in the country which have been
attached; and

(b) the probable value of thc assets
under attachment ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) 2,12,472 fully paid-up shares ' in
the Jayanti Shipping Company and one
Chevrolet motor car.

(b) The face value of the shares is

Rs. 2,12,47,200/- and the estimated
value of the motor car is Rs. 30,000/ -.

INDIAN ATOMIC PLANTS

1466. SHRI SHIVA CHANDRA
JHA : Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that the
Indian Atomic plants are working for
the production of electricity from
nuclear energy;

(b) if so, the success achieved so
far; and
(c) if not, the reasons therefor ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
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(SHRIMATI INDIRA GANDHI) :
(a)and (b). Yes, Sir. The following
atomic power stations are at present
being set up :

Capacity
Name of the Station of the
Stations
1. Tarapur Atomic Power
Station (Units 1 & II of
190 MWe each) 380 MWc
2. Rajasthan Atomic Power
Station (Units I & II of
200 MWe each) 400 MWc
3. Madras Atomic Power
Station 200 MWe

Tarapur, the first one of these is
under final testing and is expected to
deliver power to the Gujarat-Mahara-
shtra Grid before June, 1969,

" (c) Docs not arise.

INPORMATION CENTRES IN MADHUBANI
(BIHAR)

1467. SHR1 SHIVA CHANDRA
JHA : Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) how many Information Centres
there are in the Madhubani sub-divi-
sion of Darbhanga District, Bihar;

(b) whether it is a fact that the
people of the arca have made represen-
tation to Government for opening one
more information centre at Jhanjhar-
pur in Madhubani sub-division Dar-
bhanga; and

(¢) if so, the response of Govern-
meat thereto ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) One at Madhubani.

(b) and (c). Yes, Sir. An appli-
cation has recently been received by
the Bibar Government from a resident
of Jbanjharpur for the establishment
of an Information Centre there. This
is being considered by the State Gov-
ernment.
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KIDNAPPING OF NAGA UNDERGROUND
LEADERS

1468. SHRI HEM BARUA : Will
the Minister of EXTERNAL AP-
FAIRS be pleased to state :

(a) whether it is a fact that three
senior leaders of the Naga Underground
Government, including its ' President
hud been kidnapped on the evening of
the 30th October, 1968 by the pro-
Kaito faction; and :

(b) if so, the details of the incideat
as also the forces working behind this
incident ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI). :
(a) and (b). Three Naga Underground
Icaders including Mbhiesiu and Ramyo
were reported to have been “kidnapped”
on the 30th October, 1968 near
Chedema village in Kohima  District
by Zuheto Sema. This development is
reported to be due to internal dissem-
sions amongst the Underground. The
situation is being watched,

STENOGRAPHERS IN EXTERNAL AFFAIRS
MINISTRY

1469. SHRI M, L. SONDHI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
U.PS.C. qualified" 18 stenographers
have been reverted with effect from the
15th December, 1968; and

(b) if so, the reasons therefor ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI).
(a) and (b). The matter is subjudice
as a Writ Petition on this subject is
pending in the High Court of Delhi.

NORTH VIETNAMESE CONSUL-GENERAL

1470. SHRI HEM BARUA :
SHRI BHOGENDRA JHA :
Will the Minister of ' EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
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North Victnamese Consul-General par-
ticipated in a meeting organised some
time back by the United Front in Cal-
cutta and made a speech there;

(b) if so. whether the West Bengal
Government have taken strong excep-
tion to thc matter and has approached
the Central Government for redress;
-and

(c) if so, the reaction of Govern-
ment therefor ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) The Consul-General attended and
spoke at a meeting under the auspices
of the United Front in commemoration
of Vietnam Day on 1st November,
1968 in Calcutta,

(b) No, Sir.
(c) Does not arisc.

INDIAN’S STAND ON SABAH ISSUE

1471. SHRI D. N. PATODIA:
Will the Minister of EXTERNAL
AFFAIRS bc pleased to state:

(a) whether Government have com-
municated their stand in regard to the
dispute between Malaysia and Philip-
pines on the Sabah issue; and

(b) if so, the details thercof ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) Government's views on this ques-
tion have been conveyed to the Govern-
ments concerned, as nccessary,

(b) We are sorry to find that the
question of Sabah is again gencrating
bitterness and tensions between two
neighbouring Asian States. We are aware
of the circumstances in which Sabah de-
cided to become part of thg Federation
of Malaysia. It was a colony adminis-
tered by the United Kingdom, The
people of Sabah decided to terminate
their dependent status and joined
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Malaysia. Government of India feel
that it is incumbent on all States to

respect the territorial integrity of otber
States.

DEVELOPMENT OF SPORTS
1472. SHRI D. N. PATODIA :

Will the PRIME MINISTER be
pleased to state :

(a) whether in view of the fact
deterioration in the standard of sports
in the country, Government propose
to appoint a Minister exclusively to
look after the development of sports in
the country; and

(b) if not, the steps which Govern-
ment propose to take to ensure that
the falling standard of sports is not
allowed to deteriorate further ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) No such proposal is under comsi-
deration.

(b) The Minister of Education has
recently nominated Shri Bhagwat Jha
Azad, Minister of Stato in the Ministry,
as the President of the re-constituted
All India Council of Sports. The
Council is being asked to investigatc
into the low standards in games and
sports in India and in particular, the
recent performance  of the Indian
Hockey Team in Mexico Games, and
to recommend measures for improve-
ment. In addition, Government propose
to launch vigorously the Natioanl
Sports Organisation programme in all
Universities and Colleges as an alter-
native to the NCC and thc National
Service Corps in order to lay proper
emphasis on games and sports amongst
the youth of the country. Special at-
tention will also be given to the en-
couragement of games and sports at
the school stage and in the rural areas.

SHORT SERVICE TECHNICAL CoMMis-
SION IN THE ARMY

1473. SHRI D, N. PATODIA:
Will the Minister of DEFENCE be
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pleased to state :

(a) whether it is a fact that his
Ministry has been urged to introducc
Short Service Technical Commission in
the Army so as to provide more em-
ployment to the Engincers in the
country;

(b) whether _any scheme has . been
drawn up in this connection; and

(c) if so, what would be the em-
ployment potentialities created as a re-
sult thereof ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
to (c). Government have decided to
introduce a Short Service Commission
(Technical) Scheme as a rcplacement
for the Compulsory Scrvicc Liability
Scheme. Details of the Schemc are
being worked out. The annual recruit-
ment under this scheme would be 350
Technical graduates. In addition, the
present quota of Trecruitment for Per-
mapent Commission for Engincering
Graduates has also been incrcased from
90 to 200 per year.

LAND ALLOTVED TO FOREIGN EMBAs-

SIES IN INDIA

1474. SHRI D, N. PATODIA:
Will thc Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the land
allotted to many forcign cmbassies in
the capital are not being utilised for
the purpose for which they were allot-
ted:

(b) thc Embassies which have de-
faulted in the construction of their Em-
bassy buildings; and

(¢) whcther Government  propose
to Canccl the allotment in case the
concerned Embassies do not proposc
to utilise the land for the purpose for
which they were allotted ?

THE PRIME MINISTER., MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :

(a) No Sir.
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(b) Among the Foreign Missions
which have been allotted plots for con-
struction of their Chancery-cum-resi-
dential premises in Chanakyapuri, thosc
of UAR, Hungary, Czechoslovakia,
Malaysia, Turkey, Belgium, Ghana,
Sudan, Portugal, Afghanistan, Canada,
Finland, Italy, New Zealand and
Ethiopia havc not yet started construc-
tion. These Missions have not default-
cd as there is no time limit prescribed
for the construction,

(¢) No Sir. The above mentioned
Foreign Missions intend to eventually
utilisc the land, and arc paying ground
rent for it. Canada and UAR will be
starting construction shortly.

CADETS FROM MANIPUR STUDYING IN
RASHTRIYA INDIAN MILITARY COLLEGE,
DeHrRA DuN

1475. SHRI M. MEGHACHAN-
DRA : Will thc Minister of DEFENCE
bc pleased to state :

(a) whether scholarships have been
awarded to the student cadets from
Manipur now rcading in the Rashtriya
Indian Military College at Dehra Dun;

(b) if so, the list of student cadets
awarded with the said merit-cum-means
scholarship for 1968-69; and

(¢) if the reply to part (a) above
be in the negative, the reasons for the
delay 'in granting the said scholarship ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a)
to (c). The information is being col-
lected and will be placed on the Tabic
of thc House as carly as possible,

RCLEASE OF JEEPS TO MEMBERs OF
PARLIAMENT

1477. SHRI H, N. MUKERJEE :
Will the Minister of DEFENCE be
pleased to state :

(a) whcther it is a fact that Govern-
ment have decided to release a second
jeep to the Members of Parliament
who have already purchased a  jeep
from Defencc stocks beforc the General
Elections in 1967; and

(b) if so, the justification therefor ?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
Ycs, Sir,

(b) A jecp purchascd by a Member
of Parliament before the General Elec-
tions in 1967 would have already been
cxtensively used and would, in most
cases, not be in a satisfactory condition
now. In the same decision it has also
been laid down that not more than
one vehicle will be rcleased between
two General Elcctions,

INDIANs MIGRATING TO UK., USA,
AND CANADA

1478. SHRI S. R. DAMANI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of Indians who mig-
rated yearly to UK. USA, and
Canada during the last three years;

(b) the rcasons given for migration;
“and

(c) the number of persons who held
-scientific and professional qualifications
with details thereof ?

. .THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) The number of Indian who emig-
rated to UK. Canada and U.S.A.
during the last three ycars are as

{ollows :—
S. Name of Yecar
No. country
1965 1966 1967
1. UK. 18,815 18,402 22,638
2. Canada 2,386 2,775 5,029
3. US.A. *582 *2,458 *4,642

*The figures relate to year ending 30th
June of each year.

.(b) The general reasons given
emigration are as follows :
UK.

Majority migrated as dependants to
join their bread winners who are al-
rcady in UK. Small numbers, however,
migrated to take up employment on the
strength of British Ministry of Labour
'employment vouchers.

for
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Canada

The desire for better prospects eco-
nomicaily and/or educationally.

UsS.A.

About half the number of emigrants
consist of dcpendants joining heads of
housholds. As regards the rest the
rcason for emigration was demand in
U.S.A. for skilled personnel and better

employment opportunities and finan-
cial returns,
(¢) The number of persons who

held scientific and professional qualifi-
cation arc as follows :

U.K.
1965 3,794
1966 2,433
1967 2,175
Canada
Official figurcs are not available,
U.S.A.
1965 335
1966 1,607
1967 2,806
~.-I.;rsai;:‘urt—:_-nol fully available,
SATELLITE STATION IN THE SOUTH
1479. SHRI S. R. DAMANI:

Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that Sattel-
lite Station is proposcd to be set up in
the South and if so, the location there-
of: :

(b) when the first satellite is likely
to be launched and the studies contem-
plated thereunder:

(c) the financial allocations
made for the project; and

being

(d) whether this venture is in colla-
boration with other countries and if so,
their names and the nature of their
contribution ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :

(a) Yes, Sir.
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-(b) Plans call for launching a low
altitude satellite for research in aero-
nomy in five years.

(c) Firm financial allocations are
still to be made.
(d) No, Sir.
THUMBA ROCKET LAUNCHING
STATION
1480. SHRI S. R. DAMANI:
SHRI SHIVA CHANDRA
JHA

Will the PRIME MINISTER be
pleased to statc :

(a) the details of the experimental
rocket launched on the 3rd November,
1968 from the Thumba Rocket Launch-
ing Station;

(b) the studies carricd out by the
experiment; and

(c) whethcr the data collected will
be shared with any other country and
if so their names and for what reasons ?

THE PRIME MINISTER., MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
(a) A Centaure two-stage rocket with
an X-ray astronomy payload was
launched from Thumba on November
3, 1968. The payload, air-borne ins-
trumentation and electronic timer were

all developed indigenously. The ex-
periment was successful.
(b) The scicntific objective of the

experiment was to measure the X-rays
sources and to find out mew sources of
X-rays by surveying the Southcrn “sky.

(c) The results of the experiments
will be freely available to the interna-
tional scientific community,

APPLICATIONs ForR CINEMA HoOUSES

1481. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to refer to the reply given to Unstarred
Question No. 9207 on the 1st° May,
1968 and state :

(a) whether the information regard-
ing the number of applications received
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in various States for building Cinema
houses during the last five years, year-
wise, has since been collected; and

(b) if so, the number of licences
granted, fructified, not fructified and
lying pending ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) and (b). The in-
formation is still awaited from some
States and will be laid on the Table of
the House as soon as received.

ExeMrTioN OF FILMs FROM  ENTER-
TAINMENT TaAx :

1482. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to refer to the reply given to Unstarred
Question No. 9247 on the Ist May,
1968 and state :

(a) whether the information regard-
ing the cxcmption of films from enter-
taioment Tax has since been collected;

(b) if so, the names of States where
they have been exempted from the
Entertainment Tax: and

(c) the reasons for the ecxemption,
film-wisc and whben they were exempt-
c¢d from cntertainment tax ?

\

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH) : (a) Yes, Sir.

(b) and (c). A statement containing
the information is laid on the Table of
the House. [Placed in Library. See No.
LT—2219/68]. .

LoANs ADVANCED BY FILM FINANCE
CORPORATION

1483. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the amount of loan given by the
Film Finance Corporation Ltd. to pro-
ducer of (i) Hindi, (ii) Tamil, (iii)
Tclugu, (iv) Marathi films up till now;

(b) the procedure for sanctioning
the loans; and

(c) the amount of arrears to-date in
respect of each category ?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K, SHAH) : (a) Loans given by
the Film Finance Corporation Limited.
Bombay up to 31st August, 1968 to the
above categories of producers are as
under :

Rs.
() Hindi 90,48,667
(#) Tamil ..
@iif) Telugu ..
(iv) Marathi . 12,14,370

(b) Applications arc first scrutinised
by Secrctary of the Corporation and
subsequently cxamined in detail by the
Tochnical Section of the Corporation,
which scrutinises the scripts, dialogues,
budget, past performance of the pro-
ducers and members of the team. By
way of second opinion, the applications
are examined by thc Script Committec,
which besides the Chairman and the
Regional or Additional Regional Officer
of the Central Board of Film Censors,
consists of a Producer or Director and
two other members depending on the
language of the film, from the panel of
producers and panel of referees approv-
cd by the Board of Directors. The re-
ports of the Technical Section of the
Corporation and the Script Committee
are circulated to the Directors with
synopsis of the story of the film for
which loan is applicd for. The final
decision whether to grant loan or not
is taken by the Board on the merits of
each case.

(c¢) Amount of arrears fallen due
(as on 31-8-68) is as under :—
Rs.
From Hindi film pro—
ducers 35,13,550 -00
From Tamil ﬁlm pro-
ducers . Nil.
From Telugu ﬁlm pro-
ducers . Nil,
From Marathi ﬁlm pro-
ducers 2,40,606 ‘00

FORBIGN EXCHANGE FOR INDIAN NEws
AGENCIES

1484. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFOR-
MATION AND BROADCASTING be
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pleased to refer to the reply given to
Starred Question No. 1578 on the 1st
May, 1968 and state :

(a) whether the information  regard-
ing the Forecign Exchange for Indian
News Agencies has since been collect-
ed;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K, SHAH) : (a) to (c). The Re-
serve Bank of India has supplied infor-
mation regarding amount of  foreign

exchange released to newspapers and
news-agencies for maintcnance of their
corrcspondents/burcaux  abroad. A

statcment for the years 1965, 1966 and
1967 is laid on the Table of the House.
[Placed in Library, See WNo. 1.T-2220/
68].

The Reserve Bank of India however,
do not have readily available informa-
tion regarding the amount of foreign
exchange carned by newspapers and
periodicals.  They advise that  their
regional offices will have to make in-
dividual references to the newspapers
and news agencies concerned. The
matter is being pursued with the Bank.

As for the quantum of foreign ex-
change released for printing presses etc.,
information is being collected.

12.26 hrs,

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE
CORNERING OF IISCO SHARES

SHRI INDRAJIT GUPTA (Ali-
pore) : I call the attention of the Minis-
ter of Finance to the following matter
of urgent public importance and I re-
quest that he may make a statement
thereon :—

- Reported cornering of Rs. 10
crores’ worth of Indian Iron & Steel
Co. shares by an individual business-
man with the connivance of the Re-
serve Bank.

THE DEPUTY PRIME MINISTER,
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : Sir, I
rise to make a statement on the notice
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calling my attention to the reported
comering of Rs. 10 crores worth of
Indian Iron & Steel Co. shares by an
individual businessman with the con-
nivance of the Reserve Bank. The facts
relating to the case are as follows.

The equity shares of Indian Iron &
Steel Co. Ltd. (248.82 lakhs cquity
shares of Rs. 10 each) are on the
Cleared Lists of Calcutta, Bombay and
Delhi Stock Exchanges. It is one of
the leading scrips in these markets,

In the coursc of last two years or so,
Shri Ramnath Goenka made  sizable
purchases in Indian Iron shares and
took delivery of a substantial part of
these purchases from the markets. Cer-
tain unbealthy trends in this scrip deve-
loped in the market and in July, 1967
Government issued certain instructions
to these Stock Exchanges, inter alia, to
take precautionery measures, as = werc
provided for in the Stock Exchange
Bye-laws. The Stock Exchanges ac-
cordingly introduced certain measures
such as -imposition of special deposit
margins/restrictions on quantum  of
business, etc.,, to regulate trading in
this scrip which in one form or another
still continue.

While it is difficult to have precise
information about the extent of Shri
Goenka's purchases in Indian Iron
shares and his long position, reports
indicate that he and his group have
acquired between 70 to 80 lakhs shares.
The bulk of his holdings stand in diffe-
rent names, such as companies under
his control, friends and associates and
brokers.

For financing the acquisition of these
shares through the stock-brokers, the
Goenka group has utilised bank
finances, estimated to be about
Rs. 2.69 crores, as also funds of certain
companies, Whﬂc the Reserve Bank
has not imposed any ban on the Indian
Iron shares, it has stipulated that in the
case of advances of Rs, 5 lakhs or
more against shares, banks should fix
a repayment programme with the appro-
val of the Reserve Bank. It appeared
to the Reserve Bank, on a special

scrutiny carried out by it of some banks
during July-September, 1967, that some
the banks bad extended substantial
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amounts of advances to the Goenka
Group (including his newspaper com-
panies) and a certain amount in favour
of stock-brokers against the security of
Indian Iron shares. While the Reserve
Bank took a scrious view of banks
extending such large amounts to the
Goenka group against Indian Irom
sharcs, it felt that a cautious approach
was called for so that market did not
receive a sudden jolt and at the same
time sufficient pressure to secure early
reduction in advances was exercised.
Accordingly, it advised all banks con-
cerned to fix rcasonable repayment pro-
gramme for all advances against thesc
shares. The banks have also been in-
structed that the margin allowed against
thesc shares should be on par with that

allowed against other comparable
shares.

As part of Shri Goenka’s holdings’
is in the hands of brokers. financiers,

who have been pressing him to take
delivery of shares, the Reserve Bank of
India haved agreced to a bank giving
credit to four or five parties against
Indian lron shares to enablc them to
purchase these shares from these hold-
ings. This was on the basis of certain
assurances given by shri Goenka to the
effect that he would not add to his
holdings of Indian Iron shares either
directly or through his brokers, relatives
or friends, that he would reduce them
gradually, and that he had nor intention
to disturb the existing management,

There is no substance in the sugges-
tion that the Reserve Bank of India
has connived with Shri Goenka in cor-
nering of thce Indian Iron shares. On
the other hand, it has been the Reserve
Bank's aim to seek an orderly liquidation
of Shri Goenka's holdings so as to
avoid a sudden impact on the market
which would result in hardship to
innumerable shareholders,

SHRI INDRAJIT GUPTA : It scems
to be Mr. Goenka's day. We have just
been having a big dose of him in the
newspaper world. This is a very serious
matter. 1 hope you will allow me to
ask two or three inter-connected ques-
tions on different aspects of this sordid
deal. The point is that the hon.
Minister has admitted that the transac-
tion involves between 75 lakhs and 80
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lakhs of shares, the worth of which
must be approximately not less than
about 10 crores. In other words, by
pure speculative methods, which are
reminiscent of what Mr. Haridas
Mundhra used to do at one time, the
major block of share in what is one of
the biggest companies in the private
sector in this country—probably the
second largest company—has been ac-
quired in this way. I am saying this
because the Government is constantly
talking so much about restrictions on
monopolies and curbs on such types of
speculative deals and so on. The ques-
tions I want to ask arc: whether any
serious enquiry has really been carried
out into the sources of finance for this
deal. After all, Mr. Ramnath Goenka
has had to lay his hands on about
Rs. 10 crores or more perhaps of money
in order to carry out this speculation. Is
it a fact or not—is it known to the
Government—how much was advanced
to him by a particular bank® which is
supposed to be one of the banks belong-
ing to the Birla concerns—the United
Commercial Bank ?

Secondly, do they know, whether or
not any large amount of money has also
been made available to Mr, Goenka
from the funds of the Tirupathi 1emple
Trust, and I am told that one of the
members of the Board of Trustees is
himself either a son or a nephew or
some close relation of Mr. Goenka; 1
cannot say exactly what the relation-
ship is? But I am told that when the
Andhra Pradesh Government was asked
whether they were aware of any transac-
tion like this, in which the Tirupathi
Temple Trust is involved, the Andhra
Pradesh Government is reported to have
said that they have no knowledge of
this whole affair. So, I would like to
know whether these financial sources
for these transactions have been en-
quired into, if so what has been found
and if not why no enquiry is being
held, and whether such an enquiry will
be held.

'One more question that I would like
to ask is this. We heard a lot about
sacial control of banks and all that last
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session, and we are sure to hear about
it again. The Reserve Bank of India
is supposed to be a sort of super-custo-
dian of banking finance in this country
to see that this kind of thing does not
go on. May I know, as is revealed in
his statement just now, is the Reserve
Bank just contenting itself with the
advising of some caution in the matter ?
Is that all that they have done; they have
washed their hands of the whole thing
apart from that. Under the provisions
of the Companies Act, in the case of a
company like the Indian Iron and Steel
Co., which I think has got a very large
outstanding loan taken from the Gov-
ernment of India, we can if we want
convert those loans into equity capital.
This provision has becn made a couple
of years ago, and I was on the Select
Committee constituted for that Bill; I
know. Therefore, I would like to know
why the Government which has been
watching for two or three yecars this
cornering which is going on bit by bit
has not intcrvened, with all these powers
which are there with the Reserve Bank
and with the Government itself, and
whether even now they will seriously
think of intervening by using that pro-
visions in the Companies Act. I know
an assurance was given, probably asked
for, by the World Bank at that time,
that the Indian Iron and Steel Com-
pany or TISCO would not be nationa-
lised or the loans would not be converted
into equity capital. But, does such an
assurance also hold good even now,
when a major cornering is taking place,
and a speculative take-over is taking
place in this way, and will the Govern-
ment exercise all their powers to see
that this kind of undesirable take-over
and cornering by big monopolists is not
allowed ?

SHRI MORARIJI DESAI : Govern-
ment gives attention to all the sugges-
tions made. That does not mean that
they are always accepted. But it does
not mcan that Government has not been
considering this matter. It is consider-
ing always this matter aboui the Indian
Iron and Steel Company. The assur-
ance or condition which was there when
large loans havc been given by World
Bank, lasts untill the loans are repaid.
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The hon. member may have no obliga-
tion for keeping his word, but the Gov-
ernment has obligation to keep its word.

AN. HON. MEMBER : What about
privy purses ?

SHRI MORARJI DESAI That
can be raised later on, not with this.
Therefore, there is no question of tak-
ing over the company. I do not know
how that arises in this matter. About
Shri Goenka taking these shares, they
are legal transactions. It is not possible
for Government every time to see who
has purchased and who has not. But
when it came to the notice of Govern-
ment that a large amount of shares have
been purchased, the Reserve Bank has
been taking active action to see that
there is no further cornering of these
shares and that cornering is ended and
it is liquidated. We have also to see
that these are not suddenly put on the
market so that the whole market
crashes. Also the company may crash.
That is not a possibility which Govern-
ment can or should bring about. That
is why they are acting with great caution
in the interests of India’s economy and
also to sec that no wrong action is
taken. Therefore, in this matter, there
is no question of the Reserve Bank
being idle or the Government being idle.
We have taken all the necessary steps.
I do not think the hon. member is
right. He is not generally right in
many of the informations which he
gives here. That is what I find. This
is not Birla’s bank which is concerned
here. It is the Punjab National Bank
which has given them Rs. 131.16 lakhs
against Indian Iron’s shares, and other-
wisc over a period of years. It was not
given in one ycar or immediatelv and
it'was given to several people. Therc
also, they have been told that these
moneys should be repaid within a given
time—6 or 8 months or whatever has
been prescribed, sc that no unhealthy
situation arises and this kind of thing
is not repeated by anybody. These are
the steps which Government of India
has taken and will continue to take.

SHRI INDRAJIT GUPTA : What
about Tirupathi Temple trust ?
S8LSS/68
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SHRI MORARIJ! DESAI :
know anything about the

I do not
Tirupathi

Trust. It has not come to my know-
ledge. The Company Law Administra-

tion is looking into the several transac-
tions of the companies which are con-
cerned in this. I have not yet got the
report from that administration and I
cannot say.

SHRI INDRAIJIT GUPTA : Did you
ask the Andhra Government ?

SHRI MORARIJI DESAI :
no business to ask them.

DR. RANEN SEN (Barasat): For
the last two years, the Indian Iron and
Steel Company was having financial
difficulties. They were asking for help
from the State Government and then
from the Government of India. It was
reported in some Calcutta papers that
the Government of India wanted the
LIC to intervene in the matter and give
some help to this firm. Later on, it
was also reported that certain banks
were advancing loans to Mr. Goenka
of the Indian Express, who was corner-
ing shares. It should not have been
unknown to the Reserve Bank that these
loans were bcing given by certain banks
to Mr. Goenka to corner the shares in
a very speculative way. Now, Mr.
Morarji Desai says that all of a sudden
this news came to the Reserve Bank
and they intervened in the matter. In
the Bill on social control, it was stated
that the Reserve Bank would act in a
way that will really control the activities
of the banks. Despite this information
being available to the Government of
India and the Rese-ve Bank about the
financial condition of the Indian Iron
and Steel Company rince 1967, when
information was received by the Gov-
ernment ahout the bank loans advanced
to Goenka, what steps were taken by
the Government of India in regard to
the Reserve Bank stepping into the
affairs and, secondlv. the Government
of India giving some luan or help to
the Indian Iron & Steel Company ?

I have

SHRT MORARIJI DESAI : The hon.
Member is not correct when he says that
the government was idle or the Reserve
Bank was idle. He is also not correct
in assuming that everv transaction in
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the market will be known to the
Reserve Bank immediately it is made.
Whether it is a few shares or many
shares, it js not possible. The moment
this was known to the Reserve Bank, it
came into the picture and acted on it.
So also the Govcrnment. I learnt about
it only four or five months ago when

the Iron & Steel Company told me
about it. Till then I did not know
about it. 1 cannot go on fishing about

these matters, nobody can. Even the
hon, Mcmbers have learnt about it only
recently when they put the question;
till then, they did not know. There-
fore, it is no use saying that the Gov-
ernment of India has been indifferent or
the Reserve Baok has been indifTerent.
The Reserve Bank has tuken steps, effec-
tive steps, to see that cornering ecnds,
the stock is liquidated, the conditions
are not wortencd and the management
is not disturbed. 1 do not see how the
hon. Member has focund this informa-
tion of government saying that LIC will
help. It is a new idea which he has put
in my mind. Of course, I do not pro-
pose to accept it.

DR. RANEN SEN : Sir, last year
when Shri Biren Mukerjee wmet Shri
Desai in the month of October all these
financial questions were raised. Now
he says that he came to know about it
about a few months back. How could
he say that ?

SHRI MORARIJI DESAI : We dis-
cussed questions different from the cor-
nering of shares; other questions.

DR. RANEN SEN : Not their
financial difficulties ?
SHRI MORARIJI DESAI : They

arc in difficulties and these negotiations
are going on. But the LIC is not there
in the picture at all.

MR. SPEAKER :
is in difficulties.

SHRI S. M. BANERIJEE (Kanpur):
After hearing the answers of the Deputy
Prime Minister, I feel that this is a
matter ‘which requires a thorough probe.
Tt is not as simple as it is made out. The
whole facts are not known to them;
equally, to us also they are not known.

Every company
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1 would like to know whether it is a
fact that thc bank advanced money to
this party against the shares ef the
Indian Iron & Steel Company at a mar-
gin of only 30 per cent as against the
usual margin of 40 to SO per cent. Then
I come to the temple funds. Mundhra
also started his fortunc through a
mahant. Here it is the Tirupathi trust.
May I know whether it is a fact that
recently the Income-tax Investigation
Department discovered Rs. 14 crores of
unaccounted money raised in binami by
one R. N. Goenka ? If these facts are
known to them, I want to know why
the hon. Finance Minister is unable to
appoint a Commission headed by a
Supremc Court Judge or High Court
Judge, like the Mundhra investigation,
to get all the facts.

SHRI MORARIJI DESAI : The hon.
Member comes up with a proposal of
appointing a commission when he is at
sea and he is not able to get at it or
when he is not able to refute what the
government says. There is no necessity
of a commission at all in this matter.
And there is no comparison between
Mundhra and Goenka. It is a wrong
thing to couple people like that, one
with the other without knowing full
facts. Suppose I did that to the hon.
Member, what will he say? 1 think we
ought to be fair in this House in making
imputations against people. It is not a
fair thing to do at all. This is what I
have got to say. In this matter, there
is no illegal transaction. In the other
case, it was a question of forging of
shares. There is no relation between
the two. Therefore, why should this be
said ? All the facts are known now.

SHRI S. M. BANERJEE : You ans-
wer my question also.
SHRI MORARIJI DESAI : T am

No commis-
It is not neccs-

answering the question.
sion will be appointed.
sary at all.

About the Tirupathi Trust funds, the
Andhra Pradesh Government denied
this in November, 1967. This is what
I am told now.

SHRI INDRAJIT GUPTA :
its knowledge of anything,

Denied
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. SHRI MORARIJI DESAI : I do not
iknow. Whatever jt is, this is what
happened then. But I must say I have
.no knowledge about that.

Then about what the hon. Member
says about some evasion in income-tax,

that is being inquired into.

SHRI S. M. BANERJEE : He has
not answered the first part of my ques-
tion which is the main question. Thc
bank is said to have advanced thc
money against Indian Iron shares at a
margin ol 30 per cent only when nor-
mally it should be 40 to 50 per cent.

SHRI INDRAJIT GUPTA
jab National Bank.

SHRI MORARII

Pun-

DESAI : There
are diffcrent margins with different
banks. The Reserve Bank has told
them that they must obscrve these mar-
gins more properly and there should not
be any different between different shares.
1 have already said that in my state-
ment but the hon. Mecmber was sleep-
ing at that time.

12.46 Hrs.
PAPER LAID ON THE TABLE

NAvAL CEREMONIAL, CONDITIONS OF
SERVICE AND MISCELLANEOUs REGULA-
TIONS

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.
R. KRISHNA): I beg to lay on the
Table a copy of the Naval Ceremonial,
Conditions of Service and Miscellane-
ous (Fifth Amendment) Regulations,
1968 (Hindi and . English versions)
published in Notification No. S.R.O.
16-E in Gazette of India dated the 29th
October, 1968, under section 185 of
the Navy Act, 1957. [Placed in  Lib-
rary. See No. LT-2205/68.]

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to re-
port the following message received
from the Secretary of Rajya Sabha :

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, as
its siting held on Tuesday, the
19th November, 1968, adopted
the following motion in regard
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to the presentation of the Report
of the Joint Committee of the
Houses on the Monopolies and
Restrictive Trade Practices Bill,
1967 :—

“That the time appointed for
the presentation of the Re-
port of the Joint Committee
of the Houscs on the Bill
to provide that the operation
of the economic system does
not result in the concentra-
tion of economic power to
the common detriment, . for
the control of monopolies,
for the prohibition of mono-
polistic and restrictive trade
practices and for matters
connected therewith or in-
cidental thereto, be further
extended upto the last day
of the 66th (November-
Deccmber, 1968) Session of
the Rajya Sabha.”’

12.47 Hirs,

COMMITTEE ON FRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
. THIRTY-NINTH REPORT

SHRI KHADILKAR (Khed): 1
present the Thirty-ninth Report of the
Committee on Private Members’ Bills

and Resolutions.

PUBLIC ACCOUNTS COMMITTEE
THIRTY-SECOND REPORT

SHRI M. R. MASANI (Rajkot): I
present the Thirty-second Report of the
Public Accounts Committee on action
taken by Government on the recom-
mendations of the Public Accounts
Committee contained in their Seventy-
second Report (Third Lok Sabha) re-
lating to Appropriation Accounts (Rail-
ways) 1964-65 and Audit Report (Rail-
ways) 1966,

12.474 Hrs.
DEPOSIT INSURANCE CORPORA-
TION (AMENDMENT) BILL
THE MINISTER OF STATE IN
THE MINISTRY OF  FINANCE
(SHRI K. C. PANT): Sir, on behalf of
Shri Morarji Desai, I rise to move that
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the Bill to amend the Deposit Insurance
Corporation Act, 1961 to enable the
Corporation to extend the insurance
cover to the deposits of co-operative
banks be taken into consideration.

As the hon. Members are aware, the
Deposit Insurance Corporation was set
up on lst January, 1962 and provides
insurance cover to all functioning com-
mercial banks. The limit of insurance
cover which, to start with, was Rs. 1,500
was raised to Rs. 5.000 with effect from
1st January, 1968.

12.48 Hrs.

[MR, DEPUTY-SPEAKER in the Chair.]

Today about 91 per cent of the accounts
in the commercial banks are fully
protected comprising about 46 per
cent of the total deposits. The co-ope-
rative banks were left out of purview
at the time the Deposit Insurance Cor-
poration was set up. It was felt at that
time that the question could be review-
ed after the Corporation has gained
some experience and the question of the
extent and manner of control and
supervision by the Reserve Bank over
the co-operative banks has been examin-
ed in consultation with the State Gov-
crnments.

In 1965 a major step was taken to
extend certain provisions of the Bank-
ing Regulation Act to all the State co-
operative banks, Cecntral co-operative
banks and the larger primary non-agri-
cultural credit societies, commonly
known as urban co-operative banks. The
extend of these additional powers was
limited to what could be legitimately
comprehended within the meaning  of
‘banking’ which is an entry in the
Union List as Parliament does not have
jurisdiction in regard to the registration,
management or winding up of any co-
operative society. In the case of the
commercial banks, the Reserve Bank
has adequate control over the affairs of
commercial banks particularly in the
matter of management, liquidation, en-
forcement of schemes of compromise or
reconstruction or amalgamation. This
enables the Reserve Bank to determinc
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the contingencies in which the Corpara-
tion’s liability is attracted. If we are
to authorise the Deposit Insurance Cor-
poration to cxtend its activities to the
co-operative banks, the Reserve Bank,
which controls thec Deposit Insurance
Corporation, will have to be given sub-
stantively the samc extent of powers
which it enjoys in relation to the com-
mercial banks and the contingencies in
which the liability of the Corporation
will be attracted and will be discharged
would have to be clear and determi-
nate. The proposed Bill, therefore.
seeks to empower the Corporation to
register, as insured banks, those apex,
central and primary co-operative banks,
as are governed by thc Banking Regu-
lation Act, 1949, where the concerned
Statc Governments have amended their
laws to meet certain essential require-
ments, Firstly, it is proposed that an
order for the winding up of a co-opera-
tive bank or a scheme of compromise
or arrangement or amalgamation or re-
construction with the creditors shall not
be madc or brought into. force without
the Reserve Bank’s consent. Secondly,
the Reserve Bank may require the wind-
ing up of a co-opcrative bank if it con-
siders it necessary. The circumstances
in which the Reserve Bank can issuc
such a direction have been specified in
the Bill. Thirdly, an order superseding
the board or committee of management
or an order providing for the appoint-
ment of an administrator would be
madc if the Reserve Bank so requires.
Fourthly, in the event of any winding up
or the enforcement of a scheme of com-
promise or reconstruction or amalgama-
tion any payments initially made by the
Deposit Insurance Corporation up to
the limit of insurance would be reim-
bursed to the Corporation from subsce-
quent recoveries from the assets of the
insured bank. The benefit of insurance
cover can be extended to co-operative
banks only if the concerned State Gov-
ernments amend their co-operative laws
to incorporate these special require-
ments.

I am glad to inform the House that
a number of State Governments, namely,
Andhra Pradesh, Bihar, Gujarat, Jammu
and Kashmir, Madhya Pradesh, Mysore,
Nagaland, Orissa, Rajasthan and Uttar
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Pradesh and the Union territories of
Andaman and Nicobar, Goa, Himachal
Pradesh and Manipur have already
agreed in principle to amend the res-
pective laws relating to co-operative
banks on the lines indicated in the Bill.
Gujarat and Jammu and Kashmir are
already in correspondence with the
Reserve Bank regarding the actual
amendments which they propose. There
it continue to exist certain reservations
on the part of the Governments of
Maharashtra, Punjab and West Bengal.
The matter is being pursued with them
and with other Governments who have
nat yet replied.

I would takc this opportunity of
assuring the State Governments that
there nced be no apprehension on their
part that their authority with reference
to_co-pperative banks will be eroded and
the Reserve Bank will exercise their
powcers arbitrarily. The Reserve Bank
will always pay due regard to the special
needs and features of the co-operative
banking system. It would keep in close
and constant touch with the State Gov-
crments and it will not resort to any
extreme measures such as the liquida-
tion of a co-operative bank or its super-
session except, in very exceptional cir-
cumstances, where immediate action
might be necessary to protect the inte-
rests of the depositors and of the Depo-
sit Insurance Corporation. I  would
appeal to the State Governments which
have not yet agreed to amend their co-
operative laws te reconsider and agree
to initiate immediatc steps for this pur-
pose ‘and take advantage of the facilitics
of insurance cover that would be avail-
able after the proposed amendment,

Hon. Mcmbers are aware that the
co-operative banks depend heavily on
‘borrowings from the Reserve Bank for
their working funds and in the case of
State and central co-operative banks the
‘proportion of deposits is roughly about
40 per cent of the total working funds.
There is a great urgency that the co-
aperative banks should go all out to
mobilise more deposits from the rural
sector and augment their funds for
increasing their volume of lending to
agriculturists. Their coverage in the
rural areas is more extensive than that
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of the commercial banks and with the
availability of the insurance cover they
should be in a position to step up sub-
stantially their resources.

The total number of co-operative
banks as on 30th June, 1968 was 1,422.
The Corporation may be ultimately con-
cerned with about 1,000 co-operative
banks, as the remaining societies are
those of salary earners and will in
course of time go out of the purview
of the Banking Regulation Act by con-
fining their activities to their members
and ceasing to accept deposits from the
public. The total deposits of co-opera-
tive banks which may ultimately be-
come eligible for insurance are roughly
Rs. 650 crores of which the assessable
deposits may be approximately Rs. 400
crores. The assessable deposits of the
co-operative banks numbering 542
which exist in the States and Union
territories, which have already agreed
in principle to amend their laws, may
be about Rs. 150 crores,

We have also taken this opportunity
to put through certain other amend-
ments which will be necessary when the
Corporation extends its activitics, The
authorised paid-up capital of the Cor-
poration is, at present, Rs, 1 crore and
it is proposed to raise it to Rs, 5 crores.
The number of directors on the Corpo-
ration will be increased by three, of
whom two will be appointed to repre-
sent the co-operative banks.

Sir, the Bill is a positive and construc-
tive measure towards strengthening of
the co-operative banks and, I hope, this

will be welcomed by all sections of the
House,

_ With these words, I beg to move :
“That the Bill further to amend the

Dcposit  Insurance Corpora-
tion Act, 1961, be taken into
consideration.”

MR. DEPUTY-SPEAKER : Motion

moved :

“That the Bill further to amend the

Deposit Insurance Corpora-
tion Act, 1961, be taken into
consideration.” '
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SHRI SHIVA CHANDRA JHA
(Madhubani): I beg to move :

“That the Bill be circulated for
the purpose of eliciting opi-

nion thereon by the 31st
January, 1969.”(14).
MR. DEPUTY-SPEAKER : Both

the motion and the amendment are be-
forc the House.

SHRI D. N. PATODIA (Jalore):
Mr. Deputy-Speaker, Sir, this particular
scheme to introduce deposit insurance
in our country was introduced in 1962,
more or less, on an experimental basis.
The only other country in the world
which had introduced the scheme be-
fore was the United States of America.
But we introduced the scheme to make
an experiment in a small way so that
after a few years, when we have examin-
ed it from all pros and cons, the neces-
sary amendments may be made and a
wider application of the scheme may be
introduced. I beg to statc that this
schemc has achieved its principle ob-
joctives. It has been possible to con-
solidatc the banking system and. in
course of five years, as against 287
banking institutiens which were in 1962,
we have 91 banks today and even these
91 banks have much larger number of
branches today, than they were in 1962.

The total amount of deposit has
incrcascd considerably from Rs. 1,643
crores in 1962 to as much as Rs. 3,364
crores in 1967. Whatever be the amount
of guarantee, although it was too small,
Rs, 1,500 to start with, it has definitely
boen able to bring about confidence in
the depositors about the bank deposits.
Thercfore, in a limited way, this scheme
has succeded and we have now arrived
at a stage when by the experience of
last five years, we may now make neces-
sary amendments to give a wider appli-
cation of this legislation for the benefit
of the depositors in general and to
make such other changes which are
necessary to run the scheme on more
qcnennﬁc lines.

‘What we have to examine today is
whether these amendments which have
been proposed by the Government meet
the nced of the situation, whether they
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are enough in view of the experience
we have had in course of last five years’
or whether something more should
have been done. In this context, I will
make a few observations. )

My first point is with regard to the
coverage of the risk. In the course of
last five years, the Deposit Insurance
Corporation has been able to collect as:
much as Rs, 900 lakhs as premium from
various commercial banks. As against
that, the ratio of risk was very much
less and the total net loss that was paid
by the Corporation was not more than
Rs. 12 lakhs. It was less than 1% per
cent of the total premium that was col-
lected.  This covered only up to the
first Rs. 1,500 and, beyond that also,
according to my information, the com-
mercial banks did not incur any loss
practically. By and large, the function-
ing of thc commercial banks has been
excellent and there have not been many
losses. Even now, cvery year, the Cor-
poration js collecting as much as Rs. 200
lakhs as insurance premium from com-
mercial banks. How far is it justified,
in view of this that whereas our annual
collection is as much as Rs. 200 lakhs
and whereas our loss ratio is approxi-
mately only Rs. 2 lakhs on an average
per year, that the present rate of pre-
mium should bc continued ? Before ¥
come to the rate of premium.....

MR. DEPUTY-SPEAKER : You
may resumc your specch after lunch.
The House stands adjourned for lunch.

13 Hirs.

The Lok Sabha adjourned for Lunch
1ill Fourteen of the Clock.

The House reassembled after Lunch
at six minutes past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]

DEPOSIT INSURANCE CORPORA-
TION (AMENDMENT) BILL—contd.
SHRI S. M. BANERJEE (Kanpur):
Sir, I rise on a point of order...
SHRI C. K. BHATTACHARYYA

(ngan;) There cannot be a point of
order in a vacuum. (Interruption).’

cee
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SHRI S. M. BANERJEE : When

there is a motion before the House
there is no vacuum.

SHRI SHEO NARAIN (Basti): No
point of order can be raised when there
is nothing before the House. We also
know the Rules and Regulations of this
Fouse. Unless a Member says some-
thing in this House, no point of order

can be raised. (Interruption).
SHRI S. M. BANERJEE : Kindly
hear me for a minute, Sir. There is al-

ready a motion before the House, If
vou sec the order paper, Mr, Deputy-
Speaker, alrcady therc is a motion be-
fore the House, This is being consider-
ed. I want to raise a point of order
on that, Sir. I want to say that this
motion should not be discussed and that
the House should be adjourned.

st frge 1 = faw qwogan
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SHRI S. M. BANERJEE : Why
should he interrupt me like this? Kindly
hear me. for a minute. Sir. It is a
serious situation in the country which
is developing. Tomorrow is the 21st of
November, 1968. Necarly 70,000 bank
cmployees are going on strike. They are
going to have a token strike. It is a
serious (Interruption)
70,000 bank employees are going on a
country-wide token strike against sec-
tion 36 AD which has been imposed on
this House. The Finance Minister is
there. I would request him, through
you, Sir, to make a statement. I
would request the Minister of Finance,
Shri K. C. Pant to make the statement.
He is sitting there, Sir,

SHRI S. KUNDU (Balasore): It is
a serious matter, Sir, and that is why
Mr. Banerjee is raising this point of
order. He can make a statement. The
trade unjon rights of the bank em-
ployees should be protected.

MR. DEPUTY-SPEAKER : Your
purpose is served, Mr, Banerjee. Please
resumo Yyour seat,
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SHRI S. M. BANERIJEE : Kindly
hear me, Sir, for a minute. ...

SHRI S. KUNDU : Let him make
a statement,

MR. DEPUTY-SPEAKER : I can-

not compel him,

SHRI S. KUNDU :
pel him, Sir.

SHRI S. M. BANERJEE: He is
ready to make the statement.

MR. DEPUTY-SPEAKER :
know. ...

SHRI S. KUNDU : This Bill which
is being passed is a black legislation.

MR. DEPUTY-SPEAKER : The hon.

Minister has taken notc of it. Now, let
hon. Members resume their seats.

SHRI S. KUNDU : The entire
transactions in the country will stop. So,
it is a very important matter.

MR. DEPUTY-SPEAKER : The
hon. Minister has. taken note of it.
Now, let us proceed with the business
before the House.

ft s (FEad-aferor)
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MR. DEPUTY-SPEAKER : It'is a
token strike., If at all it materialises, ‘it
Lséfoing to be only a token strike for a

SHRI S. M. BANERIJEE : But the
entire banking business will come to a
stand-still. This House is not concern+
ed with that ? '

‘MR, DEPUTY-SPEAKER : Now,
Shri D. N. Patodia may resume his
speech. C

SHRI D, N. PATODIA : This Bill
incorporates one basic amendment which
seeks to enlarge its coverage to co-ope-
rative banks. In addition to that, as
the hon. Minister ha« stated, with effect
from 1st Japuary 1968, the limit of the

You can com-

I don’t



171

Deposit I surance

[Shri D. N. Patodia)

amount of insurance coverage has been
increased from Rs. 1,500 to Rs. 5,000.
Beyond these two things, there are
hardly any changes which have been
made by this amendment or by the
Ordinance.

The point that we have to examine is
whether these changes meet the require-
ments of the situation and whether they
also meet the cxperience of the last
six years. In this context, I was dis-
cussing about the coverage of risk.
The experience of the last six years has
been that the net amount of loss that
has been paid by this corporation to the
depositors is only Rs, 12 lakhs. On the
average it works to about Rs. 2 lakhs
every year. As against that, at the
present moment, the total collection of
premium is as much as Rs, 200 Jakhs.
Tt will therefore be observed that the
total amount of net loss paid by the
corporation to the depositors is only
one per cent of the total amount of
premium collected. In the context of
this experience, I would put forward
a suggestion to the hon. Minister that
this increase of coverage from Rs. 1500
to Rs. 5000 does not meet the situation
and the experience of the last few
years.

Banking in India is on sound founda-
tion. Our experience has been good.
The losses are negligible. Therefore,
this corporation should be able to
cover the risk to the entire extent. As
the hon. Minister himself has said, even
after covering Rs. 5000 as insurance,
53 per cent of the total amount of de-
posits will not be covered. Why should
they not be covered ? We have a suffi-
cient amount of deposits. At the mo-
ment we have Rs. 900 lakhs lying as
deposits with the corporation as against
the average loss of Rs, 2 lakhs every
year. Thercfore, I suggest that either
the total amount of deposit should be
covered by thc insurance, or if the
Minister feels that this is not the proper
time, at least Rs, 15,000 must be cover-
ed by insurance.  Anything less than
that will not meet the situation and will
not be justifiable.

My second point is with regard to
the rate of premium. Before I come
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to that, I would give briefly a back-
ground of the financial results of the
commercial banks in India. The com-
mercial banks in India today have a
total deposit of Rs. 3,600 crores. They
have a total advance of nearly
Rs. 2,700 crores; as against this total
advance and total deposits, the net pro-
fit made by all the commercial banks
in the country in 1965 was only
Rs. 35 crores, which was just one per
cent of the total deposit; out of this
Rs. 35 crores. Rs. 16 crores were ear-
marked for payment of income-tax
alone lcaving only Rs 19 crores to be
shared by the shareholders, for reserve
and for employces’ share of profit. This
is the state of affairs of the commercial
banks.

With the background of such a small
margin of profit at which the commer-
cial banks are working and also the
background that the depositors feel that
they are not getting a rcasonable ratc
of interest from the bankers and that
the borrowers are feeling that the banks
are charging them 94% per cent inte-
rest which is too high, this burden of
Rs. 200 lakhs paid by all the commer-
cial banks as premium to this corpora-
tion is too heavy a burden, and this
burden has no justification in view of
the past experience. The rate of pre-
mium which is charged at 5 paise per
Rs. 100 by which the corporation col-
lects as much as Rs. 200 lakhs a year
as premium has no justification. On
the average, we find that over the last
six years, the experience is that the
liability has not been more than Rs, 2
lakhs every year. Even if it increases
slightly now because of the increase of
coverage up to Rs. 5000 there is no
reason why we should go on collecting
Rs. 200 lakhs as premium cvery year.
I would humbly submit that in view of
the past experience there is no case for
this high rate of premium and I would
therefore submit that the rate of pre-
mium should be brought down by S0
per cent to 2.50 paise per Rs. 100, In
any case, even on sound insurance
principles, this would be a justifiable
reduction, because the rate of premium
has got to be related to the element of
risk involved and the payments made
in the past.
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My third poiot is with regard to the
inclusion of the co-operative banks and
their deposits under this scheme. It is
a sound proposal. But the past experi-
ence about the working of co-operative
banks has unfortunately not been very
happy. Bad debts were many, and re-
payments had been difficult. The Bill
suggests that the banking laws will now
be made applicable to the co-operative
banks only in a limited way. It says
that only certain important banking laws
will be made applicable. This means
that all the banking laws will not be
made applicable. Therefore, I would
like the hon, Minister to tell us in what
respect and to what extent the control
over the co-operative banks by the Re-
serve Bank will be less than that on
the commercial banks. On that will
depend the clement of risk involved and
the desirability of giving coverage to
the depositors of co-opcrative banks. If
the hon. Minister feels that the element
of risk involved in the deposits of co-
operative banks is more, then the rate
of premium may be increased but that
may not be desirable in view of other
considerations. Therefore, 1 would
suggest that the deposits of co-Gpera-
tive banks should be included under
this scheme only after taking the fullest
possible precautions and after ensuring
that the control by the Reserve Bank
on the co-operative banks will not in
any way be less than that on the com-
mercial banks.

My next point is with regard to the
investment of funds by this corporation.
This corporation started in a humble
way. But it has now grown up in a
big shape. It has started controlling
Rs. 900 lakhs, and every year the
deposit increases by another Rs. 200
lakhs. You will be surprised to know
that 100 per cent of the deposits is be-
ing invested in Government securities,
shares and promissory notes, Not even
one per cent has been earmarked for in-
vestment in sound private sector securi-
ties and shares, Why should they not
be so invested ? Private sector securi-
ties and shares will give a better return
compared to the Government securities
and shares and to that context the
gqmsitors can earn a better return, the
insurance premium can be reduced.

KARTIKA 29,

1890 (SAKA) Corpo. (Amdr.) Bill 174

Therefore, a ccrtain percentage of the
deposits should be invested in the pri-
vate sector shares and securities also
which are considered to be sound and
of good financial standing.

My next point which is most im-
portant is with regard to the change in
the structure and representative charac-
ter of the board of directors of this
corporation. This corporation has been
formed solely with the objective of safe-
guarding the interests of the depositors.
It has succceded in a way and it will
succeed further. But then, who are on
the board ? The bankers, the financiers,
the insurers, the co-operative men and
the Reserve Bank representative -and
the Central Government representatives
are there, but there is no representative
of the depositors. There are 1,50,00,000
depositors in the country who have
deposited their money to the extent of
Rs. 3,600 crores in the banks, on which
the cntire economy of the country re-
volves. But they do not have any re-
presentation on the board of this cor-
poration. 1 have moved an amendment
to the effect and the minimum that is
needed is that this corporation should
give proper representation to the depo-
sitors.

With these few words, I would re-
quest the hon, Minister to accept my
amendment and to accept the various
suggestions that I have made.

SHRI HIMATSINGKA (Godda)
Mr. Deputy-Spcaker, Sir, I support thc
provisions of the Amendment Bill. As
has been cxplained, it seeks to enlarge
the coverage to co-operative credit
socicties and banks with the consent of
the State Governments. As was men-
tioned by the Mover, most of the State
Governments have given their consent
to these being brought within the ambit
of this Bill.

As you know, Sir, a very large
amount of money is now flowing into
the villages and it is very necessary
that that money be mopped up for uti-
lising it in utilitarian objects and in-
dustries. Therefore, if the depositors
are assurcd that their deposits arc
covered by an insurance by the State
Government or the Government of
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India under thc provisions of the Bill
that we are discussing, they will be
very much assured of their deposits and
deposits are very likely to flow in.
Therefore the provisions of the Bill are
welcome and 1 support the measure.

As has been suggested, the rate of
premium should be reduced because the
element of risk is practically non-exis
tent now. Banks, which were not very
sound banks, have almost all gone out of
cxistence and banks that are now func-
tioning in the country stand on a very
sound footnig. There is practically no
clement of risk any more so far as com-
mercial banks are concerend whose
deposits arc now insurcd by the Deposit
Insurance Corporation. Therefore there
is a justification for the suggestion that
the ratc of premium should be reduced
so that banks may have something more
for payment to their sharcholders and
for carrying to thcir reserves. There-
for I support the suggestion for reduc-
ing the rate of premium also.

The inclusion of co-operative credit
societies is a stcp in the right direction.
All possible steps should be taken so
that depositors in thc rural areas might
be encouraged to put in their money in
thesc socicties which may be available
again for useful purposes.

With these words, I support the Bill.

SHRI S, S. KOTHARI (Mandsaur):
Mr, Deputy-Spcoker, Sir, the Deposit
Insurance Corporation (Amendment)
Bill is intended to extend the scheme of
deposit insurance to co-opcrative banks.
but before I deal wilh its extension to
the co-opcrative scctor of banking I
would tracc the history of this Corpora-
tion very bricfly.

It was actually because of the failure
of the Palai Central Bank, which in-
volved many pcople including Govern-
ment scrvants in losses owing to the
deposits not being recovercd, that this
Corporation came into existence for a
very laudable purpose. It began with
a modest coverage of Rs. 1,500 which,
with the beginning of this year, has in-
creased to Rs. 5,000 per account. But
it has been observed from the annual
roport of the Corporation that has been
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presented that only 129 lakh accounts
are fully protected out of 140 lakh ac-
counts and as against total deposits of
about Rs, 3,369 crores, only Rs. 1,553
crores werc insured deposits. That
means, more than half the deposits are
still uncovered. Now that the Corpora-
tion is functioning profitably the cover-
age should bc increased. Would the
Minister kindly lend his ears to me; he
is busy.

SHRI K. C. PANT :
you.

SHRI R. K. AMIN (Dhandhuka) :
What is the last thing that he said ?

SHRI S. S. KOTHARI : I would
spcak in a louder tone so that what I
say does enter the Minister’s ears.

The incréasc of coverage from
Rs. 1,500 to Rs. 5,000 is very slow
progress. That way probably it may
be after umpteen years that we may be
able to cover the entire amount of
deposits. Therefore I would suggest the
coverage of deposits up to Rs. 25,000
in the first stage, Rs. 50,000 in the next
stage and so on and the target should
be that within a period of about three
years to five years, Rs. 1 lakh per ac-
count would be covered. Then this
Corporation wculd have reached its
consummation,

I am hearing

With regard to the proposal of the
Minister to cnter the co-operative sec-
tor, T would like to caution him because
he is entering almost a jungle where
there are many pitfalls,

AN HON. MEMBER : Many wild
animals. o

SHRI S, S. KOTHARI : There are
many wild animals, as my hon. friend

here says. The co-operative banking
sector is almost like a house in dis-
order; it is like the Augean stables

which have to be clcaned before the
risk is taken over by the Deposit Insu-
rance Corporation which, in ' effeot,
means the Reserve Bank of India. .

I would briefly sketch what is hap-
pening in the . co-operative banking
sector. To a considerable extent the
loans, which have been paid, are nof
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recoverable. Probably, when an investi-
gation is conducted by the Reserve Bank,
it would be discovered that 30 to 40
per cent of the loans are, what are
known, as dud loans, that is, they can-
not be rccovered. Then therc arc em-
bezzlements and cases of fraud. Some
of these co-operative banks are also
used by persons who arc in power for
political patronage; that is, loans are
given to those agriculturists or farmers
or people who belong (o a particular
party or a particular line of thought.
The consequence is that vested interests
arc created and the poor agriculturist
or farmer does not have any voice and
is’ unable to obtain loans as he should
be ablc to. which is the basic purposc
of co-opcrative banks.

Therefore, unless the Reserve Bank is
sure that deposits in the co-operative
banks urc safe, the co-operative banks
arc run in the proper manner and the
Augean stables of the co-operative bank-
ing sector have been cleansed, the
Deposit Insurance Corporation should
be chary of cnterirg this line. I do not
oppose in principle the idea that deposits
of co-opcrative banks should be pro-
tected by insurance. The basic principle
is correct but its application has to be
delayed till the co-opcrative banking
sector is shorn of the cvils that at pre-
sent abound therein,

_The Reserve Bank is taking over the
power to control, wind up and sanction
compromisc schemes. It may in certain
cases supcrsede the management. It
may also bring about the winding up.
The Reserve Bank has also powers of
inspection over co-operative banks. If
those inspections are properly conduct-
cd, they would revcal the true statc of
affairs in cooperative banks. The
Reserve Bank must extend its full con-
trol over co-operative banks. If the
Minister says that thc Rescrve Bank
already has those powers, I would sub-
mit to him that it is an indictment of
the Reserve Bank that it has completely
failed to cleanse the co-operative bank-
ing sector or to ensure that the co-
qperative banking sector is run along
the right lines or according to correct
banking principles.

Deposit Insurance  KARTIKA 29, 1890 (SAKA) Corpo. (Amdt.) Bill

178

1 would not agree with the proposal,
which has been put forward by my hon.
friend, Shri Patodia, and which has been
endorsed by Shri Himatsingka, that the
premium -ratc  should be reduced. I
would like this Corporation to build up
its reserves. At present the reserves are
only Rs. 8% crores as against the liabi-
lity of Rs, 1,500 or Rs. 1,600 crores
that it carries. It is most nccessary that
the Corporation should be self-sufficient
and that at a later stage this Corpora-
tion should invite public participation,
at least the participation of banks, in-
surance companies, the LIC and certain
other institutions. These various insti-
tutions should subscribe to the capital
of the Deposit Insurance Corporation.
But that would only be possible if the
Corporation becomes strong and viable
and is not weak and wobbling, depend-
ing on the Reserve Bank for support at
all times. Therefore, I would not agree
that the premium rates should be re-
duced. On the other hand, the Corpo-
ration should be developed along lines
that would enable it to build up enough
of reserves to stand on its own feet.

I would suggest that instcad of in-
vesting all its money in government se-
curities, the Corporation could with
advantage to itself and to the Reserve
Bank, its owners, invest in debentures
and preference shares which would give
it a far better yield than it obtains now.
I would even say that it could invest in
blue chips, that is ordinary shares of
companies which have given dividends
in seven out of the last ninc years, which
will give it greater revenues and
strength und place it in a better position
to give cover to banking deposits.

Finally, I would take this opportunity
of making one more suggestion which
is of great importance. The Reserve
Bank recently reduced its bank rate by
onc per cent. There is a certain objec-
tive behind this reduction. The idea is
that money should be available to in-
dustry at a lower cost, and commeroial
banks, in fairness to the banking sector
and to trade and industry, should reduce
their rates by at least one per cent, if
not more. But what we find is that
these banks continue to charge almost
the same lending rates as before; may
be, they might huve reduced it by



179  Deposit Insurance

[Shri S. S. Kothari]

half of one per cent. In some cases,
they even discriminate against some
depositors in rates. Even today, rates
aro-as high as 91 per cent....

AN HON. MEMBER : 13 per cent.

SHRI S. S. KOTHARI : .... or
as, my hon. fricnd is saying, 13 per
cemt.

T would suggest that the Reserve Bank
should ensure that its banking policies
are properly followed by commercial
banks and they reduce their lending rate
in response to the reduction of the bank
rale by the Reserve Bank.

st fr mmgw (af) ¢ guTemer
wgea, dfss AgE F oWy ¥ &F
IT & Fgr 4T o9y et F
AFT T AVAATIIOA FT IZF | AT
WF WY FAR T AE I¥ F 4R IW
73 fanit 7@ & Wit 7 #wy 5 o
T/ 7 TS g AT & et
1 BT g fafadg § 7 s R
MW EIATIXT A T FAT 90 39 i
FFT FT AUAATZT FI 297 A0 |

SHRI S. S. KOTHARI : On a point
of order ? Is this relevant to the de-
bate ?

& fow Aromw ¢ F g FY oA
R @ g 9 %5 9w A fenfae &
FETTHA IR

a Aifad fedqume F oy R
9TH I § 10,000 Fo ¥ o1 fedquan

F W I T FAA 9T FT 5,000 TG

g TR Tl AT A F oA A
HE MR A E 1 TEAFE K1 Afgd
fFag Mm@y frfamame 9T ag
& & zyam o, fedquae @9 F A
I ATEE F qOE W FT A IYAT
Y ) vEr A fETE XSy &
AT QI Efr

arw fedt WY Sfefasae & fad
T F AT w1 AT AN | 9w
IT §|T FAT § AT Al AT FT G
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FIMWE | o el 7 99 7 fen-
FaTE 0 A AR T 9« 0 |
zafed ag femfoe @ aga g=T g,
AfFA o 7eF T I AT F9 qO™
g fH g o adf T A
All progressive elements in the country
are demanding nationalisation. I am in
favour of it. Government should give
an assurance on this point.

aFFr Gwrg fsfassa @1 anfed |
A TET F K7 98 faw AR T &
TIAEA T H T AL AT
AT E | T 98 XHIT F W A g
FHifF 3@ AW F geAT Teal § o
AT AEGT A1 T 8 | 29 fad F widg
TaRdE & FgAT argal § fw St femfae
T § 98 T Awer § AfHA § Argar
g f& awit @1 dwnde faw, M fae
I AT ATAT I FIE FI, HEL 997
T AT G FW FT F G47 IH FQ
g

UF AAANT GILW : 93 aH1 A gl
gar ST £ 7

=t fira AT ;I Fi AN g 7
TOT AT S 4T g A9 § W
F1 A THTFTIAE | T gH Fremaifed.
FT AT &) g AW § I A, T HI-
aqifer & o1 § oY §, Afew 9@ F
aga & seafear § 1 I agAfEEi
1 qw F fAd TaHe AW ord § )
3T ZH 3T & q I AN IF F R
R #wremaifes fawew ¥ 491 #Y ==,
T Y T AT | AR I AT &
FF AY § A SF T gH FT 9 THE §&
AT 9T &, IR W A 6 TEe fawar
2 a1 4 gxFe fawar § | 99 aorfee,
¥ gw qX gFen fRUT 91 @9 1 9W@e
s Tz FT faanan, wfe s
£TRT F1 ueT fEur )

o foad 7 fagas &7 & awdA Faav
g S aTHe A qrEEE FTT T
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g, Yarat g wmgar § fFosmer ot
aq ¥ T NS & AW F a9y dwy
F AMAAEANT FYT & | A0 AT ATQ
§ W7 3@ 9T T IWA Hfwd | A
A ag AW FA & fod Fgd § 99
AT G AT gral & FT G

F aa FT AT § wWifE T A
A& daw F1 gAg faqr | qRr @9
TART T J[@AT & | A |qIT geAT
TeAT AT GF F FIW T @& | N
AT G AF TG g, AT AT IHY
AT FRT AT F <1ar @, Hromadfes
%1 &, TEAT 1 9gd 5 osw@ A
I 2 qIf SR 15 TIET FA &1
SR AT I FT T A AR

79 Wl & g § fadas &1 anda
FEATE |

Y URTASTT W (TEAT) < JITERE
wea, g8 fagas s @ fAm
sfafaan, 1961 & dwiem v & fod
¥y foar T € 1 g9 fadaw ¥ sfa
ey d&t § GOT AT T N AR
FATRwWINIT e T gAfET
¢ f 79 8 99 FT IO TEIT & AW |
fwr g & st §© T=afedr § <7
N TF & AT F FIW AAT ALK T
e feemT "vgarn g o |ra € auw
weafedi 1 9 FAT § W AT AE
oY I T AT ST ATEATE |

zq faggs ¥ wif@ s & fem
afufram, 1961 # I @147 AT @I
& % WY s Y FfET TR GE,
1949 & 9% swaia At feam o
wT & f5 gy A% § oWy £ AT
¥ faat B <o A wd 1 g fawfedr
§ § o v gTAT Agan g v werafer
%1 Y qr agwrr afafey A a
i feafa § fag & aX & oy A
e A § aga At § o W

FT G FY ITAWEFAT § | AT I
FT 1T F AL AT A A WA I0w
s drr fom sfufraw, 1961 7
FAT AET 2 99 FT FFET THT FA
T AT w AL N AT S
g1 & samm@E Sgt § e
TE & WRT AT AEF IF F AW I AT
TR ¥ & | § 28 T UF IFFIT
fag & a1¥ 7 Tv ARATE

T ARATIF E | ITAF F A
FER WG WY & UF AT G5
giferamamaArad =i g Ak
g ot w9y o § fF 9w I ¥ qY
T ZEART a2 A9 HqT F o & fed
FW@ &, w99 FFT F AW Y q@r 27
§F € ) 37 ARY T9 AE F qUE
WX AT TAT AT THHT AT Ag
grm f& JmET & o aqr iR & a6
_qN I T AN F fA0 gAFT TERA~
maﬁﬁ ......

*f\ frm AW : Fgi § wiag HF AN !

= AR WE & w@weal g
f& @ aw ¥ S AEES § EHi
g FA FY Nfam I} g arfe F
T T SEIZANT FT TIAMT F8F,
q IAEY aTT TEATT FT g% AT A
2 O qF AW F GE | B
of oY [T & fqU gadr qRwT F
FT TH, T AE T YATGT ATIHT T
Tifed | siqr oWt fage 7 @Y W@ 2,
TR ATAT ALY AT =M )

Gar 2w SraT & f6 ey Y snefagi
F AT FT A AW &, A g
& fou, 9oy gurd F fau o w5 §
Fy@ A At M I fed o -0 -

off yoor ax o : g fadaw A cawy
wy ey g ?

st T velt R ey
€ g & Jowr yowET | A AW
afafedl ®), e I | e



18.3 Deposit Insura_ncc
[sft T i)
g fagr sToaT @@ @ s faaad
WY I QST agT FIART T AT HY FA18AT
2, 7@+t 7 ag= |@Fw

AT I F AT ATIHT G F7 72
g, TAET qgE FT T E | AT FT
2 &1 wedr St 9 sqmam §
T[qT A, FAM g ST F1 @I M
T wEET qrEHEA & W
AT AM A AR @ ATIT
AT g Ml Fga & | AT Ffed fF uw
AR Y AR, UF ST 6 g @A | ALY
@t war Zrm f& dfew emmEm &
g & a1 wr @ foar @ st St
RO AT F qawdl A F 39
H & UF &7 4 19 G} 7@ FEA | A9
zZq+ a9 *8 sfgfre A Wed--
S SwA™ qE W (W)
fom & @17 9 AWAT 958 7 TARmA
AT 2, 98 qE AL 2 | TEY SrEwdr
H QAN AET ST AT AR )
i fom Ae@mer ¢ vy A €Y A A9
TqARE Y A 47 IqA IART FATAT AT |
MR. DEPUTY-SPEAKER : Order,
.order. It is not required.

SHRIMATI TARKESHWARI
SINHA (Barh): Why is he complain-
ing? His own counterpart has said that
he would be the Chairman. Now he
is complaining. That is the kind of
double-talk they always indulge in.

SHRI RAMAVATAR SHASTRI :
It is my right to complain. This is the
place. Why not ?

#7 oz zafeq aamr § & e
TF F UF AT IS A ¥ g TG
IETT 41 AR IR FTE qHEA T @
§ | 9 A% I FeNEf dw w
GEET AE T X qF W qAE F AW
IART AYA AGT HOH AW F QAR
& fag s&ma w7 @i |

A T A gaw AT q@ WY

SFRMETE ) AT uw W fF A\
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@ § o dar 77 WE | T A §
o1 fenfazst  faat #t <&y Fear 7Y
TEA €, W dF F el & @r
ATZA & | TI5A & TGT F0E TA H A
T A A a1 79 @ faera oa
& 1 sfsam e w1 gem 78 ST afed
T GAT fHar @ A Ty femfae
FT AFA AT AT FT ERRTEWT |
ZHFT AT Ag EN fR RM ¥ wRR
ZTARER) F@Y, uFfaaiT agam, |iAr-
CiciEcoid

o wrfadl ara & gg FeAT FweAr
g ¥ davz @ & F 7 T90W )
AR arfas® e | a1 wismafeq a6
FY feufa 7 guR @@ @ ag a3 a0
FTH TET FAT AT AT ZAGTRT FWEAT
g SUHT AAIGMA IHH T 0T | 3O
qET q5ET 7 Fgr g & adwm
3 3HET URAE ST § HIT A TAHT
FHYT FIGTE | L 1T TR G FQ
g Al W ¥ T FTAFET g
F fiEd sor w99 g9 SEd
R gwRk W & sfaw  feafa
ZX A A g9 T ST, I S
TRl ag Faar, faw Agt g1 ¥
Z8H1 T g3 g R ey Nfa |
qHAYCT E1 HT AN ATIAT T,
FB F TE@FW AT AWM TG,
A @O AW AW FW | W
IR 09T f&ar v ¥@r 4w 9W
q¥ T FRIEN, T AAIEAT, ST
FAFA, FAFT FAEFAT A ST AT
Sar el 19 fagras 1 F0T gvE
FHAET I gEA § gaKr 41 22837
TR ¥ IR WA TAE q AW A
A && | aew afFT e gReHe
T 7 g && 36 (T) () w0
fear & fow M AT 4% FAT@l
# qga AT ST KA T § 1 ZqHY
9T AW ZE ] | F 21 T AT F /A
AR GRS W FT AT IRE 1, R
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ITEF N w1 g A Fear s
A I T I AewT g A@W
Frc AR ®1 FAT qiewwr g s
at e feqfaew ot €Y €W silx 2w
+Y wrERy Y T ERT | 3EfAT 36 (T)
() * wuFr @wW FE@T AAAEd
H . qX | HeAY AERT F 4G
TATR FAT AT arfd Y FA 2T
29 ardl & 9% FAAIAT F7 Ig 7 8
AT W EW AV 9 eqAedT IX Sl
farsn arfaET goftafa, AAmEE
A AT TR F IGHT qILT AT &F |
aar w1 faggs A9 @Ea aE wEar
Fm ) FrmiE oy avg & fadaw Ay
A FW AFT T | G WAL § IAET
T A S afEEt s aslaER o
R T 91 A vF W@ TEAT 21 aFAT
Y

2
SHRIMATIL TARKESHWARI
‘SINHA : Sir, 1 also join in supporting

this Bill. This was a serious omission
in the past that cooperative banks and
societies were not given this facility, It
is good that the Reserve Bank has
realised the necessity of bringing them
into their - ambit Cooperative societies
were giving loans and assistance in rural
areas, but because of the risk involved,
they were not very enthusiastic about
it, except in areas like Maharashtra,
where cooperative societies have a strong
organisation. 1 am very happy to sec
that quite an effective and substantially
secure institution has been created to
bring the cooperative socictics and banks
into its purview.

1 have got the figures about the
number of State co-operative banks,
Central co-operative banks and also
primary co-operative bank and non-
agricultural credit societies. Their num-
ber is quite substantial. As on 30-6-68,
the number of State co-operative banks
is 28-and they have deposits worth
Rs. 166.53 crores, out of which
Rs. 58.21 crores belong to individuals.
The number of central co-operative
banks is 368, with deposits amount-
_ing to Rs. 302,58 crores, out of which
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Rs. 165.28 ciores belong to individuals.
The number of primary co-operative
banks is 1026 and their deposit is
Rs. 193.09 crores. In the case of
salary earners co-operative credit socie-

ties, the deposit is again Rs. 193.09
crores, This is quitc a substantial
amount,

The only ihing which I am not able
to understand is that only some States
have agreed to amend their laws and
Under this Bill,
the Reserve Bank is being given powers
to effectively administcr, regulate and
also take other cffective steps like res-
trictions on loans and advance, licensing
of co-operative banks, maintenance of
the liquid assets of the banks, etc. This
requircs amendment in the State co-
operative laws. I am apprchensive about
those States which have not agreed to
make this omendment, because the
people in those States will be denied
these facilities and it will be a sort of
discrimination betwecn pcople of one
State and another. The hon. minister
said, he hopes to win over the other
States also. 1 do not sce much diffi-
culty in this if the States are approached
properly.

But I am quite conscious of this fact
that this Bill by itsclf is only an enabling
Bill and an enabling Bill cannot be an
effective Bill. Therefore, on how far
this enactment will be effective in solv=
ing the problems of thc farmers and
keeping the individual depositors in a
secure position, I have my own doubts.
Because, in somc States the co-operative
societies may bec very strong. But I
also feel that a lot of dictatorial tenden-
cies have crept into the co-operative
societies. Some well-organised co-ope-
rative societics will insist on the farmers
that they have to plant a particular crop-
for getting the benefits from the co-ope-
rative society. It is happening. Even
in rcgard to the naturec of his cultiva-
tion, he is virtually compelled by the
big co-opcrative societies which have
been managed by influential people in
the area. Therefore, the individual far-
mer is rcduced to a non-entity. There-
are some othcr States where co-operative
societies are run by a caucus. In a
State like Bihar so many reports have
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been given to the Rescrve Bank about
the pitiable condition of the co-operative
banks.

1 will give only one example. The co-
operative societies give loans on quite
attractive terms to the landed class. But
what bappened ? The benefits of thesc
has not gonc to the real genuine people
who form the co-opcrative societies; it
has gone to influential families who
have built up a caucus. Suppose an in-
fluential person becomes a member of
an agricultural co-operative, He will
make his brothers and sisters, wife,
children and friends members of that
co-operative. Then. if a farmer wants
to become a shareholder for Rs. 10,000
or Rs. 20,000, he has to sign a pro-notc
saying that he owes the landlord
Rs. 30,000. That pro-note is always
kept by the landlord. If tomorrow -or
the day after that farmer claims that his
share has not been given to him, the
landlord will file a suit in a court of
law against that pro-note. In that way,
the entire credit of that co-operative
socicty is brought under thc control and
patronage of that landlord. 1 would
very much like that this Bill should
give help to the co-operative societies
and banks. But, at the same time, this
kind of vicious circle should not be
allowed to be formed and this vicious
net should be nipped in the bud.

Then, I agree with the hon. Member
who said that the purpose of this Bill
is not to cover the banks which werc
already getting the facilities of the depo-
sit insurance scheme. but this Bill has
been brought to cover co-operative
banks. If the premium rate is reduced,

then more moncv will be left to the
co-operative societics, which are not
the property of anv particular person.

The very basis of co-operative societies
and co-operative banks is that they be-
long to the peaple. If a little more
money is kept in the hands of the co-
operative banks and it is given to the
people, what is the harm? T do not
think Shri Ram Avtar Shastri has really
followed the provisions of the Bill. He
sees policies and corruption everywhere.
I am sure that if he has understood the
provisions of this Bill he would have
said that really more money should be
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kept in the hands of the co-operative
societies, ' becausc this is an enabling
provision in regard to co-operative
societies,

Lastly, Shri Sheo Narain .made a
demand for nationalisation. Many of
us have made that demand before

MR. DEPUTY-SPEAKER : Though
he could not express himself properly,
his first suggestion was very good. He
wanted insurance of the basic value of
the currency.

SHRIMATI TARKESHWARI
SINHA : I welcome that suggestion.
1 commend that suggestion that the
basic valuc of the currency has to be
protected. Very right. But here I am
reminded of an incident. I had the
privilege of attending a committee con-
nected with the railways along with Shri
Sheo Narain. In that committee he
made a categorical statement that if the
railways are not able to run the train
services properly the railways should
be handed over to either Tatas or
Birlas, T am very happy to find so pro-
gressive a change in the thinking of
Shri Sheo Nurain. I very much wel-
come this.

SHRI S. KUNDU (Balasore): Mr.
Deputy-Speaker, Sir, the sound policy
of growth of banking system in our
country depends on three criteria, that
is, firstly, the dcpositors feel that it has
a stability, secondly, the depositors have
a sense of confidence in it and, thirdly.
the money which depositors put in these
banks is properly invested. Now, look-
ing at these three criteria, this Bill which
comes in the form of an amendment to
the earlier Act is not a step in the right
direction adequately. However limited
the scope may be, we would like to
welcome it with the suggestion that its
scope be radically improved.

I would like to quote a few lines
from the speech of the then Deputy
Finance Minister, Shri B. R. Bhagat.
while bringing forward the Bill in 1962.
He says :

“The decision to introduce a scheme
of insurance has been taken
in these circumstances pri-
marily with the object of re-
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moving any anxiety or misgiv-
ing on the part of the indivi-
dual depositors regarding the
safely of the deposits in which
they are or may be particu-
larly interested.”

If this is the real purpose, 1 should say,
with all hunility, we have not been able
to achieve this purpose. Therefore,
after six years, it is necessary to make
a re-assessment of the declared purpose.

According to the Minister of State
in the Ministry of Finance, Shri K. C.
Pant, till now 46 per cent of the total
deposits of the commercial banks have
not been covered with the risk. That
is the first thing. Secondly, this means
a loss of premium rate, to the deposit
insurance scheme. It would have been
better if this Bill would have protected
a larger sum of deposit and it should
rot have taken thesc long six years to
increase the limit from Rs. 1,500 to
Rs. 5,000 covering the risk. So, I would
suggest that in course of time radical
steps be taken to see that the mcasure
is improved to cover the risk of the
depositors which is the declared purpose
of the Bill. ‘
14.57 HRs.

[SHRIMATI TARKESHWARI SINHA, in the

Chair)

1 would like to speak bricfly on two
or three points, Primarily, we are con-
cerned with the cooperative banks. It
has been correctly said that the co-ope-
rative banks stand on the support of the
rural people and also stands on the sup-
port of a lot of money invested by the
Reserve Bank. I would like to suggest
that in order to see that the deposits of
the depositors, of the cooperative banks,
are secure, it is necessary to have a
survey of the working of the coopcrative
banks throughout the country. In the
cooperative banks today there is no
sense of participation of the poor
people in the rural areas or of the poor
peasants, poor artisans, poor craftsmen
and that the coopcrative movement has
been dominated still by the hang-over
of the feudal lords which are there
throughout the country.

Therefore, if you are going to pro-
tect the deposits oi small depositors in
158 LSS/68
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the co-cperative banks, it is necessary
to review the working of the co-operative
banks and the people who actually
dominate such co-operative banks; other-
wise, this inclusion would not give us
any bencfit which we expect to get by
bringing this amendment,

15 HRrs.

Another thing that I want to say is
this, Points have been made that the
premium ratc has to be reduced. I
would like to suggest one thing here.
This premium rate which has been put
at 5 Paise is a source of stabilising
finance of this Deposit Scheme. No-
body knows what will happen and what
sort of trouble will come up in future
and, therefore, if you have more money
for this Deposit Scheme, then it is
good. A point was made that between
the money which involves risks and the
money which is collected there is a
wide difference. I would like to submit
that, if you can reduce the quantum of
premium in the casc of co-operative
banks and adjust # by increasing the
premium in the case of commercial
bouks, a lot of peoplc in the co-opera-
tive banks or rather the depositors in
co-operative banks would not consider
it to be harsh to be registered under
this scheme. Therefore, I would sug-
gest that it could be examined whether
the premium rate in the case of co-
operative banks could be reduced and
the amount which is lost by that could
be compensated by slightly raising the
rate in the case of commercial banks.

All these Deposit Schemes and such
other schemes are just small things and
they give very little confidence to the
depositors. The only solution that we
have all along suggested is this; the
malady in the banking system would be
over if there is a complete nationalisa-
tion of the banking industry in this
country. The commercial banks uow
have about Rs. 4,000 crores, and my
friend, Mr, Patodia, said that they have
very little profit. Therefore, I would
think that he would not grudge if the
entire banking system is nationalised.
Therefore, the best solution is nationali-
sation. The real risks involved in this
would be protected if the banks are
nationalised.  All these measures like
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deposit scheme and all that are just
small measures; they are just like throw-
ing some picces of loaves through the
chinks of the wall where a monster is
sitting and goes on eating and nothing
is produced...... (Interruptions).

SHRI LOBO PRABHU (Udipi) :
Which party arc you referring to ?

SHRI S. KUNDU : You decide
between yourselves,

MR. CHAIRMAN: The hon. Mem-
ber may try to conclude.

SHRI S. KUNDU :
ing in a minute,

I would like to draw your attention
to the Directors’ Report on the balanced
accounts of the Deposit Insurance Cor-
poration for thc year ending the 31st
December, 1967. In para 7 it says that
the percentage of fully protected ac-
counts to that of total number of ac-
counts, from 1961 to 1967, has de-
crcased. In 1961 it was 78.5 per cent
and in 1967 it had decreased to 76.4
per cent.

I am conclud-

I do not know why this anomaly
should exist. These things should be
examined by the Minister, With one
sentence from this Report, I will con-
clude my speech. Here, in this Report,
I find in Para 16 that during the year
1967 no depositor of the Bank of China
reccived any payment. I do not know
when the Bank of China was liquidated,
why nobody claimed any payment and
who are the depositors. It is necessary
to examine this point and to find out
the facts. With these words, I wel-
come this Bill, but, I would suggest that
there should be some radical changes
brought forward in this Bill,

SHRI K. NARAYANA RAO (Bob-
bili): I welcome this Bill with a few
observations. The object of this Bill
is very clear, the limited object being
to extend the beneficial effects of the
Deposit Insurgnce Act of 1961 to the
Cooperative Banking sector. But, in
this context, I would say that there is
no disagreement about the fundamental
principles of this Bill. From every
side of this House, hon, Members have
agreed about the basic principles under-
lying this Bill, though certain opinions
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have been expressed about the way in
which cooperative banking system has
been working in this country. There is
bound to be certain amount of disagree-
ment on that point. I would like to
confine myself to a very few broad as-
pects of this Bill.

Firstly, 1 would say that so far as
the cooperative banking system is con-
cerned it is a very peculiar banking

system. I could say that the banking
system existing there is a one-sided
affair. They are concerned only with

the lending operations and there is not
much of deposit activities. So far as
the deposit activities are concerned there
is not much in that regard.

Madam Chairman, you have already
referred to the way in which the co-
operative banking system has been work-
ing in Bihar. Usually in villages therc
will be cooperative socicties and they
collect somc shares. On the basis of
the shares ten times worth of credit
could be secured from district coopera-
tive banks. The district cooperative
banks, which are called Ccntral Banks,
in their turn get the loans from the
State cooperative bank. The Reserve
Bank also lends heavily to these co-
operative banking institutions. Actually
there are no deposits from the rural scc-
tor. Only lending operations are there.
We come from various States and hon.
Members of this House know the posi-
tion obtaining in the various States in
regard to the cooperative banking sys-
tem., Madam Chairman, you spoke
about Bihar. I will say about Andhra
Pradesh. There are many hon. Mem-
bers of this Housc who can say the
same thing from their experience in the
respective States. So, T would ask : To
what extent is this Bill going to attract
the rural capital, the rural wealth, to the
cooperative banking system ? In this
context I would say that this is going
to be indirectly helping the people to
come forward to deposit their money.
Apart from the covcrage of the risks
contemplated by this Bill the induction
of the Reserve Bank into the activities
of the cooperative banks will be a wel-
come stecp. The present machinery in
the States, particularly the cooperative
department, is working very unsatisfac-
tority. The department is very helpless
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against the  defaulters. Once the
machinery of the Reserve Bank is in-
ducted into this cooperative banking
system I feel certain that there is a likeli-
hood of the cooperative banking system
being improved upon,

Before 1 conclude, 1 must say that I
can anticipate the plea of State auto-
nomy etc. from my hon. friend Shri
S. Kandappan opposite. But as the
hon. Minister has pointed out, this is
only an enabling Bill. The States can
make amendments to their laws relating
to co-poerative institutions. There is no
question of compulsion or coercion in-
volved in this Bill. After all, the Re-
scrve Bank has to lend its helping hand
in putting the co-operative system in
order and in seeing that the de-
positors in the co-operative banks will
also be insured against any risks due to
adventurism. Whatever the legal powers,
the Reserve Bank does not act swo motu;
it can only request the Statc Govern-
ment, and at the instance of the State
Government, the Bank can pass the
necessary orders in respect of the co-
operative banks. So, 1 would submit
that the question of Centre-State rela-
tions does not arise here at all, After
all, even the Central Government works
to a certain extent under the directions
of the Reserve Bank. So, if the State
Government has to act under the direc-
tions of the Reserve Bank, I do not
think that the autonomy of the State
will suffer in any way.

Shri D. N. Patodia has raised a very
interesting point which must receive the
attention of the hon. Minister. He has
pointed out that therc are certain re-
serves and the element of risk involved
is only Rs. 2 lakhs a year. What are we
going to do with this excess money ?
Therefore, I would like to make one
suggestion in regard to the rate of pre-
minum, Of course, in the Principal act
itself there is a provision to the effect
that thc rate will depend upon the eco-
nomic posmon of the corporatioin, and
the minimum coverage can also
raised if found feasible. I am sure lt
is possible to raise it further. So, in
the parent Act itself, there are built-in
mechanisms for ad;ustmen! Under sec-
tion 15 the rate the premium also be
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changed and it can vary from institu-
tion to institution based on the econo-
mic position and the viability of the ins-
titution. 1 do not know how the built-
in mechanisms for adjustment have
worked so far and I do not know whe-
ther Government have acted on that or
not. It is for the hon. Minister to
explain. Since there is a lot of money
lying with the corporation, I would re-
quest him to consider the question of
giving some bonus also to the persons
who contribute this premium.

With these words, 1 welcome the Bill,

SHRI S. KUNDAPPAN (Mettur) :
There is not much to debate on this
measure, but hon. Members have
brought in the question of nationalisa-
tion and the improvement of the work-
ing of co-operative societies and so on.
Of course, with regard to nationalisation,
it is a question of principle. 1 would
very much like to say after looking at
the present performance of the public
sector undertakings, I feel reluctant to
suggest that we should bring in a very
vital sector of the ecconomy which is of
great importance to the national eco-
nomy as a wholc under this Govern-
ment. But I would like to insist on one
thing namely that Government should
try to improve the existing state of
affairs,

On the demand for nationalisation,
Government came forward with a Bill
to effectively socialise and control the
banks. Unfortunately, even in that, the
performance of Government has not
been quite satisfactory. So instead of
harping on the platitudes and the ideo-
logical disputes as to whether we should
nationalise or not, I would like to appeal
to Government to sec that things im-
prove with the existing powers that they
have.

The co-operative sector is another
field where Government are totally in
control. It may not be the Central Go-
vernmeat directly, but the State Gov-
ernments arc mostly in control of the
co-operative banking societies.  But un-
fortunately the performance of the co-
operative societies in the past has not
been satisfactory. I wonder when
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people claim that the co-operative so-
cieties in Maharashtra, Madras and
Gujarat are functioning well. 1 do not
know about Maharashtra and Gujarat,
but with regard to Madras State when
I am told that the co-operative societies
there are functioning well, I shudder to
think of the position in other States, be-
causc the fact is that they are not really
functioning well. I am speaking here
quite frankly because it is no use hid-

ing our sins and trying to spoil the
whole thing.
As you yourself have pointed out

while speaking on the Bill, there is a
kind of bossism which has crept intc
all socicties at the lower level. So the
Government is finding it very difficult
to weed out that anomaly from the co-
operative societies. Unfortunately, a
sort of politics is also playing a great
role in the functioning of these societies.
Let me not be misunderstood when 1
say that in my Statc on the eve of the
elections a lot of disbursements used to
bes made and the Presidents of the rural
societies would try to influence people
and tell them ‘If you do not voie for
us, we will not give any credit to you
not only today but for ecver’. You
would be astonished to know that in
some of the socicties, in spite of the
rule that every citizen of the area or
farmer has got a right to be a member
the Presidents uscd to refuse cven appli-
cations for membership so that they
keep away elements they do not like and
keep their own coteni to whom they
disburse money.

Another great injury done to the so-
cieties is in the matter of the interest
rates in money disbursed. The interest
rate on credit given through the banks
is very much low. We get it at about
8 or 9 or cven 6 per cent. But in
some States even today the private rate
is something ranging between 20 and
30 per cent., The President get a Jot of
money on assumed names. The signa-
tures of the' supposcd borrowers are ob-
tained. The poor illiterate farmers are
not given the money. But these people
lend it outside at exorbitant rates pecket-
ing the margin for themselves. This
kind of malpractice is quite rampant in
many socicties, even in my State which
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is supposed to have one of the best run
co-operative society system in the coun-
try.

Fortunately for us, after we assumed
office—I am not saying this as an indict-
ment on the previous Government; I
am just stating a fact—we had the situ-

,ation changed. We arrested many of
the Presidents of the societies in the ru-
ral areas. I do not have the exact
number, but about 50—60 were arrest-
ed, and many more are yet to be arrest-
ed. This is the position with regard to
the banks.

15.17 Hrs.

[SHRI VASUDEVAN NAIR in the Chair]

So if Government want to bring the
co-operatives within this scheme, they
should first of all sce that the working
of the co-operative societies is improved.
If it is not done, I am afraid the in-
clusion of the co-operative societies will
be a drag on other banks. It is not
going to help them; rather it will be a
drag on the functioning of other banks.
Chis is a most vital factor Government
have to keep in mind.

Anticipating that I would plead for
State autonomy, Shri Narayana Rao re-
plied to me. I do not know the stand
taken by my State Government with re-
gard to this particular item. But we
have appointed a Committee headed by
Shri K. Santhanam to look into all as-
pects of the co-operative movement. It
is a high-power committee with powers
to cxamine all pros and cons of the co-
operative movement including co-ope-
rative marketing and all that. They are
making an exhaustive and thorough
study. Our State Government propose
to implement their recommendations.
They are still awaiting the recommenda-
tions. Probably they are awaiting that
report before -deciding. They have not
so far decided anything on the question
of the inclusion of co-operative banks.
I am not sure about it, whether they
have given a reply or not.

But I would like to say that so far
as the States are concerned, with regard
to the ties that will be brought about
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between the Reserve Bank and the Co-
operative societies and the Central Go-
vernment coming into the picture and
playing a bigger role than they were
playing all the time, I do not think my
State would object, provided the Cen-
tre is prepared to pump in enough_
money to provide loans for the farmers.
What is suggested by the Centre is not
the only panacea for all the ills of the
co-operative movement. I would rather
request the Government that simply be-
cause a State has got some problems
they need not be under the impression
that the State is reluctant to carry out
the suggestion of the Centre. I would
rather caution the Centre hat they should
take into account the various problem
that a State is also facing. Supposing
wih the recommendations that they are
expecting from the Santhanam Com-
mittee, they do feel that they need to
have some kind of changes, I think
the Government would not be reluctant
to concede to the suggestions that may
be made by my State Government, With
these few words I support it and I ear-
nestly hope that the movement of co-
operatives would be improved and set on
right banking lines.

Mt wAES  (Frad afaror)
HETET RN, TG TF AT IET & TRy
FIO0 KT ATATAT §, T T 5T
frem ¥ §-waaT F FTT FAE Sy
foeiry & ¥9 X sarer dar ¥ W
TE FT O ¥ S fadaw =w
T & gAY &, I9ET qaAq ar 7
T gawa g aea &1 ) -
#-fr == agar wmr & Ay Q@
X & fau ox T T=w gy o
wfl F @ ¢ 3 fow e Tw e
7 a8 o amfas frger amer
uF fadas dw frar ma s Haw o
fopar Tt 1 &Y 9 T AW Fraar
F &7 fauTT g@TR #7 gar A 9w
IFF TF Y qRIGFHI AT AT A
=fae oY Fqar ¢ AT FTF IW AT
wfeq a1 forg & a% I dT ¥ W
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g fr g 36(T) (&) =g e dat
3 fragw &t wmar o afew
aq FHAIfAl & < fgwor @y
&1 w19 foFar o

SHRI K, C. PANT : We are discus-
sing another Bill here, not th; Banking

Regulation Bill.

N AW WAER AT AR,
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THRY q¥ 929 99 T ¢ | 7g fenfae
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2 gunafy wERw, W g E

UHT FI9 F A€ B T@) & 7
AZE Ay, FEefeq IFT &1 AT
F F7 faare g & 79 F o,
Y& aoHTe & g argan g v fggm
# fpay o Iavmfa &, feft da #r
fraet Frafaat &, Y o amw, AT
a1 7Y Hray sTTer @ FT G F) fearfoae
FETrFANE | & ST § T fawr
¥ AERT I¥ AT IAT & | FORY
wd fergeae & mOET T Aemw-aifai
¥ e et wEafaat F o2 gu &, e
¥ arfyy 7€Y far @ & 1 33T wat
AERT 3T § T §% %4 & {5 ™
aiw FwE § fegeam & ey fas
%7 7%, ITAIETE F UF AT H OF
faer & sFa g=Te 9@ ¥ 3T T |
gt et foew 8, a2 Fa< w0 & faro
FTHIT AT ALY ¢ T i Fes ad)
&, 9gt Ug EFIT AT FT F AYA @F
F foro dqr 9T FAT & ) o< ferfae
TG FT 3T 19 T, a7 GIFT
F SN FY AT F FAA go 47 A
st fegeam &1 qeffa &, s ar
AY FrEY sgTST T ATAF AT HY fe@r
F IO F@T &, 62 gam@m &, W
AT § IT AFCE T FT WRTATAT g,
TAMT FIA FY GEAT FHT A7 |

zq fau & At ARy ¥ wiw FAT
g § 5 3w fadaw #1 o 3@
AT FOAT AR &, A FA, AfF
aMA FJIw A /AT F gw ag WA
s @ & s uF oar fagas o 9@
faw & gro et § ot % 7% Ay
¥ Frafaar awelt § fr gart e dar
@Y, A AT ¥ d27 Wredt sy Fasem
AR Iq TTFA | T T @
FATY, THWIL, Aegw-affy srqam
dar A a7 F @AY, AR ag dan
W IE F I AT §, IW@ F AI@AT
¥ ¥ fag femfoe Traia smRww

Corpo. (Amdt.) Bill 202

TFE T THE FHAT ST | ST T
oar fadas @4 F7 TR 2, ar
# gwmar § fr g feew & fagas o
TRYT FIA FT HIE qAAT NI |

FremafeT geqre ®1 oY I vy AT
Mgy § 1 Femafer dear frw @y
¥ I @, T F & /Y oA e,
afeq o) 7a ARy ¥ @ faguw
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“This provides for the authorised
capital of the Deposit Insurance Cor-
poration to be increased from Re, 1
crore to Rs, 5 crores and the entire
capital will be allotted to the Re-
serve Bank.”

i ? Far awg § fF ow w0 A
o FUT FT IR & ! F7T &I
sarer foed o7 o1 @ § 7 iR R
e &1 39T &, A & FT TUAT FIFIR
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&1 foor 3 o7 WY &, A & o< wEEw
¥ Ay AwE @A agar § oo
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fenfuza & ag fradt § ? ag oY 33
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FATAT ATEAT § iR ST Sy AT AR
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Deposit Insurance Corporation, Direc-
tor’s Report. Balance Shee; and Ac-

counts for the year ending 31st Decem-
ber, 1967—page 35—

Investments in Central Govt. securities
at cost

Face value Rs.
Market value

1,11,60,000
Rs. 1.07,44,000

AT § AN TW FTERAT F Q0
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O | 99 KT WA GSAT AT EY
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et ST @Y & 1 ¥W fagEw W ogw
qEET FL AT T I, FEHT A A

i
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fafdas ot & 99 F1 fqQw w0
AT FTH | 7g ar g &Y A5 wwan
B9 T FT GHGT HL | TEEHT
&1 faga® T ATC a1 I FT gH g
¥Fwg FIT | AfF FAT A WFR
e A€y | gAfAw W @wda ar
FFIT FY QT FA TG | AfHw TH
L ¥ 59 o fawne F3 gu F=Ar
gy § fF T F1 gEaTE smw
agt X ATART, q1 97 AOdT FT QI
ANT IF ET q J7Y TG W AT FAT
FI FER F G@E FET ARE
@t fer o=y amt & fag gwrar
THAT TG I |

SHRI K. C. PANT : Mr. Chairman,
1 am very grateful to the hon. Members
who have participated in this debate for
the support that they have extent to the
principles round which this Bill is cons-
tructed and the basic idea behind it.
Of course, therc is no remedy for a
person like Shri Fernandes, who says
that even if we bring forward someting
good, he will not be able to support it.

AR GO : &7 527 o qda-
FO ATET AT SUHT FRET R | Ffr
F1E T A=ST FT TG TFA €7 |

SHRI K. C. PANT : All I can hope
for is that he will get out of this habit
of negativism and that once in a while
when he recognises that something is
good, he will support it because it will
do a lot of good to his moral tone.

1 shall briefly touch upon some of the
points that have been raised, though I
had a feeling that, as in the case of Shri
Fernandes, finding that there is nothing
much wrong with the measure, some
hon, Members used thier very fertile
minds to project an image which, later
on, they shot. They were not very re-
levant, so far as this Bill is concerned,
whatever merit they might otherwise
have. Therefore, my task, if I take only
the relevant points, is very light. I pro.
pose to deal only with what was relevant.
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The first point that was raised was that
there is need to strengthen the co-ope-
rative sector, that the functioning of the
co-operaive sector is not what is ought
to be. I think, one can accept that in
certain areas of the country, the func-
tioning of the cooperative sector is not
as good as in others, it is somewhat
patchy and uneven, and there are cer-
tain areas where the cooperative sector
needs to be strengthened. But the basic
point is that the cooperative movement
will have to play an important part in
the economic development of the coun-
try. I think, many of us here are ag-
reed on that basic principle that co-
operation is to paly an important part
and should be made to play an impor-
tant part in the economic growth and
development of the country, If that
basic objective is accepted, then we have
to accept the challenge posed by the
weaknesses that we find today in the

co-operative sector in certain areas
rather then to despair of improving
them. If we accept that challenge,

then this measure will certainly supple-
ment the effonts being made in the ad-
ministrative and other fields to strengthen
the cooperative sector. It is in this con-
text that I would like the hon. Members
to view the Bill as one which will en-
able the cooperative banks to play a
very useful role in the future.

As was explained by my hon. friend,
Shri Patodia, in the last six years, ever
since the Deposit Insurance Act was
made applicable to bank deposits, it did
succeed in strengthening confidence
among the depositors. The deposits
have grown while the number of banks
has come down and, all in all, almost all
the Members who spoke has a good
word to say about the functioning of
the Deposit Insurance Act in she lagt
five or six years in relation to its appli-
cation to banks. In fact, the complaint
seems to be that it had done too well
and why it had built up t0o many re-
serves, etc. etc. Really I think, they
ought to have complimented them for
having built up the reserves. As point-
ed out by one hon. Member, the re-
serves are not enough in relation to the
potential liability. ...

SHRI S. S. KOTHARI : I said that
the reserves need to be strengthened.
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SHRI K. C. PANT: Yes; you did
say. I agree with him that the reserves
need to be strengthened and you have to
see the reserves in relation to liability.
But, certainly, there can be no serious
complaint as to why the Corporation
has done well and has managed to build
up the reserves. If it had not built up
the reserves, there would have been a
spate of criticism, I would have faced
that criticism. This is the first occasion
when a Corporation has been criticised
for building up ‘the reserves, I have
heard so many Members referring to it
with an air of criticism and disapproval
as though it is something wrong to build
up reserves. I think, it is the function
of the Corporation to build up reserves.

The second point is that even if one
accepts there are weaknesses in the co-
operative banking structure and so on,
that only enhances and strengthens the
need and the argument in favour of the
Bill because, if everything were well
there, one would have expected the de-
positors to go to the cooperative banks
without the necd for an insurance cover.
The very fact that there are weaknesses
show that if we want these cooperative,
banks to play a useful role in mobilising
rural savings which we, certainly, do
and, as I pointed out earlier, their scope
for mobilising these savings is even more
than the banks because their network is
much faster, then it is only right and
proper we should strengthen them and
we should give the insurance cover to
the depositors and, in spite of whatever
weaknesses there may be in certain areas
in the cooperative sector, this insurance
will give them the feeling that their
interests are safe. In that context, I
think, the whole purpose, the whole prin-
ciple, the whole idea, behind the Bill is
one that all sections of the House
should welcome,

Another point that was raised was
with regard to the premium rates. It
was said that the permium rate should
be reduced.

As I have already said, my hon.
friend has presented the other side of
the case from his expert knowledge
because ‘he has pointed out that we
have to view the results in relation to
the liability. .



207

Deposit Insurance

[Shri K. C. Pant]

Secondly, we have to keep in mind
that we are now venturing into a field,
the co-operative field, in which we do
not have too much of experience and
frankly, the liabilities are somewhat un-
certain. A large number of banks—
about one ithousand banks—spread all
over India will be brought within the
purview of this Bill. It is in this con-
text that, at the present moment, we
cannot really assess clearly the potential
liability of the Corporation. So, this
would not be the right time really even
from this point of view to reducc the
premium,

Thirdly, we have to accept that we
should be forward-looking in relation to
the level of dcposits which we cover by
insurance. Some hon. members madce
the point that we had now gone up to
Rs. 5,000 that we should go higher. If
we want to do that, then also we should
have some reserves. To reduce the pre-
mium at this stage would, to some extent,
reduce our ability to raise these limits.
Therefore, this point also has to be kept
in mind. There are many things. which
are desirable, but certain things are
contrary to each other and you cannot
have both at the same time; you have to
set certain priorities for yourselves.

Then a point was raised that we
should invest in the private sector and
carn a higher return on the investments.
Now the point to be considered is that
we want these deposits to be absolutely
safe. This is an insurance and we want
to invest the money that we get in such
a manner that there is absolute safety,
and it is on the principle of absolute
safety that we invest in these Govern-
ment seucrities. Whatever else one may
say, even accepting Mr. Fernandes' argu-
ment, 1 think it is accepted that govern-
ment sccurities are the safest. Therefore
having accepted that, we are going to
abide by the ‘absolute safety’ principle
in regard to this matter, and it is for
this reason.... (Interruptions)

SHRI PILOO MODY (Godhra) :
What sort of banking principle is there ?

SHRI S. S. KOTHARI: A sort of
balance should be there.
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SHRI K. C. PANT : You explain the
safety principle to him.

SHRI PILOO MODY :
understand ? (Interruptions)

Do you

SHRI K, C. PANT : Balance, he will
never understand; safety, he will under-
stand. You explain to him,

SHRI D. N. PATODIA : What about
LIC and similar other institutions which
are committed to investment in private
sector ? Are they not safe?

SHRI K. C. PANT : A point
raised by Shri Kothari. ...

was

SHRI PILOO MODY : You answer
his question,

SHRI K, C. PANT : I shall answer
the question 1 chose to.

My hon, friend, Shri Kothari, refer-
red to the Reserve Bank’s powers and
he says that the Reserve Bank should
have the power of inspection. Actually
the Reserve Bank does have the power
of inspection of the co-operative banks
under section 35 of the Banking Regu-
lations Act as applicable to the co-
operative banks. This was made appli-
cable to the co-operative banks earlier
and perhaps he knows of the Banking
Regulations Act under which this was
made applicable. ...

SHRI S. S. KOTHARI: Let them
exercise this power effectively.

SHRI K. C. PANT : I agree; it should
be exercised effectively. I am sure, the
Reserve Bank will pay heed to his ex-
hortation. )

Then, there was a point raised by
Shri Ramavatar Singh......

AN HON. MEMBER :
Shastri.

SHRI PILOO MODY : He will call
him what he chooses to.

SHRI K. C. PANT: I think, Mr.
Shastri will accept this. ‘Singh’ is advan.
tageous in elections sometimes,

Ramavatar
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He said that there should be two per-
sons who have experience in the co-
operative field. He thought that the
language was ambiguous. I personally
do not see how he came to that con-
clusion.

It says :

“Five directors nominated by the
Central Government in consultation
with the Reserve Bank, three of
whom shall be persons having special
knowledge of commercial banking or
of commerce, industry-or finance and
two of whom shall be persons having
special knowledge of or experience
in co-operative banking or co-opera-
tive movcement.”

st oHEAT mEEY : wl wERw
FAE A AT E AITFIIG

=t gew Ig o T faw F 9T @
g | MeE 9 & fadas &

W TWEAR maEY o ETE A
% TEY gYAT A1fed |

g Ew o ;. I A B TG
S TEY R | AT AANT qEq MY
I F1 9 a1 w15 fgfaur ad szt

ug facgw @ )

Mrs. Sinha raised the point that this
will be applicable to some States and
not to others. I have already dealt
with this in my opening statement. I
hope the States who have not replied
to us, who have certain difficulties, will
also accept this and fall in line, and
that they will take advantages of the
attempt being made to strengthen the
co-operative sector.

My hon. friend Shri Kandappan
referred its Centre-Statc relations be-
cause Mr. Rao referred to it. I wish
he had not fallen a prey in that trap,
which was set for him. He really had
nothing to say on this issue. On this
issue I found that he was accepting the
basic idea behind this Bill and the
principles and also the care that had
been taken by the Central Government
in seeing that the powers of the State
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Government are not eroded in any man-
ner. This Bill will become applicable
only when the States are agreeable and
when they bring forward a mecasure in
their own legislature.  Therefore, I
think, he was fully agreeable to. this
scheme of things, but as Mr, Rao pro-
voked him into saying something hypo-
thetical, he said like that.

SHRI S. KANDAPPAN : I made
that point simply because we are await-
ing the Santhanam Committee’s report.
In case the Government of Tamilnad
has got any difficulty with regard to im-
plementing that, the Central Govern-
ment would be gracious enough to
concede the points and make adjust-
ments accordingly. That is what [
wanted to point out.

SHRI K. C. PANT : I hope we shall
never be wanting in grace. I hope my
hon. friend, if he finds this acceptable,
will fraise no objection and will
persuade his Government to accept it.

Shri Ferandes raised the point as
to why the deposits in the State Banks
were also insured. I am surprised that
a knowledgeable person like him should
have raised this point. The principle
of insurance is to spread the risk bet-

ween good risk and bad risk. It is
not that deposits in Statc Bank are
insured because there is any doubt

about deposit in the State Banks or
viability of the State Banks. If there
is some risk, they should be able to
meet that liability, if something like
that happens. That is the obvious
principle. He raised some other issues
which are very enlightening but not
very relevant.

So, 1 think, Sir, 1 have dealt with all
the points, and I hope we can pass on
to the next stage.

ot W FTAvw : STEaT SfET-
fag @R T wrefRm oo
¥ q@ N qar orr omar &, 4fE
foord &% ag dur 2T ¢ o1 wEQAY AT
vefafre@na 2ar § 39 &% & el
F qRX T T TS R | 1@ fam-
ferdagg aga iz 1w &
forlt agar feer 81



211

Deposit Insurance

SHRI K., C, PANT: I have men-
tioned it in the Debate. I hope I have
some latitude in ignoring some of the
points made. Otherwise I will become
a bore in this House.

St w wRw Wyl o §
gk THIT FET AT &

SHRI S. KUNDU: I gave a sugges-
tion that the premium rate in respect
of co-operative banks should be re-
duced, compensating the loss by a
slight rise in the rate for the commer-
cial bunks. As it is, the rate of interest
charged by co-operative banks is high
and this will raise it further and ulti-

mately hit the poor people in the rural
arcas.

SHRI S. S. KOTHARI : The risk is
greater in the co-operative sector and

according to insurance principles the
rate should be higher,
MR. CHAIRMAN : In the second

reading stage, these points can be made.

SHRI D. N. PATODIA : There is
one point left unanswered, which if he
likes he may reply. It is about repre-
sentation of depositors on the Board.
It is an important point,

SHRI K. C, PANT : It is certainly
important; I shall deal with at the
amendment stage.

MR. CHAIRMAN :
Motion for circulation.

SHRI SHIVA CHANDRA JHA:
May I say a few words on my motion ?

MR. CHAIRMAN : this
stage,

SHRI SHIVA CHANDRA JHA:
‘Then what is the point in moving
motions for circulation ?

MR. CHAIRMAN : He could have
spoken earlier. Anyway, he may
briefly say what he wants,

it frreex ;. awTafa wERE, a
sy § f A awlaw 3w fagaw
F1 ofeew simfifraa & fodt agde w7
FT R | TgT W A0 § ST TUT Y HEY
T & oK qeafas md SuT ¥ W Ay
T ¥ 1 7z fagTE W 1949 T A%

There is a

Not at
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A 9T ¢ 9Ed qateE &, 9

T9 ¥ quiEfag @mw FIA AE
g m ewedz fawr ¥ Emfud
Bl 97 | 39 fas | senaifer dw
F AR A N gz <AT A Qe
FSIA A § (51 A IATHE fAaw F &1
37 & gaifaw & s F1 swRw w1
fagas ==rm | afF W efEdE
fawr g &Y aga faamwsa &1

IS FY 71 § o T # 1 wdia-
FTOT 2, StaT iy Fer a4 fe-
@ F1 Wfaarwa g, fawa wiv
Aifgerssea & R oY fawe &
FTH GO & GHA & dg aF I
¥ g I | afgm a3 o
Je@AT I F [T FI AREF I
ST &1 g S fadaT § 99 & ARy
& arzeds O *Y qUE AT g IW
fad & Wgm f& g8 F1 §EAT FT
fam s fomr 7 af@r @w o< &
FiT aT are-faqg 1 | TRAMAZE F
FR A ATIEEY g | ST ;IR AW FY
sMar & fa=an A 91 9F 99 18-
fadas gea & @A snd AT faae &
e qw faam o |

MR. CHAIRMAN : The question is :

“That the Bill be circulated for
the purpose of eliciting opinion there-
on by the 31st January, 1969”.

The Motion was negatived.

SHRI SHIVA CHANDRA JHA:
The ‘Ayes’ have it.

MR, CHAIRMAN : The result has
already been declared. If he wanted a

division, he should have challenged it
before - the result was declared.

The question is :

“That the Bill further to amend
the Deposit Insurance Corporation
Acl, 1961, be taken into considera-
tion.”

The Motion was adopted..
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MR. CHAIRMAN : We will aow
take up the clauses.
16 HRs.

There are no amendments to the

clause 2.
The question is :
“That clause 2 stand part of the
Bill.”
The Motion was adopted.

Clause 2 was added to the Bill,
Clause 3 —Amendment of section 2.
MR. CHAIRMAN : There are somc

amendments by the Government—
amendment 4, 5 and 6.

SHRI K. C. PANT : I beg to move :
Page 3, linc 17,—

Jor ‘1967 substitute ‘1968’ (4)
Page 4, line 22,—

for ‘1967 substitute ‘1968 (5)
Page 5, line 6,—

for ‘1967 substitute ‘1968  (6)

These arc procedural, amendments

just to change the ycar from 1967 to
1968.

MR. CHAIRMAN : The question is :
Page 3, line 17,—

Jor ‘1967 substitute ‘1968' (4)
Page 4, line 22,—

for ‘1967 substitute ‘1968’
Page 5, line 6,—

for ‘1967 substitute ‘1968 (6)
The Motion was adopted.

MR. CHAIRMAN : The question is :

“That clause 3, as amended, stand
part of the Bill.”

The Motion was adopted.

)

Clause 3, as amended, was added to
the Bill,

Clause 4 —(Substitution of new sec-
tion for section 4.)

SHRI LOBO PRABHU (Udipi) : I
beg to move :

Page S, line 23,—
for ‘five’ substitute ‘three’ (10)
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Whether the capital of the Corpora-
tion is 3 crores or 5 crores may not bc

‘'very meaningful if onc looks at it only

from the point of figures. Govern-
ment have been very loose with these
figures and when they deal with thou-
sands of crores, 3 or 4 crores is not
relevant. It is meaningful because this
Bill is an experiment and can be a
very dangerous experiment.  If the
Government is given power for a long
time with the share capital which con-
tains such a large margin, this danger
is enlarged. I would like to say that
this Bill is dangerous because there arc
serious gaps in the thinking of the
Government which have not so far been
exposed. There was a gencral com-
plaint that co-operative societies are in
a bad way, that even in Madras which
has been praised for its excellence, the
sociclies are so bad that a special Com-
mittee headed by a very eminent person
has been appointed. If that is the posi-
tion, is it cnough for the Reserve Bank
to be content with powers only over
the banks which lend money to these
societies ? The powers of the Reserve
Bank to be meaningful should extend
to the societies. If the societies are
bad, if the socicties are in default in
their payments, the banks are going to
be affected. In this connection I
would like to draw the Minister’s atten-
tion to the fact that the overdues from
these socicties were 6 crores of rupees
in agricultural societies and Rs, 10
crores in non-agricultural societies.
Thesc overdues are very rarely paid
and the societies gencrally enter into
liquidation. It means that these Rs. 16
crores are soomer or later going to
come on the banks. Of course, the
Minister may say that this payment may
not be on the private’ depositor because
as much as 60% of the credit of these
societies is from the Government insti-
tutions and another 15% is from the
Government. Even so, though Govern-
rent’ money may not require protec-
tion, it is noteworthy that it will have
to bear an ultimate loss which may go
upto Rs. 16 crores even on the present
estimates. The Deposits Insurance
Scheme which has been praised by my
colleague. Mr. Patodia, is going to be
faced with this liability from the co-
operative societies. The fact that the
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control of thc Reserve Bank stops with
the banks is a very serious matter for
consideration. We do not want to tie
up with what is to be an unsuccessful
scheme. 1, therefore ask the Govern-
ment to think before they proceed with
this scheme.

My second point is depositors depend
on confidence, and what is the con-
fidence that the public have, not in
banking but in the Reserve Bank ? The
Minister made it out that the Reserve
Bank had donc very well, but nothing
had been done about the default of the
Rescrve Bank. I refer to my friend’s
reference to the Palai  Bank. This
Palai Bank was under thc Banking Re-
gulations Act from 1949, subject to
inspection, subject to ‘rcports and  so
on. They had also a Reserve Bank
ofticer there. But what is the result ?
The Palai Bank went by the drain, and
the Government werc involved in the
loss, besides many depositors. The up-
to-date payment madc was only 64 per
cent, and thcy have lost the remaining
36 per cent. They had lost the interest
which would have accrued, which might
have becn about 50 per cent.

My question is, how can this country
rely on thc Rcserve Bank which has
powers but does not use them ? What
will the Reserve Bank do when they
have a larger number of banks to
supervise and to control than they have
so far? These arc very serious gaps
in thc thinking of the Government,
and therefore, I press very strongly
that beforc we give the Government a
licence to avoid the notice of Parlia-
ment by giving this cxtra power to
raise capital to Rs. § crores, we are con-
tent for the time being in raising the
capital only to Rs. 3 crores.

Y A FEEW : F geqrd ww@T

Page 5, line 23, for “five crores of
Tupees”

substitute ‘“‘one crore and
five lakhs of rupces” (30)

@ feafax § & s = 0
£ 1 3 & gF < a7 A Y FTIw
At e |

twenty-
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fenfyz geaile qae & @ www
ITE & | §HAT 22 A% &Y ANl
uae # g foar gam § ¢

“The Corporation shall maintain

two funds, to be called respectively
the Deposit Insurance Fund and the
General Fund.”

FATST 23 § femfae TARARA &3
Fqr W &, zae fow g 0 faaar
sifaaa smar 8, foord 4% & oY veaid
faqr @rar 8, S ®E ¥ S A
ztqwT fFar star &, i faadr shifg-
Y FY IAFT ATHEAT &, € T AT &7
AT &, IAAY FAGEAS qT AT TS
arar &, 39 ¥ fewfae 9wy we
TAM | HT E FT T Al AT
ag 23(2) @ feargan & ¢

“The said Fund shall be applied to

(a) make payments in respect of
insurcd deposits;

(b) to mect the liability in respect
of advance taken under sec-
tion 26; and

(c) to meet the liability in respect
of the amounts referred to in
clause (c¢) of sub-section

.

¥T AT GLHTC & TG FgAT &l
fe 4fF g wamar foedard &1 o
@ & wafed gf ot #foew § sowr
QAT & AT IE J A% qey WY ] |
AT FEY FTE 4% 39 v A fewr-
faest #1 Gar anfuqy FIAT 9% T
@t ag dar fenfoe TwaRe w3 &
HWMT | AAT BT ¥ q Far A
AF |

§ wmar § fF welr wgew g
e 23( 1) (&) * a<w famraw forw
7 ogg frrgan & ¢

“All amounts transferred to that

Fund from thc General Fund under
section 27",
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Afew oy dvmA 27 Y AW AT
g FeaT & 5 R w4 femfse ga-
WRE T F 919 §a7 FA q2AT & ar
s %T § femfae zAwala w%
& qaT ZiewT fFar o awar § 1 e
qEY grg § a1 oge oAy & A |
TaFT FCOT A3 g fF SEr 4% gy
garan faw g9 @@ TE@ faar &
wfem gady @t a8 & fF &awa 26
F s fro aF femfae gawda
®T & QU9 I AT FW qIAT & aY
IHT FT  THAT & | o OFY g
g ar 7 €Y awmar g 5 g #0
FY ST T F AT ATAGAT § TH FIC-
T FY IT R G GIFTC FT FEHT
SATET ST 4 T FE AT 9147
TF | W uar fhar smar @ oAt
ARl wAd & fog dac A g oW
aTeT A g 91gan § % oF #s s
ATE & SATTISAT TG FV ZAFY FoATT
G 1l

SHRI K. C. PANT : I think both of
my hon. friends would have argued
their case better if they had said that
there ought to be no increase in autho-
rised capital. But Mr, Lobo Prabhu is
prepared to increase it from Rs, 1
crore to Rs. 3 crores and Mr. Fernan-
des is prepared to increase it to Rs, 1}
crorcs., Therefore, it is a matter of
judgment how high it should go.
Neither says that the resources are
cnough and you need not increase the
limit. If thcy admit there is scope for
increasing the limit, ...

ot AT AN F ALY wrT

SHRI K. C. PANT: Why did you
give an amendment to increase it to
Rs, 1} crores? Wit Ao SAvito : T

ferd i awf 9@ 58 &1 g fadw wer

93aT) You would have more consis-
tent if you had said that there should
have been no increasc. Therefore, it i3
a matter of judgment as to what the in-

crease should be. Now, who will exer-
cise the judgment? Which is the
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best agency to do that? Mr, Lobo
Prabhu, in rhetorical flourish more than
anything else, expressed some lack of
coufidence in the Reserve Bank., I am
quite certain that an experienced admi-
nistrator like him knows the place of
thc Reserve Bank in the scheme of
things and he cannot possibly believe
there is scope for lack of confidence in
this basic institution in our economy.

SHRI LOBO PRABHU ; What hap-
pened to Palai Bank ?

SHRI K. C. PANT : It is only an
acknowledgement that there can be
crrors and certain human beings can
act out of bad motives. Once the error
is pointed out, Reserve Bank takes
stcps. We have moved far away from
the days of Palai Bank and my hon.
friend knows that we owe it to a large
cxtent to thc Reserve Bank that today
we arc in a much happier position.
Therefore, we must accept the judgment
of the Rescrve Bank in this matter.
The Central Government is going to
authorisc increase in capital in consul-
tation with the Reserve Bank, The pre-
sent amendment is  only an enabling
onc, to avoid having to come before
Parliament again and again to increase
the capital progressively. So, we have
raised the limit a little higher to Rs. §
crores, Having explained it in so much
detail, I hope both of my friends will
agree to withdraw their amcndments.
Even if Mr. George Fernandes cannot
agrec to it as a matter of principle, I
hope. Mr. Lobo Prabhu will withdraw
his amendment.

SHRI LOBO PRABHU rose—

MR. CHAIRMAN : We have already
exceeded the time. There should be
some limit somewhere. You can
smuggle in your question afterwards
becausc you have a number of amend-
ments to the other clauses also.

I will now put amendments 10 and
30 to vote.

Amendments Nos. 10 & 30 were put
and negatived.

MR. CHAIRMAN : The question is :

“That clausc 4 stand part of the

Bill.”

The Motion was adopted.

Clause 4 was added to the Bill,
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Clause 5 —(Amendment of section 6.)
MR. CHAIRMAN : There

are a
number of amendments.
SHRI LOBO PRABHU: I move
amendments 11, 12 and 13.
MR. CHAIRMAN: Mr. Kundu's

amendments Nos. 16 and 17 are bar-
red; they are the same as amendments
11 and 12. He can move 15 and 18.

SHRI S. KUNDU : T move amend-
ments Nos. 15 and 18.

SHRI K. C, PANT:
amendment No. 28.

SHRI GEORGE FERNANDES: 1
move amendments 31, 32, 33 and 34.

SHRI D. N. PATODIA :
amendment No. 37.

. MR, CHAIRMAN : Mr. Dar is not
present,

SHRI LOBO PRABHU: I beg to
move :

I move

I move

Page 5. line 33,—
for “five” substitute “three” (11)
Page 5, line 34,—
for “three” substitute “two” (12)
Page 5, line 36,—
for “two” substitute “one” (13)
SHRI S. KUNDU : I beg to move :
Page 5, line 29,—
after “officer” insert—

“having knowledge on the
matter of Insurance of depo-
sits” (15)

Page 5, lines 36 and 37,—

for “two of whom shall be per-
sons” substitute “one of whom
shall be a person” (18)

SHRI K. C. PANT : I beg to move :
Page S, line 36,— .
after “banking,” insert—
“insurance,” (28) |
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~SHRI GEORGE FERNANDES! ™ I
beg to move :
Page S, linc 33,—
for “five” substitute “two” (31)
Page 5, line 34,—

for “three”
(32)

Page 5, line 35,—

for “persons” substitute “a per-
son” (33)

“

substitute one”

Page 5, lines 36 and 37,—

for “two of whom shall be per-
sons” substitute “the other
shall be a person” (34)

SHRI D. N. PATODIA : I beg to
move :

Page 5, lines 36 and 37,—

for “and two of whom shall be
persons™ substitute—

“one of whom shall be person
representing Bank  depositors
on one of whom shall be
person” (37)

SHRI SRINIBAS MISRA  (Cutta-
ck) : Sir, on a point of order. The
government amendments are standing
in the name of Shri Morarji Desai,
The gentleman sitting here is not Shri
Morarji Desai. So, under the rules, he
cannot move those amendments since
they are not circulated in his name. I
can cite the rule.

SHRI K. C. PANT ; I think he need
not take the trouble of citing the rule.
His point or objection is well taken
care of. Since he was present in the
House, 1 have taken the precaution of
writing to the Chairman.

SHRI LOBO PRABHU : Mr, Chair-
man, agreeing that the Minister is care-
full and competent, I just refer to the
fact that he had not answered- my
objection that the powers of the
Reserve Bank are limited to the banks
and do not extend to the societies,

Coming to my current amendment, I
have again proposed a change in figur-
es. It may not be dismissed by the
Ministe' a8 ome of judgment, becauss
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there is a little more than that. At
present thc Directors of this Corpora-
tion are drawn almost entirely from
the Reserve Bank and Government; I
say almost entirely because in addition
to the Governor and the Deputy Gover-
nor, the third Director is an officer of
the Finance Ministry; that is, of the
same like, same class. Then, the two
other Directors are the nominces of the
Reserve Bank. They are therefore,
people who share the views of the Re-
serve Bank. I would like the Minister
to consider carefully why it has been
made such a family affairs of the
Reserve Bank. There are other banks
involved in this, there are thc deposi-
tors involved in this.

SHRI K. C. PANT: Which other
banks ?

SHRI LOBO PRABHU : The depo-
siting scheduled banks are involved.
They have no representation; only the
Reserve Bank, its nominees and govern-
ment have rcpresentation. Then, there
are the depositors, as my hon. friend,
Shri Patodia has mentioned. I am not
going as far as that, asking you to
change the whole scheme of things. 1
am first asking you to reduce the num-
ber of thesc directors. Numbers of
missions and delegations these days
seem to increase only in numbers and
decrease in quality.

16.18 HRws.
[Surt THIRUMAL Rao in the Chair]

There is no point. in paying more
money to thesc people who come just to
say *yes” to what the Reserve Bank
is doing. So, I first suggest a reduc-
tion in numbers.

Thea, I think it will meet the wishes
of everyone if these outside Directors
are approved by Parliament, because it
is do good getting yes-men in this

who will do exactly what
the Reserve Bank wants, who will fail
to protect the interests of the public.
So, I do hope that our intelligent and
very capable Minister will concede this
much, that he changes the existing pro-
vision of nominated in consultation with
the Reserve Bank to one of “approved
581LSS/68
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by Parliament”. It will give Parlia-
ment a sense of collaboration or co-
operation in this enterprise, in this
Corporation. I am fairly confident
that he will accept this amendment.

SHRI S. KUNDU: My amendment
suggests the addition of the words
“having knowledge on matters of in-
surance or deposits” after the word
“officer” in clause 5 on page 5, line 20.
Another amendment seeks to reduce
the strength of the irectors. The
nominee of the Reserve Bank will be
a very important person in the Board
of Directors. So, he must have some
knowledge about insurance. Shri Pant
is looking at me to say that he has
alrcady moved an amendment that such
persons must have knowledge of insu-
rance, I have checked up and I find
that it is for other Directors. Other-
wise, I would have accepted it. About
the nominee from the Reserve Bank,
it was previously, the Deputy Gover-
nor and now ‘any other officer’, he
should also have the knowledge of in-
surance. Otherwise, it will be very
difficult for him to understand the pro-
blem. I have suggested that the pro-
vision of the increased number of
directors should be deleted,

At least once, Shri Lobo Prabhu has
frealised, after perhaps his retirement,
that if more officers arc put up, more
funds are wasted on T.A. and other
allowances and the expenditure of such
Corporations is increased. 'Therefore,
it is in the fitness of things that what 1
have suggested should be accepted,

Then, I support Shri Patodia’s amend-
ment that there should be one director
representing depositors.  There are
lakhs of depositors and their case would
only be strengthened if one of their
nominee is on the Board of Directors.

oft ak s - e T,
uA A & w7 R R 5 syfea
FT TAWST TTA FT AL GTHIT &7
A A O A ™ Ay g §
¥ ug @ foit gt & awi w7 gfafafy
AT UF @ wemafer JweT F Y

| Y SART [T T@A AT
ATAVTHAT TET T AEYW T EA R )
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SHRI D. N. PATODIA: 1 have
moved an amendment so as to include
one of the directors and as representa-
tive of the depositors. This point was
raised by me earlier also at the time
of the Banking Law (Amendment)
Act. At that time, the hon. Finance
Minister, Shri Morarji Desai, stated that
cvery person is a depositor and, there-
fore, there is no scparate necessity for
a representation. So, I could anticipate
the same answer from the hon. Minis-
ter now. In anticipation of that answer,
I want to say that, at the moment,
thgre are different sections which are
being represented as bankers, as indus-
trialists, as representing Reserve Bank,
as reprcsenting Central Government and
so on and so forth. But since this par-
ticlar organisation is set up for the
exclusive interest of the depositors to
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look after the safety of their deposits,
I do not sce any reason why the Gov-
ernment should be reluctant to accept
one person as representing depositors’
interests, There should be no difficulty
in that. 1 think, it would be in fairness
to thc demand of the depositors that
Government should accept my amend-
ment.

SHRI K. C. PANT : Mr. Chairman,
Sir, all the amendments centre round
the number of directors to be appoint-
cd. The proposal of the Government
is that the number of directors should
be increased to eight and their should
be two persons having knowledge of
cooperative  banking and  coopera-
tive . movcment and three  per-
tons having special knowledge of com-
mercial banking, commerce, industry
and finance. The Chairman of the
Corporation would be the Governor of
the Reserve Bank; there would be ano-
ther officer from the Rescrve Bank and
there would be one Government
nominee. That is the structure we
propose. Shri Lobo Prabhu has object-
c¢d to this and has said that he is not
very happy with the preponderance of
Government  representation on  the
Board of Directors. Without being dis-
respectful, may I point out to him that
his arithmetic needs a little bit of
polishing up because after the Govern-
ment amendment, there will be two
Reserve Bank nominees, one govern-
ment nominee and five non-governmen-
tal persons; the ratio is three to five
cven if you include the Reserve Bank
nomince as the government nominee.
His suggestion is two government nomi-
nees in frelation to one non-government
nominee. . .

16.25 Hrs.
[MR. DEPUTY-SPEAKER in the Chair.]

SHRI LOBO PRABHU : I said that
they are all government nominees be-
cause they are appointed in consulta-
tion with the Reserve Bank, that they
are their yes-men...

SHRI K. C. PANT : His amendment
does not alter the situation. Bwen
after this amendment, those men will be
yes-men and it makes no difference so

concerned.

far as yesmanship is

CENN
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{Interruptions) My point is that this
amendment does not alter that situation.
But it does alter the proportion in
favour of the Government instead of
ir. favour of the non-government Direc-
tors. That can hardly be the intention.
It was perhaps without giving due atten-
tion to this aspect of the matter that
he put forward his amendment. I
think, he would be willing to withdraw
it.

So far as Mr. Kundu is concerned,
he wants an officcr who has a special
konowledge of insurance. The Rescrve
Bank wholly owns the Corporation
and it appoints in the Corporation offi-
cers who can discharge their duties.
The Reserve Bank, as the sqle .owner,
is naturally intercsted in seeing that the
Corporation functions well, ~ Thercfore,
we do not want to specify any quali-
fications so far as Reserve Bank is con-
cerned.  We had not specified it earlier
in the Bill and I have had to come with
an amendment. Even at present the
situation is that one of the non-officials
is a man who has specialised knowledge
of insurance. 1 proposc to accept the
idea that he has put forward that the
‘field of insurance should be reprcsented
on the Board and, therefore, I hope, he
will withdraw his amendment and will
accept the amendment of the Govern-
ment,

Mr, Fernandes, in keeping with his
streaks of originality, has come forward
with an amendment which cuts out the
Reserve Bank and the Government al-
together from the Board. I do not
know whether I should take this seri-
ously. I am not saying that I would
not take Shri Fernandes seriously, but
T cannot take his amendment scriously.

So far as Mr. Patodia is concerned,
he has made the point that depositors
shopld be represented and he has also
anticipated my answer. I would make
only two points, The first is that it is
the whole function of the Reserve Bank
o protect the interests of the deposi-
tors, and in this case the Reserve Bank
happens to wholly own this Corpora-
tien, _Therefore, %o think that by in-
tmduung_ a depositors’  representative
‘you are in any way going to strengthen
the protection of the depositors’ inte-
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rests is, I think, not correct and 1 think,
hc is not understanding the rule that
the Reserve Bank is expected to play
in this Corporation. It is cntirely in
order to protect the interests of the de-
positors that this is so. The second
point is that we are not seeking to give
representation to certain classes in this.
It is not that bankers will be rcpresent-
ed or financiers will be represented;
wc are only giving representation to
persons having special knowledge of
certain scctions of finance or banking;
it may be a professor who has a good
knowledge of banking; we can put him
on the Board. A man who has knowle-
dge of banking nced not be a banker.
Thercfore, it is not necessary to put a
depositor on the Board. Without win-
ning the confidence of the depositors, a
Corporation cannot function. There-
fore, it will be the duty of the Corpora-
tion to see that the depositors’ interests
are fully protected and that will ensure
ihie Corporation’s own functioning.

At AN FAEIN : JTEET WA,
TR AT FIAT & | HA¥T WEIRT 7 QAT
Ferg & “afa fag o @ aw
ANfefeY” & 1 &y smiwe @
a1gar § AR frd dF F g7 Frger
ATEAT § | IUTEHS WERd, sfeerAd
X T@AT F=9T g, afead & SEHY
MY W@ 1 g AfemAe nEe F]y
afaq -

“The Board of Directors of the

Corporation shall consist of the fol-
lowing, namely :—

(a) The Government for the timc
being of the Reserve Bank,
who shall be the Chairman of
the Board;

A Deputy Governor of the
Reserve Bank nominated by
that bank;

(c) An officer of the Central Gov-
ernment nominated by that
Government;

Two directors nominated by
the Central Government in
consultation with the Reserve
Bank having special knowledge
of commercial banking...”

(b)

(d)
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SHRI K, C. PANT : Since he has
raised the issue, may I point out what
his amendment says ?
Amendment No. 31 says:
“for ‘five’ substitute ‘two’.”

The other
follows :

amendments are as

“for ‘three’ substitute ‘one’”
“for ‘persons’ substitute ‘a per-
son"."

You just read that...

A AT HAN . afgd 7, 79 FT
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SHRI K. C. PANT : May I cut this
Debate short ? This will only take the
time of the House.  Whatever his

amendment is, I am not going to accept
it. That should satisfy you,

5t A FRAW : ag g4 A
g I wWg qg AN fF & A FA
2, T9 1 agAT ATGATE |

MR. DEPUTY-SPEAKER : He is
paying compliments to your originality.
That compliment you may take. There
is a Government amendment—amend-
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ment No, 28, to Clause 5. I will put
this to the vote of the House.

The question is :
Page 5, line 36,—

after “banking”
rance,” (28)

insert—*“insu-

The motion was adopted.

MR. DEPUTY-SPEAKER : Shall I
put all the other amendments together
to the vote of the House ?

SHRI D. N. PATODIA : Kindly put
my amendment No. 37 separately to
the vote of the House.

MR. DEPUTY-SPEAKER . All
right. I will put amendment No. 37
to the vote of thc House,

Amendment No. 37 was put and nega-
tived.

MR. DEPUTY-SPEAKER : 1 shall
now put the other amendments to the
vote of the House.

Amendments Nos. 11 to 13, 15,
31 to 34 were put and negatived.

MR. DEPUTY-SPEAKER : The
question is :

18,

“That Clause 5, as amended, stand
part of the Bill.”

The motion was adopted,

Clause 5, as amended, was added to the
Bill.

MR. DEPUTY-SPEAKER: Now
we have to take up another item on the
Agenda.

16.34 HRs.

MOTION RE : MODIFICATION TO
CIVIL DEFENCE RULES

SHRI K, NARAYANA RAO.
(Bobbili) : I bave a point of order to
make, Sir.  Shri Srinibas Mishra’s
motion reads as follows :

“This House resolves that in pur-
suance of section 20 of the Civil
Defence Act, 1968, the following
modification be made in the Civil
Defence Rules, 1968, published in
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the Gazette of India by Notification
No. G.S.R. 1277, dated the 10th
July, 1968 and laid on the Table on
the 26th July, 1968.”

Obviously this has been moved on thc
strength of Section 20 of the Act. Pre-
sently 1 am going to read Section 20
of the Act. 1t is a very legalistic mat-
ter and I request you to give your in-
ividual attention to this matter, Section
20 of the Civil Defence Act says this :

“Every rule and every Fregulation
made by the Central Government
under this Act shall be laid as soon
as may be after it is made before
-each House of Parliament while it is
in session for a total period of 30
days which may comprisc onc ses-
sion or in successive sessions;

“If before the cxpiry of the ses-
sion in which it is so laid or the scs-
sion immecdiatcly following, both
Houscs agree in making any modifi-
cations in the rule or regulation or
both Houses agree that the rule or
regulation, as the case may be, should
not be made, the rule or regulation
shall thereafter have cffect only in
such modified form or be of no
<ffect, as the case may be...... any
such modification or annulment shall
be without prejudice to the validity
of anything previously done under
that rule or regulation”.

I want your ruling on this very im-
-portant point. To begin with, it is my
<ontention that if any change is to be
brought about in a rule laid on the
Table in the last session, it ought to
have been brought in that session itself.

SHRI SRINIBAS MISRA (Cuttack):
He did not understand what he himself
read out.

MR. DEPUTY-SPEAKER : To save
time, I would draw his attention to the
provision ‘or ‘the session immediately
following’. :

SHRI K. NARAYANA RAO: I am
coming to that. Let me state the con-
sequence. This was laid on the Table
on 26-7-68. The last session ended
on 30-8-68. By the end of the last
session, the required gtatutory period
of 30 days expired. You must give

1890 (SAKA) Civil Defence Rules
M.)

meaning to the words ‘in the session in
which it has been placed or in the ses-
sion immediately following’. It is a
question of construction. It is up to
you to agree with my construction or
not. But let me state my case clearly.
The first point is that this should be on
the Table for a total period of 30 days
and that may be in one session or two.
Here two situations are contemplated.
If the total period of 30 days expires
in one session, the modification sought
must be done in that session, If the
period falls within two sessions, the
possibility of modification being done
in the second session will also be there.
But there are canons of construction in
regard to this matter. We have to con-
sider the larger and the smaller, the
longer and the shorter. If the longer
is to be mcant for all situations, the
mention of shorter will be superflous.
Thercfore, in the particular scheme of
things, you must give meaning to the
words ‘in which it is so laid’. If the
30 days had expired in the last session,
the required modification had to be
brought about in that session...

MR. DEPUTY-SPEAKER : To save
time, I will say this. During the last
session, notice was given. But it could
not be brought on the order paper.
That is all. You are giving a restric-
tive meaning which you want to place
on this construction, It is not permis-
sible. Therefore, he is fully entitled
to bring it now. I do not want to give
a ruling on the restrictive meaning you
want to place on this provision at this
juncture. I am not called upon to do so,
because he had alrcady brought it for-
ward last session.

SHRI K. NARAYANA RAO : Whe-
ther he brought it forward in the last
session is not relevant. The point is
that the period lapsed. You cannot tag
it on to this session. I am not concern-
ed about it, whether he brought it for-
ward last session or not, What 1 want
to say is that it does not make any
difference to my point, and it is not re-
levant for its consideration, Therefore,
let us forget about last session.

MR. DEPUTY-SPEAKER : The in-
terpretation you are putting on the first
part of section 20 is very restrictive

230
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meaning. It is not warranted by the
rest of the settion.

SHRI K. NARAYANA RAO: My
submission is that they have been stated
n the alternative. If the longer period

is meant to cover all institutions, the
mention of the shorter period in  the
alternative will be superfluous. It can

be simply said that it can be brought
beforc the expiry of a session succeed-

ing a previous session in  which the
rutes were laid.
SHRI S. KUNDU (Balasore) : Can

there be a point of order on the ruling
of the Deputy Speaker ?

MR. DEPUTY-SPEAKER : I gave
him full latitude because he wanted to
say something on section 20, that it is
restrictive in its naturc. Second thing
‘Immediatcly after the next session’, it
is also a permissible expression. Therc-
fore, I do not sce that there is any irre-
gularity.  (Interruptions) 1 have given
by ruling (Interruptions). Please resume
your scat, Mr. Narayana Rao.

SHRI SRINIBAS MISRA : T beg to
move :

“This House resolves that in pur-
suance of section 20 of the Civil
Defence Act, 1968, the following
modification be made in the Civil
Defence Rules, 1968, published in
the Gazette of India by Notification
No. G.S.R. 1277, dated the 10th
July. 1968, and laid on the Table
on the 26th July, 1968, namely :—

‘The Central
the State

in rule 13, after
Government’ insert ‘or
Government',

This Housc recommends to Rajya
Sabha that Rajya Sabha do concur
in this resolution.”

MR. DEPUTY-SPEAKER : Motion
moved : ' N

“This House resolves that in pur-
suance of section 20 of the Civil
Defence Act, 1968, the following
modification be madc in the Civil
Defence Rules, 1968, published in
the Gazette of India by Notification
No. G.SR. 1277, dated the 10th
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July, 1968, and laid on the Table
on the 26th July, 1968, namely :—
in rule 13, after ‘The Central
Government’ insert ‘or the State
Government’,

This House recommends to Rajya
Sabha that Rajya Sabha do concur
in this resolution.”

SHRI SRINIBAS MISRA : Before
speaking anything I would first of all
question repecat the platitude that the
Cerntre is nowhere without the States.
No civil defence work by the Centre
will be of any avail without the help
and co-opcration of the States. Some
time there is no point that the Centre
can think of dissociating the States
fremn the civil defence  activities, I
think it was not intentional, My first
pomt is that perhaps this Commission:
was a slip and accidental. Here, be-
forc coming to the Act itself it was
passcd and it reccived assent on 24th:
May. 1968. 1t is an Act for prepara-
tion and creating of civil defence forces
for civil defence. °‘Civil defence’ has
been defined as ‘preparation  agaimst
any hostil attack’. That is section 2(a).
‘Hostile act’ has bcen defined as ‘it
mcans any attack by any person or
body of persons whcther during any
war, external aggression, internal dis-
turbances or otherwise’,. So here this
civil defence force has been formed
not only against external aggression but
also against internal disturbance, That
means so far as internal disturbance
also is concerned this civil defence is
being organized. The scheme of this
Act is in Scction 3. The Central Gov-
crnment has taken powers to make
rules for various things.,  Sub-section
(1) provides for orders with regard to
the matters specified therein, which may
be made by the State Government.
Then Chapter III, Sec. 4 says that the
State Government may constitute or
the State Government will constitute a
civil defence force. Then as per sub-
scciion (2), the State Government may
for thc purposes of co-ordinating the
activities, appoint controllers. Thon:
section 5: “The State Government may
appoint as members of the Corps per-
sons who are fit”. Section 7: “All
members of the Corps when dismissed’
will appeal to the State Government.”™
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Scction 8: (2) : “The State Govern-
ment or the Controller may call out a
member of the Corps.” Then sub-sec-
tion (3) ; “Thc Central Government
may make in this behalf any member of
the Corps of any State...” Then, sec-
tion 9 : “The Central Government may

make regulations,” Section 17: “The
State Government may by notification
direct all or any of the powers which

may be excrcised by it to be exercised
by others.” That means the power of
delegation is given to the State Govern-
ment and the State Government may
Julegate its powers.

Under this, the Central Government
has made certain rules and in thesc
rules, they want to regulatc and make
rules for the civil defence under sec-
tion 3. Herc also, rule 2 says, “The
Central Government or the State Gov-
crnnient may by order provide...”
screening of lighting, etc. Then frule
3 speaks of mecasures for dcaling with
the outbreak of fire: the Central
Government or the State Government
may by order make provision for re-
quiring the owner or occupicr to take
certain steps.”

MR. DEPUTY-SPEAKER : First of
all, T would like to know whether it was
by oversight.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS

(SHRI K. S. RAMASWAMY) : No,
Sir.
SHRI SRINIBAS MISRA : So, it

was deliberate. I am justified in bring-
ing this thing to your noticc. Then,
rule 4 says, “The Central Government
or the State Government may by order,
regarding camouflage..” etc. Rule 5
says : “The Central Government or the
State Government may order by” and
so on, It is with reference to the keep-
ing of dangerous articles or substances.
So, cverywhcre, the Central Govern-
ment or the State Government will
make orders and make rules to give
directions. But strangely enough, in
rules 12 and 13, somehow, as the hon.
Deputy Minister now agrees, delibera-
tely, the State Government has been
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kept out of this civil defence. Rule
12 says that the Central Government
“may with a view to ensuring protec-
tion regarding major ports” and so on.
Although there is scope for objecting
to this, I did not want to object to this
because major port is the concern of
the Centre. That comes within the
nurview of the central administration,
and therefore, I did not want to take
objection, but regarding rule 13, the
“Ceatral Government may by order re-
quire the owner, manager or agent of
any mine or occupicr or manager of
any factory, to makc within such period
as may be specified in the order, a re-
porc in writing stating the measures
which he has taken or is taking or is
proposing to take to secure the due
functioning of the mine or the factory,
the safety of the person or the pro-
perty thereof and in the vicinity there-
of in the event of the outbreak of fire
whether caused by accident or other-
wise.”

Then, section (b) says, “...to take
within such period as may be specified
in the order and as may be so justified
if mecasures, the taking of which is in
the opinion of the Central Government
necessary for the aforesaid purposes.”
Here, as you know, there are mines
which arc Statc subjects, There -are
some minor mctals which are specified
as Central subjects and some which
come under thoe State subject. Then,
about factories. The State Govern-
ment has its own factories of which they
are the owners, There are private fac-
tories in the States and therc are public
scctor factories in the States, which are
under the jurisdiction of the State
Government. There arc, of course,
some factories in some States which are
public undertakings belonging to the
Central Government. But why should
the State Government be suspected 50
far as factories and mines are concer-
ned ? It is becausc they are lucrative
concerns ? Does it not engender a sus-
picion in thc minds of the public that
therc is something fishy about it? 1
thought it was accidental, but now the
minister says it was deliberately done.
That is why it raises a suspicion that
they have some further interest in keep-
ing out the State Governments.
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MR. DEPUTY-SPEAKER: The
point is whether it is consistent with
the parent Act under which the rules
have been made,. Please deal with that.

SHRI S. KUNDU : That is an im-
portant point you have made, as you
sometime do.

MR. DEPUTY-SPEAKER : This
whole House is concerned with it. It
is not a question of party.

SHRI SRINIBAS MISRA : I have
read out the rclevant sections of the
Act. The purpose is to keep fires out.
The Central Government at Delhi will
be so much interested in a factory
somewhere in Kerala or Madras or
NEFA ? If the Central Government
does not do anything, is it not better
that the State Government is given the
authority to takc some action ? Why do
you suspect the State Governments ?
This question is being raised time and
again in this House. = Somehow this
Cabinet have got some suspicion to-
wards some State Governments after
the 1967 clections, in which they fared
not too well. This suspicion is being
strengthened by such actions which arc
declared to be deliberate. What
thought did they give to it. Was it the
thought of civil defence which was fore-
most in their mind or was it the thought
of keeping States out or the thought of
money flowing out from factories and
mines ? How can they say that the
Central Government hcre at Delhi is
more competent to take safety measures
against fires in mines and factories than
the State Governments which is there on
the spot ?

I have read the relevant sections of
the Act. Central Government cannot
by rules go against the spirit of the
Act and keep the State Governments
out of civil defence measures. The
clause giving the rule-making power
§ays : '

“The Central Government may, for
securing civil defence, by notifica-
tion make rules providing for all or
any of the following matters” etc.

While making rules, the State Govern-
ment, which is really the established
authority of civil defence corps, should
not be kept out of directing mines and
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factorics. which are within its .
This is inconsistent with the spirit of
the Constitution. The minister says, it
is deliberate. If they go on delibera-
tely putting strain on the constitution
and the andate of the legislature, we
know what we should think of them
and what is the real purpose.

“"ith thcse words, 1 commend my
motion to the House for its acceptance.
st e v () Tuneae wEy,
# faur 51 %1 wegare 3 § fF a7 s
gad T fafaw fedm =v & &1
Tafaqt 71 7 & 39 F gurA & fam
AqAT JZ TEATE HG WA F ATHA
qg g

yrFd fam g v F ey
fraw & Fma anfe T FvaE o
WE T A AR FIET T IULT Y
qqT AT TIAT & | A FA LT AW
79 M9 € & F0g v F oI
geq 7 G ssfegw fasifeT o
fa=r a1 wvarar & oY Afaam & e
TS AVEIT KT AT qUAH AT T €,
$eTA TR F AT AT oTA
ST J7FE FT AT BHT 2 I 39
FzAavz aggafamar g ) s s 30y
LT 1 a2Y qeer fafaw feda wow
7 femre gzt § 1 3@ gearg 7 of oy
I a9 awiE § gAmmn 2 fE g
fFr 0% & TS @I #T AT
qrag &1 g AEey € ) "w fe o
T 31q F FH4 qamar & fafae fedy
FT 7T fa2vl) g & fa~mw amarr
FAAT FT THLT AT FT AT § AW
qTIIT FA9T F  qAGT 7 g IAS
IR F o§g qEwer W
fraT ST ATATE | WY GFz ¥ SEqFE
¥ ag vy A% anfex @ fr woa I
& qOA FETO FAAT F GAGA A
IETE & | HET A% §F T FT grag
2 ore s € B ag O AmaTor fra
& fs o wow wfaar < sifes g
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F faas O § ag T sEIE
ooy & AEEA @ o g '
g 7 fafasr feda &1 13 Fava< &7
w=% zo gfee ¥ sEdmmias g R
fsy ot ¥ & 137 AT WA FT IETT
frar & 7 Sfed & R a@ER F1 ¥
qTT =fEw o

Ty G fF & TIE 4 I fF FA1-
FAW § grafead § 99 7 9 TaTHT
A 7o T AT FT AT § Afw
faa gvx ='13 T weIEAT § 99
yrrama A e g fx a=g s
ST & & gaurias AfaFs F1
ZZTAT ATET & A TafAw 9w F | T
FTHT F AW geT fLar @ § W s
13 ¥ faw &g g #1 fos &
IqF AT G FT AHIAAE W
T 1 o9 oA § R Y e Al
ATEA TG TG 9T AT & ITH Fal
FEL oG TR KT a6 4 WY qfeer
AT {TRIT T A AT E AT A
F1 719G q7FHTTF GIoiAT F7ah  foqd
927 | g5 ISR A1 g4 § A
I wEE F1 fodar a7 f7g gu &
R zafam ag & T 13 F W1
AYS2T w7 & qg oF At @fqurT ¥ faarw
2 gERA) Ao cae § 39 & faamw
AT A g ¥ FEAT AT FA R
g ¢ fF g A T S 9 A
qiff & gAY & faerE "marw
ST FT ARYA T FTE g GOIA g
TRIAWACT T AT A & 1 F qTA
FT SUTAT F0Y 7 AqTGAT  FgAT AEM
fF ol Wl wdem ¥ oY fawr oY #Y
TaATT A gC q@emr fr g@R A
aNE T T GH weaTEe Y
A T OF afer aew ¥ e ¢
R AR AR L
¢ o & s w€T fr ama o fiey
I o fafawr feda &v0 & wifefrtme
7 gury fear &, & 13 § 0 FweA
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#1 gem frar § ¥ & T | AR
IqF ST ATfAat § I F g

DR. RANEN SEN (Barasat) :
Deputy-Spcakdr, while supporting
contenticn of Shri Misra and Shri Rabi
Ray, I want to raise another .
They, have dealt with section 13. Take
section 12, which deals with the pro-
tection of major ports and their eavi-
ronments aguinst fire etc. Bombay
port and Calcutta Port are situated more
or less inside the city. It is within the
jurisdiction of the State Government.
Here the scction says :

“The Central Government may,
with a view to ensuring protection of
any major port in any city, town or
other places adjoining the port...”

Suppose there is a big fire in the port
of Calcutta or Bombay or Madras. It
will engull the whole city. Therefore,
it does not rcmain within the jurisdic-
tion of the port alone; it comes within
the jurisdiction of the State Govern-
ment, Though there is mention of
“local authority” here, these cities arc
not run cntircly by the municipalities.
They are the headquarters of the State
Government,  Not only that. If there
is a major conflagration in such ports,
we know f{rom experience that it can
be controlicd only by the firc fighting
service run. controlled and financed by
the State Government. The port
authouritics connot afford to keep such
a big firc-fighting service as is now kept
in the citics of Bombay or Calcutta.
Therefore, to say that it bccomes the
function of the port authorities and the
Central Govcrnment, in order to ensurc
protection of major ports and that they
will issuc an order and all that, I do
not know how far it violates the Cons-
titution of India and the authority of
the Statc Governments. Not only that;
it creatcs a double authority  which
will create all sorts of difficulties in the
process of fighting a conflagration and
other things inside such a big city.
Therefore. tule 13 is a violation of the
rights of thc State Governments. That
way, it is an infringement of the rights
of the Statc Government, Secondly,
it creates a situation which is difficuit
for the port authorities. Thirdly, the
purpose is the firefighting and the very

Mr.
the
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purpose will be defeated becausc fight
between all these three authorities will
cnsue. I think, a second look has to
be given to these particular rules 12 and
13 also.

17 HRs.
SHRI DATTATRAYA KUNTE
(Kolabu) : Mr. Chairman, Sir, I hopc

the Government will give closer consi-
deration to the point made by Shri
Srinibas Misra and other hon. Members
who followed him, My hon. friend.
Shri Srinibas Mistra, was kind enough
to sav that ports’ are a Central subject
and he might yield on that point.

SHRI SRINIBAS
ports.

MISRA : Major

SHRI DATTATRAYA KUNTE:
Even thcn, be will remember that even
in the matter of major ports, theso
ports have to depend on the State Gov-
c¢rnments in the matter of law and
order.

SHRI SRINIBAS MISRA : Law and
order only.

SHRI DATTATRAYA KUNTE:
1 would like to remind the hon. Minis-
ter that in thc year 1944, T think, when
therc was a very big cxplosion in the
Bombay Iocks, it could not be with-
out the assistance of the local fire-fight-
ing and other units that the thing could
be brought under control. Therefore.
even in respect of major ports, within
the port itself, the port authorities will
not be in a position to do all the fire-
fighting by thcmselves. The ports arc
very vital and also physically connected
with the cities nearby. Therefore, to
createc u scparate authority which will
look after it and to exclude cities will not
do. Naturally, ‘the Minister is not going
to accept what Rr. Ranen Sen has said
that they arc not under the control of
the Statc Governments. Even as re-
gards rule 12, this has got to be consi-
dered. As regards rule 13, the facto-
ries and other things that are there,
1 really wished, before all this discus-
sion started, that the Minister concerned
should have been sure of the ground
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and he should have enlightened the

House about it before we could ad-

vance our arguments. I would really

await the Minister to ecnlighten the

House on that.

MR. DEPUTY-SPEAKER: This
House has delcgated powers to the Gov-
crnment, to the exccutive, and if they
arc not properly exercised, we have got
to be watchful and we have to find out
whether they have been properly exer-
cised or not within the meaning of the
Act. 1 would like to get some clari-
fication from the Minister comcerned.
Mr. Kunte also pointed out just now.
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SHRI S. KUNDU (Balasore) : [
entirely appreciate your intentions. It
would be better if the replies to this
point also.

I would just bring out another point,
a little bit of constitutional crisis which
deliberately the Central Government is
creating and is trying to obviate all the
legislative norms, violating the Consti-
tution. The rules, as the Minister ought
o know, cannot go beyond the Act. If
he carefully reads the Act, the Act
has given a lot of powers to the State
Governments to carry out or to follow
the different ways as to how the defence
of the country should carried out. Sec-
tion 4 of the Act says :

“The Statc Governments should
appoint a Director of the Civil
Defence. ..”

But look at the rules. Rule 13 says:
of

“Protection
mines :

factories  and

“The Central Government may, by
order, require the owner, manager
or agent of any mine, or occupier or
manager of any factory...”

—to do such and such a thing. If the
Director who is appointed by the State
Government is asked directlty by the
Central Government through its Civil
Defence agency—at the State level the
Director is appointed by the State Gov-
crnment—and if the State Government
does not want to co-operate and the
Director refuses, then what happens ?
This is a question which I have to raise.
A deliberate anomaly has been created.
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Secondly I would raisc the Constitu-
tional point. The kulcs cannot over-
ride the Act. Where the Act provides
for rules to be drawn up both by the
Centre and the States can wc say at
one place that both the Centre and the
States can do and at another place that
only the Centre can draw up rules and
the States cannot do? The rules have
been laid on the Table of the Housc in
pursuance of this Act and it is the duty
of this House to scc that the rules are
properly drawn up according to the
spirit of thc Constitution, Here, the
cat is let out of the bag. Here is an
instance which shows how provocative
is the Centre. Even when there is no
source of conflict, thc Central Govern-
ment gocs to the extent of provoking
the States: they do not want to give to
the Statcs the right which has been
enshrined in the Constitution. . .

MR. DEPUTY-SPEAKER : He may
pleasc resume his seat. I will give him
an opportunity. Let us first find out
from thc Government......

SHRI S. KANDAPPAN rose—

SHRI K. NARAYANA RAO rose—

MR. DEPUTY-SPEAKER: I will
listan to him later. Mr, Kandappan
also wants to speak. What I suggest
is that we first listen to the Minister.
It is not a question of an individual
member raising a point. My ruling is
very firm, If we have delegated the
authority to the exccutive and if that
is not properly exercised, it is the busi-
ness of this House, including the Chair,
to sce that it is properly exercised.

The hon. Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) : Hon.
Member, Shri Misra, has said that it has
been done intentionally to protect the
Central Government’s property or the
property over which the Central Gov-
emment has the jurisdiction. It was
also said that it is wultra vires the Con-
stitution. Rule 13 says...

MR. DEPUTY-SPEAKER : I ‘will
just point this out. Under Chapter II,
the power of the Central Government
to make rules for Civil Defence, there
is an enumcration. You will have to
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point out to me that ‘factories’ belong

to the Centre. There is nothing in the

rule about this; the context does not

justify that mcaning. So, you will have

to show that they belong to the Centre.

SHRI K. S. RAMASWAMY : Rule
13 says, ‘...mines and factories’.
‘Mines’ comcs under List I—Union
List—of thc Seventh Schedule. ..

MR. DEPUTY-SPEAKER : It was
pointed out by some hon. Member that
some mines arc under States.

SHRI K. S, RAMASWAMY: 1
would draw your attention to item 55
of List I of the Seventh Schedule which
says :

“Regulation of labour and safety
in mines and oilfields.”

AN HON. MEMBER : Factories ?

SHRI K. S. RAMASWAMY:
‘Factorics’ comes under the Concurrent
List. We have got Central Government
factories all over—defence factories
and so on...(Interruptions)

MR. DEPUTY-SPEAKER: You
read the Chapter under which you
have been authorised to make rules for
Civil Defence purposes. You must
make the rules in such a manner that
your area of operation is within Consti-
tutionally prescribed limits. If you
exceed that, how is it that it is within
your jurisdiction ?

SHRI K, NARAYANA RAO : I shall
answer your question. ..

MR. DEPUTY-SPEAKER :
resume your seat. I am asking
Minister. He is on his legs.

SHRI K. S. RAMASWAMY:
Rule 3 says ‘outbreak of fire’ that is,
whenever a firc occurs...Rule 13 is
protection against fire ;: protecting the
factorics. The Central Government
has to take some action. And that
power we have under these rules. ..

MR. DEPUTY-SPEAKER : Objec-
tion is raised on two grounds : Number
one, whether it is consistent with the
authority given by this House and whe-
ther the rules are within the prescribed
limits. Number two, in respect of

Please
the
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‘factory’ or ‘mines’ it has been pointed
out that this has not been specified.
That is onc thing. The factory may
belong to Central Government or
undertaking. In regard to mines also,
some mines are in the State list. Some
are with the Centre. So this rule does
not make any meaning....

SHRI SURENDRANATH DWIVE-
DY (Kendrapara): Whatever brief he
has got let him say. Why need not con-
fuse him.

DR. RANEN SEN: Let the hon.
Minister not procecd with ithis. Let
this be held over. Let him discuss this
with his collcagues and then come pre-
pared and explain.

SHRI K. S
I will explain...

MR. DEPUTY-SPEAKER : Let us
have patience. ..

SHRI K. S. RAMASWAMY:
Chapter 11, Scction (3) of the Act pro-
vides this. ..

MR, DEPUTY-SPEAKER : 1 have
got Chapter II, Section (3) with me,

SHRI K. S. RAMASWAMY :
Pleasc sce under item (vii) of sub-
section (o). It says:

RAMASWAMY :

“Mines, oilficlds, factories or indus-
trial or commercial undertakings
generally or any mine, oilfield, fac-
tory or industrial or commercial un-
dertaking in particular”,

MR. DEPUTY-SPEAKER : That is,
section 3(o) (vii)...That is all right.

Your apthority will extent to that
sphere.

SHRI K. S. RAMASWAMY:
The rule says:

“The Central Government will
have authority to make rules for all
or any of the following matters,
namely :”

And this comes under that item,

MR. DEPUTY-SPEAKER: I am
not disputing that. Therc is Central
Governmient and State Governments
also. You have omitted the word
‘State’. Now, the question is, mines
may belong to the State. ..
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SHRI K. S. RAMASWAMY:
We want uniform rules with regard to
Central and Statc factories. There are
various Defence  installations, There
are very big installations. We want to
make arrangement for defence purposes
and for protection against fires. We
arc very much concerned that these in-
stallations run continuously, for Defence
purposes. Ordnance factories cannot
be stoppcd at any time, Sir,

DR. RANEN SEN : Therc are Cen-
tral Government factories and there arc
State Government factories  also...If
there is firc what happens ?

MR. DEPUTY-SPEAKER : Take
Rulc 7. Accommodation question is
there. You have said ‘State’. If you

want to spccify—Centrally owned fac-
tories or public undertakings or Cen-
trally owncd mines—I can understand

that. But you have made thc general
rule.

SHRI K. S. RAMASWAMY:
Mines come under that.

MR. DEPUTY-SPEAKER : Somc
mines come under ‘State’. ..

SHR1 K. S. RAMASWAMY :
But in the constitution it is so.

SHRI K. NARAYANA RAO: Al

come witihin the purview of Parliament.

MR, DEPUTY-SPEAKER Are therc
no mincs under State control ?

SHRI K. NARAYANA RAO: 1t
may be private, Central Govcrnment,
or State Government—all arc there.

SHRI K. S. RAMASWAMY:
Item 55 clearly declares that rcgulation
of safety in mines and oilfields is a
Central responsibility.

MR. DEPUTY-SPEAKER : Facto-
ries ? At thjs juncture, we are concern-
ed with civil defence and in that the
State must also be made a party with
the Centre in execution. If you make
a distinction betwecn factories to be
protected by the Central Government
and others, say it.

SHRI K. S. RAMASWAMY:
The very purpose of having the two
sections is this. In cases of outbreak
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of fire, both are responsible and both
are given powers. But for protection
against fire in factories, the Central
Government have to take certain steps
for protocting their own factories, their
own industries, their own mines.

MR. DEPUTY-SPEAKER: You
must make the position clear because
therc is a growing suspicion expressed
in the Housc.

RAMASWAMY :
Mines

SHRI K. S.
According to the Constitution,
are in the Union List.

MR. DEPUTY-SPEAKER : Mecha-
nical application of ccrtain articles of
the Constitution will not serve our pur-
pose. The question is very specific.
You have been given authority to make
rules under sec. 3. 1 grant it. While
making rules for civil defence, you
have in some rules said ‘State Govern-
ment’ along with the ‘Central Govern-
ment’ and in others you have mention-
ed only the ‘Central Government’, There
are factories and mines in the State
sector also. So you must a categorical
distinction that on some matters re-
garding protection of factories belong-
ing to the States and also mines in
States, this power belongs to the States
and the rest belongs to the Centre.
Otherwise, now is it possible to inter-
pret this ?

SHRI J. M. BISWAS (Bankaura) :
One point is not clear., When has Shri
K. Narayana Rao been co-opted as
Minister? I have not seen the gazette
notification.

MR. DEPUTY-SPEAKER: I am
prepared to give him some time, If
there is any lapse or extension or omis-
sion of authority, he may consult his
officers and come forward later. As it
is, I find it difficult,

SHRI SURENDRANATH DWIVE-

DY : Let them consult their legal
advisers and coms again. Let us not
waste time.

MR. DEPUTY-SPEAKER : Shri

Nan)[ana Rao wants to speak. He is
throwing some new light.
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SHRI K. NARAYANA RAO: Let

me also be given an opportunity to
participate.

There are certain fallacies and cer-
tain confusion of thinking. The first
is that in every case, in every situation,
whenever mention of ‘Central Govern-
ment’ jis there, the State Government
must necessarily be tagged to it. It is
not necessary. As has been pointed
out, in many places both are mentioned;
but that does not mean and cannot
mcan that invariably wherever the
Central Government is mentioned the
State Government must also be men-
tioncd.

Coming to the second fallacy, as has
been pointed out, in the Constitution
itself it has been clearly laid down that
mines are within the legislative juris-
diction of Parliament. You have raised
a doubt about mines which are in the
Statc sphere. Ownership is different,
cnjoyment is different and legislative
competence is another thing. Even if
there is a private sector mine or a State
sector minc, Parliament alone is the
competent legislative authority in these
matters. In this context, what rule 13
says is very important to consider. In
this connection and very simple con-
text, Shri Kundu brought in so many
things like Centre-State relationship.

What exactly is it ? It is very necessary
to see the normative order created by
the Rule. If we see the Rule, that will
throw some light. Rule 13 is primarily
supervisory in character. I will just
now read Rule 13. (Interruptions)

MR. DEPUTY-SPEAKER : I
got it before me,

have

SHRI K. NARAYANA RAO : Here
we have to see whether in this limited
context, the State Government is rele-
vant. If it is relevant, then we have
to consider such a rejection or non-
association, Rule 13 says that the Cen-
tral Government may, by order, require
the owner or manager or agent of any
mine or the owner of any factory to
submit a report in writing as to what
measures they have taken for preven-
tion of fire and all these things. The
Central Government ‘dan ask from a
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minc a report. What is the State-
Centre relationship here ? What I say
is that it is supervisory in our character.
It is more a supervisory and disciplinary
action. Similarly, to make within such
period as may be specified in the order
such mecasures as may be  specified,
being mcasures the taking of which is,
in the opinion of the Central Govern-
ment, neccessary for the aforesaid pur-
posc. So certain purposes have been
mentioned and they are only required
to submit a report to the Central Gov-
arnment. As I submitted earlier, fac-
tories come within the exclusive juris-
diction of Parliament. It is under the
exclusive jurisdiction of Parliament and
the Central Government, Similarly the
discipline imposed on the factory owner
or the manager is to submit to the
Union Government periodical report
on thc measures they have taken. They
are the cxclusive concern of the Central
Government, Such being the case, I
do not think there is any reason why
the State Government should be asso-
ciated with these things. Therefore,
the non-inclusion of the State Govern-
ment is not at all a material issue or
a substantive issue.

MR. DEPUTY-SPEAKER : I have
given the hon, Member full latitude.
(Interruptions) So far as I am concern-
ed I am not satisfied by the cxplana-
tion becausc this Rule has been made
under section 3 of the original Act and,
as I find, if at all you wang to have
an independent agency, independent of
the State, if must be made very clear.
It is not clear at all. So I would sug-
gest that cither you consult the Law
Minister or do some consultation, But
I am not satisfied with the explanation.
If you want to take vote, you take it.
but this matter should not be determined
by vote. This is a constitutional thing.

SHRI K. NARAYANA RAO rose—

MR. DEPUTY-SPEAKER: Please
resume your seat. I have given my
ruling, (Interruptions)

SHRI K. S. RAMASWAMY:
Sir, I have given you the points. Ac-
cording to the Constitution, the Centre
has got powers to make rules with re-
gard to mines and factories.

3
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MR. DEPUTY-SPEAKER : You will
have to satisfy the House and satisfy
the Chair.

SHRI K. S. RAMASWAMY:
That is why I have submitted the posi-
tion, Secondly, according to the Act,
the Central Government is empowered
10 make rules under section 3 to safe-
guard a mine or a factory. More than
that,—

MR. DEPUTY-SPEAKER : You
have missed one point. In making the
iules, at some places, you have men-
tioncd the Central Government and the
Statc Government. Here, you have
omitted the State Governments, and the
contention is, without putting in the
State Government, whether you will be
able to implement it.

SHRI K. S. RAMASWAMY:
Why burden the State  Governments
with mincs ?

AN HON. MEMBER : What about
factoires ?

SHRI K. S. RAMASWAMY:
You should rcad the rule. “The Cen-
tral Governmcent may by order require
the owner, manager or agent of any
mine or the occupier, or manager of
any factory” and so on. Our intention
is only to refer to the defence instafla-
tions, military and-ficlds, etc. (Interrup-
tion) At the time of a hostile attack, -
for thc continuous protection of such
things, we want some separate, special
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protection, It is not for all, each and
every factory and also not for any
private factory.

MR. DEPUTY-SPEAKER: You
will havc to satisfy thc House.

SHRI K. S. RAMASWAMY:

When you take all these into conside-
ration, you will find that our intention
is to protect our own factories.

MR. DEPUTY-SPEAKER : But the
rules do not make it clear. You say
that mines are under the Central Gowv-
ernment. You are using a general
term : factories and mines. How is it
possiblc ?

SHRI K. S. RAMASWAMY:

The rule, read with the Act, cleaity
says—
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MR. DEPUTY-SPEAKER: I am
very sorry. You had better consult
your Law Ministry and come. As I

sajd, 1 am not satisfied with your ex-
planation nor has the House been satis+
fied. You have to come again with an
explanation. I am ready; I do not want
to dispose of it might now, but obviously
there is some mistake.

SHRI DATTATRAYA KUNTE:
1 find from what Mr. Ramaswamy said
that in rule 12, city, town or village
is mention=d; that is not owned by the
Central Government anyway. In rule
12, in addition to the ports which are
ceatrally administecred, the question of
city, village and town comes in. It is
very clear that they are outside the
jurisdiction of the Central Government.
He may contend about a factory. On
that point at least there should be a
clurification; he should be very clear
about it. Let him answer and cxplain
it.

DR. RANEN SEN : The major ports
are thosc in Calcutta, Bombay and
Madras. These are inside the citics and
the States are there to look after the

MR. DEPUTY-SPEAKER : At least
I muet be satisfied that this is within
the ambit of the delegation of powers
and the rules that are framed. If I am
not satisfied, then, as I have said, you
had better consult the Law officers and
come back. I do not just want to
throw it out now. We shall proceed
with the next item.

SHRI K. S. RAMASWAMY:
I bave explained the case. We are
justified in having this.

MR. DEPUTY-SPEAKER: As 1
said, neither I nor the Housc have been
satisbed,  (Interruption) You come
afterwards. As it is, I am not satisfied.

SHRI K. S. RAMASWAMY:
The rule, as it is, gives enough powers
to legislate on mines and factories under
section 3 of the Act, and we have
framed the rules according to that.

MR. DEPUTY-SPEAKER : On that
polet, as I have said, either you must
satiey the House or the Chair, If I
am satisfied, then I will plead for you.
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At the present juncture I am not satis-
fied with your explanation. You will
have to satisfy us on the question of the
rule-making power. Otherwise, I would
say that this would be a bad precedent
in this House; we have never done it
before. This is the position which I
have to take into account,

SHRI K. S. RAMASWAMY:
If your ruling is that you are not satis-
fied we shall have to come forward
again with an cxplanation. We on this
side arc satisfied.

MR. DEPUTY-SPEAKER :
not disposing of it right now.
keeping it pending.

I am
I am

17.30 Hrs.

HALF-AN-HOUR DISCUSSION
SMALL CAR PROJECT

SHRI HEM BARUA (Mangaldai) :
Sir, the question of the production of
the low-priced car, variously called as
people’s car or small car—it has not
been called minicar yet—raises certain
basic questions in our minds. Does
the small car exist? We have been
spending time, cnergy and money over,
this issuc. If a small car exists any-
where, it cxists only in the embryo of
the ministry concerned or in the embryo
of the Planning Commission. It does
not cxist anywhere else,

During the fifties, the small car was
known as the people’s car. Now it has
undergone only a change m the no-
menclature and it i8 known as small
car, The transformation in nomen-
clature does not carry us very far,

17.32 Hirs.

(SHRI THRUMALA Rao in the Chair]

To call a car that costs Rs, 12,000,
as cstimated by the minister receatty,
as people’s car is an insult hurled at
our people, possible the poorest in the
world. This is an anachronism agaiost
facts, The numpber of cars in our
country today is only 3 million. Oaly
1 per cent of the Indian people possess
cars, own cars or use cars. What about
the other 99 per cent? They do not
possess, own or use any car. In this
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land of Gandhiji, we have a Govern-
ment that plans only for the upper
strata of society in the name of produc-
ing small cars.

To own a car costing Rs. 12,000 the
iocome of i man must bc about
Rs. 2,000 per month. You have to
maintain the car. It docs not run on
water. Are the India people as rich
as that? The average earning of an
Indian is only 3 annas per day, Even
according to Government's estimate,
the number of people in the income
group Rs. 20,000 to Rs. 25,000 per
annum is only 7,500. You want to pro-
duce a car costing Rs. 12,000 for those
people who do not have the money to
buy. In India today a sophisticated
civilisation is emerging—a civilisation
of champagne bottles and Alsatian
dogs. Herc is a Government that
wants to plan for the sophisticated civi-
lisation of these people, who have all
these¢ things and who want a car for
Rs, 12,000 in the namc of getting a
small car.

From the replics we got from the
Minister on 12th November it is clear
that this Government has a bias for the
Renault Corporation of France. This
Government are going to give them a
licence to build a factory in India
costing Rs. 26 crores. The price of the
so-called small car has escalated from
year to year. When the idea was first
mooted, we were told that it would be
about Rs. 5,000 to 7,000. The Pandey
Committee revised it and said it would
cost not less than Rs. 9,000 or Rs.
10,000, Now here is a Minister who
comes and replies that the so-called
small car will be available to an Indian
at Rs. 12,000, apart from taxes and
all that, possibly. The price is escalat-
ing from day to day, from month to
month.

If this contract is given to Renault
Corporation of France, what will hap-
pen? The Renaults will have to buy
60 per cent of the components from
the - ancillary units, according to the
phased programme of production. So,
if you have to import 40 per cent of
the components from abroad, it means
forcign exchange and if you have to
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buy 60 per cent of the components in-
side the country, that would mean that
you will have to pay a higher price
because you do not have any control
over the factories producing these com-
ponents. Then, there will be an es-
calation of prices. By the time the
factory is established and the car rolls
out and is available in the street, the
price would not be less than Rs. 14,000
per car. And do you think that a car
costing Rs, 12,000 or 14,000 can be
called a peoples’ car, or small car,
or something of the type? That is a
misnomer, an anachronism, something
against facts.

Now, what will happen ? Either the
price of the car or will go or its quality
will deteriorate. Just like the quality
of the car produced in India by the
thrce monopoly firms has - deteriorated
from day to day, becausc they are
money-hungry, in the case of this car
also, when it is produced, the quality
will go down or the price will escalate
further. That is the trouble.

This Renault Corporation is a bunch
of very clever people.  They know
where to throw jewels.

SHRI SHIVAJI RAO S. DESH-
MUKH (Parbhani) : They arc ‘run
much better than our public sector.

SHRI HEM BARUA : They were
responsible for inviting some Members
of Parliament belonging to the Congress
Party, including the Secretary of the
Parliamentary Party, to visit Paris, They
were taken for a ride, I know, round
the surcets of Paris. They were feasted
and their bills were footed by the
Renault Corporation. They were taken
to night clubs where they saw made-
moiscile France without clothes in dim
light.

SHRI SHIVAJI RAO S. DESH-
MUKH : The hon. Member could not
have given all these details unless he
was also present on the occasion. ‘

SHRI HEM BARUA ; The fact re-

mains that they were taken by the
Renault Corporation to Paris......
MR. CHAIRMAN : It has nothing

to do with this discussion. He need
not refer to individual members,
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because they have no right to reply.
Let him only refer to points which are
relevant.

sft <fw T () : a9 A 7@ F
A §, a9 3@ qAw fed iR 9e
fraef 4t &1 ag Whae faway 9%
T RE

MR, CHAIRMAN : I am the Chair-
man and I have to control the House
and the hon. Members. He had no
business to intervene. I am speaking
directly to the hon. Member. He can-
not claim to be a champion here of
everybody. He is only the leader of

the SSP; not PSP. I know him very
well.

SHRI HEM BARUA : The fact re-
mains that the Renault Corporation
invited some Members of Parliament
belonging to the Congress Party to
visit France at their cost. That fact
remains; it cannot bz dismissed, be-
cause in fact they visited France during
the off-session period.

SHRI SHIVAJI RAO S. DESH-
MUKH : The hon. Member perhaps
does not know the difference between
the French Embassy and the Renault
Corporation.

MR. CHAIRMAN : In any case, let
us not talk of naked facts in France.

SHRI S. KUNDU (Balasore) : Why
not ?

SHRI HEM BARUA : The French
might go about naked or do anything
in the night club. Let us not talk
about it, because they are our friends.
So, as advised by the Chairman, I will
not refer to it.

As T have already said, Renault Cor-
poration is a bunch of clever people.
They have already spread their net, I
am afraid this project might pass into
the hands of the foreign monopolists,
if at all the small car is produced. I do
not know if and when it will be
produced.

Now, if we look at our cities and
towns what do we see? An average
Indian wastes four years of his life
58 LSS/68
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waiting in the queues for bus. This is
the position of public transport in our
country. On an average, four years of
precious life of an Indian is speat on
waiting in the queue for buses.

What happened in 1959? Do you
forget that China produced 60,000
trucks ? They did not produce a single
car. They know where the priorities
lie. We do not know where our prio-
rities lie or where the interests of our
people lie. We do not know even that
and’ we do not bother about that, That
is the trouble. I know there are
Indians who say, “Well, we have pro-
duced locomotives; we have produced
ships; we have produced aircraft, Why
not produce, in order to show off our
technical efficiency, a small car ?” If
you want to show off your technical
efficiency to the world, then you pro-
duce the atom bomb which you are
capable of producing. Why fix your
gaze on the small car ? That is what is
happening.

What arc the priorities in this coun-
try ? The priorities in this country are
something like this, to produce a small
car., Our people are naked and starved.
We want to gear up our cconomy and
the economy can be geared up only
by promoting agricultural production
in this country. Instead of production
the so-called small cars costing Rs.
12,000 a car, why don’t you pro-
duce better fertilisers, better ploughs
and better tractors for the people ?
What /about hospitals and schools in
our country ? They are in a very bad
state, Why don’t you concentrate on
hospitals and schools ? Why don’t you
concentrate on tractors and ploughs
and fertilisers in order to increase agri-
cultural production so that our econo-
my can be geared up ? We have never
bothered about that. They do not have
any sense of priorities.

The question of producing a small
car has been hanging fire for a very
long time. I remember, on a previous
occasion—Mr, F. A, Ahmed was not
the Minister in-charge then—the Minis-
ter concerned said. “We will concen-
trate on the production of a small car
only when our economy picks up.” Has
our economy picked up? Is it not
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going from bad to worse ? Is it not in
doldrums ? Let us be frank. We were
fold by thc Minister concerned, when
this question of producing a small car
camc, that we will go in for production
of small cars only when our economy
picks up.

Now, what about the production of
cars in this country ? In 1967, we pro-
duced 40,000 cars and we produced
31,000 scooters. In 1967, the number
of applicants for cars in the waiting
list was to the tune of 1.25 lakhs and
the number of applicants waiting for
scooters was 3 lakhs, Don’t forget
that. That is a common man’s vchi-
cle in a sense. But whatever happens
in this country, when you talk of a
common man, you exploit the suscepti-
bilities of the common man. That is
what this Government has been doing.
Instead of spending Rs. 26 crores on
a plant to produce small cars costing
Rs. 12,000 a car, you spend the amount
on cslablishing two factories for pro-
ducing scooters. The Renault has been
asked to produce 50,000 cars a year.
Unless the factory produces 1 lakh cars
per yecar, the price cannot come down.
The price that the Renault has given
is exorbitant, that is, Rs. 11,900, some-
thing like that,

What is happening in this country ?
We spend Rs. 26 crores to set up a
factory to produce so-called small cars
for the so-called small man. The small
man cxisis but the small car does not
oxist. At the same time, we want to
spend Rs. 25 crores on luxury hotels
programme. What is this ? The people
are starving; the people are dying., The
average income of an Indian is only
3 annas per day, Yet you are talking
of luxury hotels programme and you
want to spend Rs, 25 crores on that.
Then, Rs. 26 crores on a factory to
produce small cars. This js immoral.
I would beg of you to ask the Minister
to postpone this fantastic programme
of producing so-called small cars the
price of which will be Rs. 12,000 per
car and by the time it comes out of the
factory, it will be Rs. 14,000 per car.
1 would ask him to postponc this pro-
posal to the Fifth Plan or the Sixth
Plan period. Let us see if our econo-
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my picks up by that time. If it does
pick up, 1 woul¢ like every Indian,
every farmer, to own a car to carry his
children. I know the family of an
Indian is too big to be accommodated
in a small car, I would like the farmer
to own a car, if he is in a position to
own a car. But unfortunately Indian
farmers are not in a position to own
cars, and in the name of common man,
in the name of farmers, here is a Gov-
crnment which wants to  exploit the
susceptibilities of common man so that
the upper strata of the society, the so-
phisticated and the civilised people, men
belonging to the upper strata, having
Alsatian dogs and Champagne bottles,
might cnjoy.

MR. CHAIRMAN : The hon. Minis-
ter will reply no. Then 1 will call those
four names. ..

AN HON. MEMBER : What are
those names ?

MR. CHAIRMAN: Mr. Lobo
Prabhu, Mr. Shiv Chandra Jha, Mr.
Kundu and Mr. Shinkre. The hon.

Minister may first reply to Mr. Hem
Barua and then these four members
will put questions.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
Should I reply now or later ?

MR, CHAIRMAN : This is not only
the rule but also what we are observ-
ing here, namely, that the Minister will
elucidate the position of the Govern-
ment and then the other members will
ask questions,

SHRI F. A, AHMED: As you
desire, 1 would like to deal with the
points raised by Shri Hem Barua. |
was really surprised when I was listen-
ing to his speech whether his remarks
were confined to this question of pro-
duction of small car or extended to all
cther activities which have been under-
taken by Government with the support
of Parliament. It will not be proper
for m2 to deal with the matters which
are not relevant to the question of pro-
duction of small car agd which do not
come within the purview of my
Ministry.
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. May I first point out to him that it is
not the intention of the Government
that by going in for the production
of a small car or cheep car, we should
deprive ourselves of the other priori-
lies which are necessary for the benefit
of the people of the country. As I
have stated on a number of occasions,
in this House as well as in the Rajya
Sabha, 1 do not know what is actually
meant by members when they make
a rcference to a small car, What has
been in my mind and what has been
the demand from a large number of
mcmbers in Parliament, both in this
Housc and in the other House, and
also from the public, is that the cars
which are now available in the market
should be such as should be much chea-
per and much better in quality than
what they are now. Therefore, when-
cver we speak of a small car, it should
not be understood that it should be
somcthing of a miniature thing like a
scooter with four wheels and so on,
but a car which will be able to accom-
modate four persons and which people
will be in a position to purchase at a
much cheaper price than what it is
available for at the present time, May
I just point this out? On the one hand
hc was criticising the Government for
allowing the monopoly to threc car
manufacturers because of the high
prices that they have been charging.
At present there are thrce manufac-
turers who are manufacturing Ambas-
sador, Fiat and Standard.

SHRI HEM BARUA : The
is low.

SHRI F. A. AHMED : Apart from
the quality, T am dealing with this par-
ticular question. The price of Ambas-
sador car, excluding tax is like this:
So far as tax is concerned, I will deal
with it later on. The pricc of Ambas-
sador car, ex-factory is Rs. 14,892: the
price of Fiat car is Rs, 13,551 and the
price of a Standard car is Rs. 14,300—
ex-factory price, without taxes. Now,
if in place of 14,000, 13,000 and 14,000,
if it is possible for the Government to
make an arrangement or to provide for
the manufacture of cars which will be
available at say, 7,000 or 8,000 rupees,
will it not be for the benefit of the
poor, for whom my hon. friend is rais-

quality
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ing this voice ? That is one point which
1 would like to make. If we can make
available to the people of our country
a car at Rs. 7,000 or 8,000 for which
they are now paying Rs. 14,000 ex-fac-
tory price, will it not be beneficial for
the poor ? That is the point.

SHRI S. M, JOSHI (Poona) : Who
are the poor who are prepared to spend
Rs, 14,0007

SHRI HEM BARUA : You said that
a small car—or whatever it is, whatever

may bc the nomenclature—will  cost
Rs. 12,000 or necar about that..
SHRI F. A, AHMED: Excluding

taxes. If you add taxes, in one case,
of Ambassador for instance, the price
will go to Rs. 20,000; in the case of
Fiat to Rs. 18,000 or 19,000. Please
consider these facts. Secondly, may I
just point out another factor ? Accord-
ing to the figurc available with me on
the 30th of September, 1968, we have
a demand for 82,000 cars. (Interrup-
tion) Thesc are the people who have
deposited Rs, 2,000 or Rs. 3,000 for
cach car, for the purpose of placing
that order. We have not been able to
accommodate these people and 82,000
and odd are therc. Apart from that
there may be other people who may be
anxious to buy the car, but, because
they know that. it will not be possible to
get it in such a short time, they are not
placing the order. Secondly, I hope,
hon. Members will not mind my saying
this, that every day I am getting a large
nuraber of applications from the Mem-
mers themselves that Fiat car should
be allotted to them.

SHRI S. M. JOSHI: We are only
500 Members, Sir.

SHRI HEM BARUA : I have never
applicd for a car in my life.

SHRI F. A, AHMED: I am not
saying that Mr. Hem Barua has applied.
Rut, I am saying that a large number
of Members have applied.

SHRI S. M. JOSHI :What is the
relevancz, Sir ?
SHRI SHIVAJI RAO S. DESH-

MUKH : 1 did ot buv a cas.
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SHRI F. A. AHMED : When I fixed
a rule that another car will not be
allotted for a period of five years, I
have received letters from large num-
bers of Members saying that this period
of five years should be reduced to two
years, so that a mew car may be made
available to them. (Interruption) I am
not saying that what is being done is
just and proper. But I am merely
stating a fact. 1 am stating the fact
with regard to the demand from the
public, with regard to the demand
even from Members of Parliament. ..
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SHRI CHENGALRAYA NAIDU

(Chittoor) : Let him say whether he
is going to manufacture or not.

SHRI F. A. AHMED : According to
our latest figures, the production of
cars during last year was 20,500
Ambassador, 10,055 Fiat and 2,769
Standard. These have not been able to
meet the demand.

Another question raised was about
quality of the car made by these people.
1 think as I have placed on the Table
a report by an expert on the improve-
ment of the quality, there were three
important recommendations the Com-
mittee made. One was that every unit
must have a suitable testing equipment
in order to test the quality of the
various components they want to put in
the car.

SHRI HEM BARUA : As long as
you have monopolists controlling the

trade, you cannot improve matters.
Nationalisation is the solution.
SHRI F. AA AHMED: Another

thing is that a warranty period must
be provided. Some of them have given
no warranty; others have it only for
six months, We have said that the
warranty must be one year. That has
been accepted by them, We are going
to appoint a technical audit cell for
examining land testing the quality of
the car before it goes out of the factory
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and we are considering how to meet the
expenditure. One suggestion is to levy
a cess, We haye the power of levying
a cess, 'The question is whether by
levying a cess we can raise the neces-
sary funds for the purpose without
putting a burden on the consumer,

SHRI C. M. KEDARIA (Mandvi) :
Will that committee consist of officials
or non-officials ?

SHRI F. A. AHMED : On the one
hand, my hon. friend says, do not go
in for the production of car; on the
other, he says that I am encouraging
monopolies in the country. I do not
know which line of direction he wants
me to take.

SHRI HEM BARUA : He has misin-
terpreted me completely. I said, do
not produce a car which costs Rs.
21,000 per car because the economy is
faltering and is in doldrums. If you
produce, produce it in the public sec-
tor. Nationalise the whole show.

SHRI F. A. AHMED : Production
of a large number of cars will provide
emrloyment to a large number of
people.

oft = Tw: q¥ AT FC F @A
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SHRI F. A. AHMED : There is lack
of appreciation on the part of the hon.
Members of the capacity we have in-
creased in the country in the ancillary
and small-scale industries. A major
portion of the components of the car
will come from these industries. That
aspect has also to be kept in mind.

The hon. member said ‘Let us not
go in for production of cars, but for
production of buses, trucks etc.’,

18 Hrs.

SHRI F. A. AHMED : The Govern-
ment is not unmindful to these facts and
we have been increasingly moving' with
the production of trucks and I may in-
form the hon. Member that in 1966 the
truck production was 31,462 and out of
this production, 8,500 were buses. (In-
terruptions) We are prepared to go even
for more. It does not mean that be-
cause the small car production is there,



261 Small Car KARTIKA 29, 1890

we will deny the opportunity to these
persons.  (Interruptions) With regard
to the other thing which my hon. friend
said—the fancy for Renault—Govern-
ment and the Planning Commission have
not taken a decision. We are consider-
ing the entire matter on merit and what-
ever is beneficial and in the interests of
the country will have to be undertaken.
I can assure the House that if some-
thing by way of foreign exchange goes
out of the country in order to get the
collaboration from outside the country,
I shall see that a similar amount comes
to our country in exchange of what we
shall be paying.

SHRI HEM BARUA :

MR. CHAIRMAN : It is not fair.
The time is up. There are other people
also. Would you not allow them to
put questions? I shall adjourn the
whole House now but many of you will
not get an opportunity.

rose—

SHRI F. A. AHMED : Therefore 1
would say that the most pertinent ques-
tion is : whether we are going with the
production of a small car or not. That
matter is under discussion between our-
selves and the Planning Commission.
The plans has not been finalised. After
that discussion is completed, it will be
possible for me to indicate what deci-
sion has been taken, and I can tell you
that in order to achieve this, our anxiety
is that this should be in the public
sector.

MR. CHAIRMAN: There are 4
members. I will request you to co-
operate with me and allow those mem-
bers who have given their names to put
questions.

SHRI LOBO PRABUH : (Udipi) :
There has been a lot of confusion and
1 would even say that there has been
an absence of correct and complete
thinking on this subject. We are agreed
that we want a low-priced car. Now
the price of cars everywhere is compe-
titive. In any one country the price
follows a certain pattern and they are
all of the same kind. All over the world
there may be price differential which
may explain the cost of production and
taxes etc. Now there is no country
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where the price differential is 100 per
cent. The Minister is telling us that he
is producing a car for Rs. 7,000 as
against a car of Rs. 14,000 or 16,000.
The car may be cheap because the
mechanism is different. Is the mechan-
ism of Renault different in any way to
make it cheap ? Does it mean that it
has no carburettor, no pistons that you
can make it so cheap? Another way
where the car may be cheap is if it is
not properly furnished or equipped. It
may be with one horn instead of 2
horns, may be with 2 lights instead of 4
or 6 lights. They have been giving us
a lot of talk and the country expects to
know what is the difference in the make
of the car, in the ‘furnishing of this car,
that you are able to get a car at a 100
per cent less than an equivalent model
which sells at the same price in other
countries.

SHRI F. A. AHMED: My short
answer is this. The hon. Member will
agree with me. (Interruption). 1 have
heard the question. The reasons are
these; most of the plants which are
manufacturing the cars are old plants
and in this field, particularly, every day,
technological development has been tak-
ing place which is making it more eco-
nomical and so on. The second reason
is this : that these plants are equipped
to have a capacity of only about 20,000
cars to be produced; unless and until
you are in a position to produce a large
number of cars, at least 50,000 or
60,000 cars, you will not be able to
bring down the cost of the car. So, our
intention is to go in for a big unit which
itself will bring down tremendously the
cost of production and also to go in for

the latest equipment which will also
help us in cffecting the economy de-
sired.

SHRI D. N. PATODIA (Jalore) : On
a point of order.

MR. CHAIRMAN: No point of
order. If the Members could co-operate
with me, I will prolong the time by an-
other five minutes. Otherwise. I can ad-
journ the House just now.

SHRI D. N. PATODIA : My point
of order arises out of the fact that the
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Minister has said something which is
misleading and incorrect. (Interruption)
He is making a wrong statement, He
said that the existing capacity of a plant
is 20,000 cars only. It is a wrong state-
ment. The capacity is very much more.
They are producing 100 per cent capa-
city.

MR. CHAIRMAN : | cannot judge
whether it is right or wrong. 1 am not
the person to judge it.

SHRI D. N. PATODIA : What is the
reply ? He made a wrong statement,
If the existing plants are capablc of pro-
ducing more, the cost will come down.
(Interruption)

SHRI F. A. AHMED: May I just
say,—

MR. CHAIRMAN : He need not re-
ply. As a matter of courtesy, I am ex-
tending the time. Mr. Jha may put his
question now.

ft forrmex 1 () 7@ ag A9
a2y & T dfcw wfqum 3 enfan wfamw
1 tFaE far § i el 5.4 &7 Sewww
&z fr g, afz adt a1a Y a1 cAfan
Ffaoe F1 39 aT F41 froFne 87

w1 qg aq wE A g froww A
vafau iwhe fom & 5 fF 7 =
qv fom 1 Fgy § 99 AW @A 97
Y &1 e T@g F a A
gafg ag st 7E) gnit ?

af centfar Hfqwe F1 TEIT FIAT
¢ ot S¥ wwekw T A fow alw
g A A frm o ae s &
W 7000 AW AT M AR E 1 F
AT AT § o awTe S A e
* qT WrEgw A0 a1 TG R A e
g afy F00 a9 9 FT W AT GRN7

fraw garw ag § 6 ww e o
FC T AT QAT TS Sreww
w1 e AR faarfast gATdy w7 fewis
gir? '
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oft swefm woft wowx - ifvw
#tawa & st o fawfon 77 2 fx ww
FT SIS 7 frr wid 5§ wadE
T AT A& frm g 1 gwrT g 8 f
T AT T 9T T FTT T T
FIT ST qEH A FY e g A
AT FEE W F gwIw AT e
IR AT |

SHRI

rosc—

MR. CHAIRMAN : I cannot allow;
you must be satisfied with the reply he
has given. Shri Kundu. (Interruption)

SHIVA CHANDRA JHA

MR. CHAIRMAN : Is there anything
more you. can add usefully to the
answer ?

SHRI F. A. AHMED : No, Sir; it is
not necessary.

SHRI S. KUNDU (Balasore) : For
a Jong time, there has been a very big
talk about the small car. The talk has
been highlighted throughout the country
by the “Maharaja” ministers in the
Council of Ministers, particularly of this
ministry.

The question is not that there is a de-
mand and you want to raise the produc-
tion. The important question is, how
are you going to fix the priority of plan-
ning? You are going to spend Rs. 26
crores. How fruitfully are you going to
invest it? If you have any desire to
produce cars which will be used by the
common man represented by your party,
the new class that has developed in these
20 years, you should not have asked
Birlas to produce cars, in collaboration
with an American company. By this,
they have brought in foreign monopo-
lies. (Interruptions). 1 have three ques-
tions to ask. Firstly, are you going to
nationalise the entire car industry now
in three private hands ? Secondly, what
is the position of the Prime Minister’s
son who has applied for a licence for
producing the so-called small car?
Thirdly, you have said, there are 82,000
people who are on the waiting list. Out
of them, about 80 per cent are govern-
ment officers who get liberal loans and
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help from Government. They will pay
it back by getting more TA and other
allowances. How many of such affluent
officers arc there in this waiting list ?

SHRI F. A. AHMED : The question
of priority will certainly be taken into
consideration. For that reason, I had
asked the Planning Commission and the
Planning Commission will have to
cxaminc all the pros and cons. There is
the question of doing something in the
public sector, utilising the idle capacity
of ancillary industries, small-scale indus-
trics, machine tools, ctc. that we have
created. All these factors will have to
be taken into consideration. Surely
something which is uneconomic and a
burden on the country will not be
thought by the Planning Commission or
by the Government. It is very unfor-
tunate that in a discussion like this some
sort of insinuations arc put forward and
the name of the Prime Minister’s son is
dragged.

SHRI S. KUNDU : What is the in-
sinuation ?

i tfa v ot wgATT RE
FaTA 2 f S geAiTa AV 8 )

MR. CHAIRMAN : Let the Minister
have his say. You have to hear him.
You have asked the question.

SHRI S. KUNDU : I have asked for
information. Where is the insinuation
there ?. .. (interruptions) Perhaps, he
has not understood the question.

SHRI F. A. AHMED ;: I have not
completed my point. I have said that
if any proposal comes from any person,
whether it is from the Prime Minister's
son or from any other person, it has to
be considered on merits. I have already
indicated that our thinking is that if any
such industries can be set up with indi-
genous effort, without any import from
outside, if those industries in future will
not require any licence for import—we
are actually considering these matters
and we are going to come forward with
the decision of the government soon—
if that is so, if any person makes such a
suggestion, whether it is the Prime
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Minister’s son or any other person, if
he is prepared to manufacture a car
which will not require any licence for
the purpose of import of components
and so on, how can that be denied ?
How can that matter be raised in this
way and....(interruptions)

SHRI S. KUNDU : The Minister has
not the capacity to understand or he is
deliberately not answering or meeting
the point. I never questioned the right
of the Prime Minister’s son. ] sought
information whether the Prime Minis-
ter’s son has applied for a licence for
the manufacture of a small car and, if
so, at what stage it is?

SHRI S. S. KOTHARI (Mandsaur) :
Is it technically possible to manufacture
a car without imported components at
this stage of our development ?

SHRI F. A. AHMED: May I say
that a sort of project report has been
submitted to us, which indicates that he
can manufacture a car withiout import
of foreign components from outside ? I
am not an cxpert. So, it is for experts
to say whether it is feasible or not.

SHRI D. N. PATODIA : You must
have cxamined it.

SHRI F. A. AHMED : Then I come
to the question raised by my hon. friend
over here about the licensed capacity.

SHRI D. N. PATODIA : He said
production capacity.

SHRI F. A, AHMED : I said licens-
ed capacity.

SHRI D. N. PATODIA : No, you
can check up the records.

SHRI F. A. AHMED ; The licensed
capacity of Ambassador is 15,000, Fiat
9,000 and Standard 3,000. The total
comes to 27,000. Last year’s produc-
tion was: Ambassador 20,500, Fiat
10,055 and Standard 2,769. 1 gave
these figures earlier and 1 stand by
them. I have made no incorrect state-
ment.

SHRI S. KUNDU : What about the
nationalisation of this industry ? To
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whom the licence will be given—Sanjay
or Rajeev ?

SHR] F. A. AHMED : No question
of licence has arisen in any case.

SHRI HEM BARUA : May I know
whether this project will be in the pri-
vate sector or the public sector ? If it is
in the public sector, it cannot go to
Sanjay.

SHRI F. A. AHMED : I said that in
order to make an economic car it has to
be done in" a very big way, and in a big
way it could be done only in the public
scctor.  So, government’s thinking is
that it should be done in the public
sector.

SHRI HEM BARUA: Then how
could you allow Prime Minister’s son,
Sanjay’s proposal ? You said that you
like it.

SHR] F. A. AHMED: May I say
that we have accepted mixed economy ?

SHRI RABI RAY:
nomer.

SHRI F. A. AHMED : So, while our
doing so, if anyone else wants to do it
at his risk in the private sector, how can
we stop him from manufacturing these
things ?

SHRI HEM BARUA : He has con-
tradicted himself. (Interruptions)

MR. CHAIRMAN : You can very
well understand what he says.

SHRI F. A. AHMED : There is no
contradiction.

oft faed (dfow) ¢ 12 Tl FY
& FIF JI A FATS ST AT 9T |
a9 Arow F@r 97 fF SR Weees
T oY T IAH F FAT S & AT
A F g weir a4 | "E™
ot & fir gAY ol ofam @ ga
A FTEY 7 g §, SuET afaw feanar
WY =ifed | wgi o swE faar mmoar
fir 2Y Y NIIFeR cATIT FiwT F O
AT G ! I A UF NN
oY g Ay F1 av | gEfAw F wgm

Another mis-
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forad ®YE o 7 HEET &) awar &
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MR. CHAIRMAN: The House
stands adjourned to meet again to-
morrow at 11 AM.

18.24 Hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, Nov-
ember 21, 1968/Kartika 30, 1890
(Saka).



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136



